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LOK SABHA

Wednesday, April 22, 1964 /Vaisakha 2,
1886 (Saka)

The Lok Sabha met at Eleven of
the Clock

[MR. SPEARER in the Chair]
ORAL ANSWERS TO QUESTIONS

University for Hill Areas

+

(Shri Subodh Hansda:

| Shri Bishanchander Seth:

| Shri B. P. Yadava:"’

| Shri Dhaon:

| Shri S. C. Samanta:
*1130. { Shri M. L, Dwivedi: '

| Shri Sidheshwar Prasad:

| Shri P. C. Borooah:

| Shri P. R. Chakraverti:

| Shri Vishwa Nath Pandey:

| Shri Rishang Keishing:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Gov-
ernment have appointed a Committee
to study the developments of higher
education and also for setting up a
new University for the State of Naga-
land, NEFA, Manipur and other hill
areas of Assam;

(b) it so, whether any report has
been submitted by this Committee;

(c) the main recommendations
thereof and the number of those ac-
cepted; and

(d) when the University is likely to
be set up?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir. The
Ministry of Education and the Univer-
sity Grants Commission have jointly
set up a Committee for the purpose.
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(b) No, Sir.
(c) and (d).

Shri Subodh Hansda: May I know
whether any study has been made
with regard to the number of stu-
dents reading in the colleges and
whether this number of students
will justify the setting up of a uni-
versity for that area?

Shri M. C. Chagla: The whole
question is being considered. I can-
not answer this question till the Com-
mittee has reported. Certainly the
number of students will be taken into
consideration in deciding whether it
is suitable to set up a university there
or not.

Shri Subodh Hansda: Since Naga-
land and the NEFA administration
are controlled by the Ministry of Ex-
ternal Affairs, I would like to know
whether the Ministry of External
Affairs has been consulted or whether
it is making any contribution for set-
ting up this university?

Shri M. C. Chagla: I could not
follow the hon. Member.

Mr. Speaker: The question is whe-
ther the External Affairs Ministry has
been consulted or has contributed to-
wards the decision that is being
arrived at.

Shri M. C. Chagla: No decision has
been taken. The question of con-
sulting the External Affairs Minis-
try does not arise. After the report
has been made by the Committee, we
might have to consult the External
Affairs Ministry.

ot fagdwa< s : afafadr aiz
FHITE AT foreqr g3rT F 9 wfReT
ST #Y 2, 98 fEg S 9 F 4T 0%
wfeT % @ 7% ag T fF ara 9 fa=me
Fufr ?

Do not arise.
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Shri M. C. Chagla: A Committee
has been appointed to consider the
question of setting up universities in
these places.

Mr. Speaker: Who has demanded
it?

Shri M. C, Chagla: There has been
some demand from the people of
these States; the terms of reference
are: to study the development of
of higher education including the
question of setting up of a university
in the State of Nagaland, NEFA,
Manipur and other hill areas of
Assam.

Shri Shinkre; Is the Minister aware
that there are demands for new uni-
versities also on political grounds
and, if so, are the Government con-
sidering that such demands should
not be encouraged? There is a de-
mand from Goa also.

Mr. Speaker: That does not
here.

Shri M. C. Chagla: We will only
set up universities if the progress of
education demands it. We would
not submit to any political pressure.

Shri Hem Barua: Since universities
cease to be universal in the matter of
inspiration and aspiration, when they
are nomenclatured like this—univer-
sity for hill areas, Mangloid, Tibetan,
Burmese, Aryan, Dravidian Univer-
sity Australasian University and so
on—may I know whether the Gov-
ernment have any steps under con-
sideration to ensure the integration
in that strategic area, namely, the
eastern frontier?

Shri M. C. Chagla: 1 agree with
the hon. Member that the main idea
of a university is its wuniversality,
and there should be mobility of stu-
dents. We are doing our best to see
that university students are not res-
tricted to the students of a particular
region, and that there is more mobi-
lity of students and that the univer-
sities take up an all-India complexi-
on.

arise

ot fargaTe qreda : FFR ET AR
& st gfrafedr gard a7 faa &1 @
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&, T I FT FIT FAY TER F
grT gAY ar widg gl ¥ g ?

Shri M. C. Chagla: Under the law,
as my hon. friend knows, education
18 a State subject and the universities
have to be set up by the States. It
is only when the university becomes
a Central university that it becomes
the responsibility of the Union Minis-
try. '

Shri Kapur Simgh: I want to know
whether the Government have made
sure that the pre-requisite—the cul-
tural and educational base—for set-
ting up of a university already exists
in this area? !

Shri M. C. Chagla: T am sure the
Committee will take this factor also
into consideration.

Shri Basumatari: May I know
whether any representation has
been received by the Government
about the recent apprehensions of dis-
unity in these areas—Assam, NEFA
and Nagaland?

Shri M. C. Chagla: We have receiv-
ed no representation.

Shri N. R. Laskar: May I know
whether the hon. Minister is in a
position to say whether this Commit-
tee has visited any places or any
sites up till now?

Shri M. C. Chagla: Yes, Sir; they
have visited Shillong, Aijal, Haflong,
Tura, Kohima, Imphal, Jorhat and
some other places.

Shri Man Singh P. Patel: In view
of the progressive introduction of
regional languages at the level of
university education, how is the
mobility of students from one univer-
sity to another university likely to be
encouraged?

Shri M. C, Chagla: That is why I
have been emphasising a link langu-
age in India, either English or Hindi
If you make, at some stage, Hindi
compulsory in all the universities,
that will furnish the basis for the
mobility of students.
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Drilling at Aliabet Island

+
Shri Subodh Hamsda:
Shri S. C. Samanta:
Shri Sudhansu Das:
{_ Shri Maheswar Naik:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the off-shore drilling
has started in the Island of Aliabet in
the gulf of Cambay; '

(b) whether this is being done by
the Oi] and Natura] Gas Commission;
and '

*1131.

(c) whether there is any collabora-
tion with technicians of West Asian
countries?

The Minister ' of Petroleum and
Chemicals (Shri Humayun Kabir):

(a) No, Sir. The proposed well is
to be drilled on land.
(b) and (c). Do not arise,

Shri Subodh Hansda: Since it was
found from a preliminary survey
that there are prospects of oil being
found in the Aliabet Island, may I
know why it has not been decided by
the Government to drill in that area?

Shri Humayun Kabir: I am afraid
the hon. Member did not listen to
what I said. I have said that there
will be a well drilled on land.

Oft-Shore Drilling

+
Shri N. R. Laskar:
Shri P. R. Chakraverti;
Shri Vishwa Nath Pamdey:
*1182.{ Shri Bishwanath Roy:
| Shri Onkar Lal Berwa:
| Shri Ram Harkh Yadav:
| Shri Murli Manohar:
Will the Minister of Petroleum and
Chemicals be pleased to state:
(a) whether ' Government have

decided to start off-shore drilling at
Port Canning near Calcutta; and

(b) it so, the phased programme
therefor? "
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The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) No, Sir.

(b) Does not arise,

Shri N. R. Laskar: The then Minister
in-charge of Oil told us in April, 1963
that they will start from the point
where the Stanvac personnel left, and
80, may I know whether any pro-
gress has been made up till now
there?

Shri Humayum Kabir: The position
is that the re-study of the material
which had been collected by the
Stanvac project indicated to the
ONGC that there are some potentia-
lities in Port Canning area, and
therefore, it has been decided to make
preparatory arrangements to drill a
well in a place which is about six
miles north-west of Port Canning

Shri N. R. Laskar: When do they
propose to dig the well? May I
know the target date?

Shri Humayun Kabir: It is dificult
to give the target date. The
arrangements we have made is to
place a rig in position perhaps be-
fore the monsoon. During the mon-
soon it will not be possible to drill a
well in this area. So, the well is
likely to be drilled after the mon-
soons are OVer.

Y i ww a7 § g S
e ; 5 71 3w aw ¥ fag faRw &
FEFEEaT A e Y A g, A
ot ?

&t gAEA wfeX ;0 Hle THAo o
Ao w1 fefamr 71 w1 @i grmar 1
STET TTETL G 8, TEH §F qG ¥ Fgrar
X | TG I FO FW T & qE WA
e f& fodt gerEaT &7 @R § QT
LA

Shri P. Venkatasubbaiah: May I
know, apart from the off-shore drill-
ing in this particular place, whether
any attempt is being made by the
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ONGC to start' drilling operations
along the Coramandel coast in the
Madras State?

Shri Humayun Kabir: This question
is about Port Canning, and I have
said that there will be no off-shore
drilling; there will be on-shore
drilling.

ot aaw fag o T AT I
gFdY & fF fean fel & cageRaT
¥ T1% 73 o firat s & f agr
R T Ay w1 K WA TG

27

Shri Humayun Kabir: It all depends
upon the geological structure. Some-
times we can say that there is no oil
there even without any drilling, but
a positive statement whether there is

oil or not is much more difficult, and
it depends on the circumstances.

Shri Hem Barua: May I draw the
attention of the hon. Minister to the
fact that Stanvac, in co-operation
with the Government, conducted a
search for oil in this area and ulti-
mately came to the conclusion that
there is no possibility of finding any
oil in this area and, if so, how is it
that Stanvac, as the hon. Minister has
just now stated, has recommended
that there is a possibility of finding
oil here now.

Shri Humayun Kabir: My hon.
friend has only half-listened to what
I said. I told the House that on a
re-study of the material given by
Stanvac, the ONGC came to the con-
clusion that there is possibility of oil.

Shri Hem Barua: I think' I have
been misunderstood. Stanvac said
positively after search in this area,
during Shri Malaviya's regime, that
there is no possibility of oil in this
area. - How can Stanvac supply
materials, to the new Minister, on
which he could conduct new search?
That is what I am interested in.

Shri Humayun Kabir; Again I am

afraid T have to explaln it We
studied all the material which was
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there. If my hon, friend thinks that
whatever Stanvac has said is gospel
truth, he is welcome to hold that
view. But the data given by Stan-
vac has been interpreted in a differ-
ent way by other experts.

Conduct of All India Service
Personnel

*1135. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) whether any cases of misbeha-
viour with people and their represen-
tatives by All India Service person-
nel have come to the notice of Gov-
ernment during the last one year;

(b) if so, the action, if any, taken
against such officers; and

(c) whether any instructions on the
subject have been issued?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) to (¢). Complete infor-
mation is being collected and will be
laid on the Table of the House.

Shri Harish Chandra Mathur: Quite
a number of cases of misbehaviour by
senior officers have been reported
and hundreds of cases go unreported
and uncomplained. May I know
what is the personal information of the
Minister in this respect and what
positive steps have so far been taken
by the Ministry to bring about a re-
orientation in the attitude of the
officials to the democratic forces and
to the citizens’ representatives?

Shri L, N, Mishra: We have writ-
ten to all the State Governments this
month and we have received infor-
mation from some State Governments
like Punjab, Orissa, Madhya Pradesh
and Rajasthan. Information from
other States has not yet been re-
veived.

So far as the steps taken by the
Government are concerned, a special
circular was issued to all the State
Governments to give due courtesy
and respect to the public workers,
especially Members ' of Parliament
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and Legislative Assemblies. As re-
gards the other matter, the hon.

Member knows that we have set up
8 special division for administrative
reforms. Surely that division would
look into this matter.

Shri Harish Chandra Mathor; The
hon. Deputy Minister is absolutely
new to his task. He does not know
the background. This matter had been
discussed in the informal consultative
committee and I had addressed a
letter to Mr. Nanda on this subject.
K think he should answer in that con-
text. He is telling us that he is writ-
ing to the State Governments. It is
a question on which much more
thinking has been done. Do I take
it that all these 17 years, Govern-
ment have taken absolutely no steps
to reorient the outlook and attitude
of the officials to the citizens’ rep-
resentatives and it is only now that
they are making enquiries from the
State Governments?

The Minister of State im the Minis-
try of Home Affairs (Shri Hathi):
It is not that nothing has been done.
After the letter was addressed by
Mr. Mathur, we enquired from vari-
ous States as to how many instances
had occurred in different States and
what actions were taken. We have
received replies from 5 or 6 States
that in 17 cases of dealings with the
public—not merely with Members of
Parliament, but dealings with the
public—there were some complaints.
Out of these, in 5 cases, the officers
were reprimanded and 7 cases are
under enquiry. We have written
again to the State concerned stress-
ing the need for public servants in
the democratic set-up to be polite
and courteous. We are also thinking
of taking up this '‘question in the
training of our young IAS officers.
There also this trauu.ng may be im-
parted,

Shri S. N. Chaturvedi: May I know
it no complaints have been directly
received by the Central Government
and if some complaints have been re-
ceived, what action has been taken?
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Shri Hathi: In the Central Govern-
ment, no complaint has been receiv-
ed directly, but we have received
some complaints in the' different
States.

~ Shrimati Savitri Nigam: May I
know whether there is any code of
conduct prescribed by the Govern-
ment for all-India service personnel
and if courtesy is also one of the
itemg in it?

Shri Hathi: The code of conduct is
there. It is also there but they
should be courteous. But the ques-
tion is, in spite of the code being
there, there have been some lapses.
We want to bring it home to them
during this initial stage of training
itself. '

Shri Kapur Singh: I ask whether
the Government have taken note of a
recent statement by the ex-Minister,
Shri Kadilal Nanjappa in the Mysore
Legislative Assembly to the effect
that (1) honest administrators are
not wanted, (2) politicians freely in-
terfere in civil, criminal and revenue
cases, and (3) dishonesty amongst the
officials is a qualification for success?
If so, may I know what is their re-
action?

Shri Hathi: I have not come acroes
those reports.

Shri Kapur Simgh: Has he not fol-
lowed my question?

Mr. Speaker: He said that he has
not seen that statement,

Shri S. M. Banerjee: It {is quite
clear from the replies of the hon.
Minister that the State Governments
have taken some action. I would
like to know, apart from cases of
misbehaviour with Members of Par-
liament and State legislatures, whe-
ther cases have been brought to the
notice of either this Ministry or the
State Governments about their mis-
behaviour towards the rural popula-
tion who go to seek their help and
their guidance?
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Shri Hathi: As I said, it is not only
a question of courtesy towards either
the Members of Parliament or the
Members of State legislatures; it is a
question of showing courtesy to the
people generally, which means that
whether a man comes from rural
areas or from a city the same courtesy
should be shown.

Shri Ranga: Have Government re-
ceived any complaints from the IAS
personnel in the States as well as at
the Centre about the various ways in
which they are being threatened or
harassed or even punished, not in the
usual disciplinary fashion but by
being transferred and so on, because
they have not carried out the dictates
of political leaders in the ruling
party?

Shri Hathi: No, Sir.

Shri A. P. Jain: The hon. Minister
said that he has not received the re-
ports. But facts about this kind of
discourtesy are well known. Does
he want to rely purely on the reports
or also on the common knowledge
which he possesses and about which
the whole world knows?

Shri Hathi: I did not say we have
not received reports. We have re-
ceived reports from certain States.
But I also stated that, whether these
reports are received or not received,
we are not to rely merely on the re-
ports and we are taking up the case
independently. We are also trying
to take up the question of training at
the very initial stages also to see that
courtesy to the people is shown by
these officers.

Dr: Sarojini Mahishi: May I know
whether the penalty imposed on some
of the All India Service personnel
for misbehaviour is adequate enough
to act as a deterrent' and whether
since then the number of such cases
has been reduced in that area?

Shri Hathi;: That depends upon
the nature and the magnitude of the
cases.
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Shri Ramanathan Chettiar: May I
know whether there is any truth in the
reports that the industrial manage-
ment pool officers will be merged
with the Indian Administrative Ser-
vice?

Shri Hathi: There is a separate
question coming up today on this.

Shri Man Singh P. Patel: May 1
know whether for want of all-India
discipline rules, even for a small
action of misbehaviour each State
Government has to refer the case to
the Central Government?

Shri Hathi: No.

Shri Hem Barua: May I know if
Government are aware of the fack
that some ' representatives of the
people, because they are representa-
tives of the people, go about throw-
ing their weight anq interfering even
in the day-to-day work of the officers;
if so, whether Government propose
to prescribe a code of conduct for the
people’s representatives alsp not to
interfere with the work of these
officers. ...

Mr. Speaker; Or to reduce their
weight!

Shri Hem Barua: Sir, there is no
reply.

Shri Hathi: Am I to give a reply?

Mr. Speaker: He wants to know
whether politiciang go about throw-
ing their weight,

Shri Hathi: As I said in the very
beginning, the question is not one of
showing courtesy or respect merely
to Members of Parliament or to the
members of the State legislatures or
to politicians. ¥ We are really: con-
cerned with the public at large, and
whoever goes to a civil servant must
receive the courtesy and respect
which should be shown to a citizen
of an independent country. The
question whether the Members of
Parliament or other politicians are
bringing pressure on the government
officials and, if so, what action should:
be taken, is under consideration.
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Shri Harish Chandra Mathur: May
I know for how long this question
has been engaging the attention of
the government, when it arose in the
mind of Government and since then
what they have done?

Shri Hathi: The question of = the
civil or public servants being courte-
ous etc. has been attracting the atten-
tion of the government right from
the beginning and, from time to time,
we have been writing to the State
Governments and taking necessary
action.

Mr. Speaker: Next question.

Shri Kapur Singh: Sir, 'your most
important query regarding reducing
the weight of the politicians has not
been answered.

Shri Harish Chandra Mathur: I
may assure my hon. friend that ano-
ther question on this subject ls com-
ing up very shortly,

qoeam § qrfeeenfat o oy
Ay
+
[t q0 wio wTem :
*!t“.{ ! g T A
(& o Feg -
T g SdT qg TqW g
w7 5

(F wmagaa g fF T ¥
qifser TrgsE faar qom (ave-
) ¥ gowe ¥ wdg ¥ ¥ @
o g

(g) 77 ag st 79 § f5 o=
qfFeET AT wow (TSrEEn)
FrRafaer § 99 foan war & qur afk
g, @t T g wvRgar § 7

qz—vﬁimimw’:‘t (=t
o) - (F) 9859 ¥ 9883 TF wse
T 930 9 ¥ 99 W AT qrfearht
FT q@T W R
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(@) aa9< F oF +ft W &
FO St mfEeE & weET saw-
99 qT 98¥5 T 9T "9 &, HAQET
T § I A G F AT G774
T & gFE 91 4 & | I9% IAE
¥ favg oF gAE-IfNET , 7 AT
9 % F W F AT TE¥ &, AT HY
& 2 | 7 ATAAT AT ~ATAT , w90
& =Ty § faamdE € 1
[(a) During the years from 1961 tc

1963, 789 such Pakistani infiltrants
were detected,

(b) One Shri Gulam Hussain
Qureshi of Ajmer, who came to India
from Pakistan in 1948 on a temporary
permit, has been elected to the Ajmer
Municipality on the basis of his name
appearing in the Electoral Roll. An
election petition hag been preferred
against his election on the ground that
he is not a citizen of India. The mat~
ter is sub judice in the court of Dis-
trict Judge, Ajmer.]

N g0 WMo WM : F FAET
gt § A oy v A7 oifeen A
uR ¥ IR frEmEr moar a1 wy ¥

& wyg ar ?

st gret - g gt T am frar
T IEET I A F g v
oK 3 T § 39T AF awww F
TEAF THFAT 1 O 8¥s § am
qffena @, @7 IR @R & aw
TORA fe | AT SR IgE
A AR

St Qo HTo TRATH : FT TTHT T
Ao g fF 9T § 2R o afea
TaY ®7 & TN ¥ Aq1C §? af7 g,
ar Sua! fem & fog &7 g a1
JamaT T g ?

ot gt - A R F X 9y aoem,
coo F FWT T FFT T § HX IT%
MHAFAE F @ | ToEE F
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5 fafrex i T Y T &
R @I T Fo AW 1 TG T
& o amow o G faar

s gesht a wrww ;5@ § WG
ot & A fRE g, a9 &1t
T|R?

ot graY : S a*e} ofar § agt
T AT G, Hewr " wiafear §
Y T O T ¥ gE W F gy F
%Y faaa 781 & | 99 gfew 9% F@T
t W e qwedt & A e
g

Shri S, N. Chaturvedi: May I know
whether the Government can assure
the House that it is sufficiently alert
and vigilant to prevent any situation
like the one prevailing on our eastern
border developing in Rajasthan, where
infiltrants have come in thousands and
lakhs have even found employment in
our service?

Shri Hathi: The Rajasthan Gov-
ernment is taking keen interest in this
matter. As I said three days back the
Chief Minister himself had toured
round the border areas and tightened
up the measures so that infiltration
may not be as easy as it is now.

Shri Bhagwat Jha Azad: With refe-
rence to part (a) of the question,
which has been corroborated by the
statement of the Chief Minister of
Rajasthan, do Government propose to
have specia] tribunals as they have in
the eastern region to deal with the
problem effectively and expeditiously?

Shri Hathi: There are procedures;
but in most of these cases the people
themselves have admitted that they
are Pakistani nationals and have
crossed over the border without any
documents or so. 254 of them have
been deported.

oft w7 fog © ¥ S A & v A
o T T § 3T & A I
¥ faarodi= § 1 |1 g 3w For

Oral Answers APRIL 22, 1964

Oral Answers 12230

ug ? fr T awen & gue ¥ fag
@i oAt Y 7

g AR AT T A Y

Shri Harish Chandra Mathur: Can
the hon. Minister say with any sense
of responsibility that the Rajasthan
border with Pakistan is an absolutely
open place and not only 700 but
thousands and thousands of people
come into Rajasth#p without any
notice being taken of it? They get
settled here. There is absolutely no
agency. You cannot know even if
people come right within 50 or 70
miles in Rajasthan,

Shri Hathi: So far as I know, this
condition did exist but of late, during
the last 4 or 5 months or so, the
Rajasthan border has been tightened
up. Patrolling continues. The check-
posts are there and the Rajasthan
Government is active.

Shri Harish Chandra Mathur: He
ought to know a little better.

Shri Sinhasan Singh: Referring to
part (b) of theé question, when he
came on a temporary permit in 1948,
how did he continue to remain here
till 1964 and get elected? Was Gov-
ernment ignorant of the temporary
permit so that he continued to stay
and got elected?

Shri Hathi: As I said, he was here
in Ajmer and had been there till 1948.
At the time when he went there,
there was no question of a permit, but
by the time he returned this tempo-
rary permit system was introduced.
He came here and he has been here
till now.

Shri A, P, Jain: With regard to
part (b) of the question how long has
this election petition against this
gentleman been pending and at what
stage is it?

Shri Hathi: I think, the election
petition had been filed somewhere in
1963 but I do not know the exact date.

Shri A, P, Jain: At what stage is
it pending?
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e o wTOEER ST
{9 I N T g fF afeer #:
#rT & Wi W/ NN qEIA T qTC
T F ST T @A AT AHAAAT
¥ mgf faag ml § Ay @y € AR
FEfer axr sg@ & AR wwi 9w &
1§ % Y X & @ fr 5w I@
g?

o gt : 3o T FA i gu

Shri Hem Barua: May I know
whether Government are aware of the
fact that there are villages on the
Rajasthan border, specially a village
called Baori which falls both within
the territory of India and Pakistan
and it is reported that to the people
living in this village India and Pakis-
tan are only abstract conceptions and
thjs village provides ag a corridor for
the movement of Pakistanis to Rajas-
thap . . .

Mr. Speaker: Shall we come to the
question at all or not? That long pre-
face is not required. A direct ques-
tion should be asked as a supplemen-
tary. If every hon, Member were to
put it like that then we will cover
only one question during the Ques-
tion Hour.

Shri Hem Barua: I will ask the
question. In the context of it may I
know whether Government are aware
of the fact that the Rajasthan armed
constabulary has pleaded its inability
to check the intrusion of Pakistani
citizens into this country via this
village; and if so, whether Govern-
ment proposes to demarcate the
boundary and put up a fence to see
that it does not happen?

Shri Hathi: This piece of informa-
tion perhaps appeared two or three
days back just when the Chief Minis-
ter of Rajasthan was touring that area.
This difficulty is known to them and
the matter is being taken up.

oft witwre o dvn - A wERT
¥ oy T fF vse aoifseT wdw
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&7 ¥ 710, 79 fF e fafe agg &
F & TeHe F FINIR 3,0 0 0 IFEATAT
TE T T AU E | & ag AT AEATE
o w7 37 IR AAT § 2399 Tt
ST ST Y AR AR & ¥ WiEs
FeaF & §?

Shri Hathi: They were detected and
arrested. Their number is 789,

Mr, Speaker: When was that? He
says, these are old figures. Accord-
ing to him, there is a much larger
number.

Shri Hathi: As I said, the villages
are so near each other—as the hon.
Member, Mr. Hem Barua, said about
one village that some portion is in
Pakistan and some portion is here—
that people come and go. But these
people were actually detected and
arrested.

Y far Atvovaor ;- 1 fafaeeT wEe
|16 qTF TAE & FT qfReaEr JaEe
AT RNIAY L, 59 F vy I
39 Y qiferdt Fam @ AR gfew 5w A
¥ o w20

it grdy - it 77 & i s arfs-
@ Tzt T fager WET IEE
AT, ST %7 g7 & frer faam A

Report of Kunzru Committee on
Physical Education

+
1137 J Shri Ramachandra Ulaka:
* 7 Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 56 on the 12th
February, 1964 and state:

(a) whether the report of the
Kunzru Committee on Physical Edu-
cation has since been examined by
Government; and

(b) if so, the decision taken there-
on?
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The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) The report of the Committee is
still being examined by Government.

(b) Does not arise.

Shri Dhuleshwar Meema: May I
know, when thi s report was submitted
on 12th December, 1963, what diffi-
culties are arising before the Gov-
ernment even to consider this?

Shri Bhakt Darshan: Sir, the main
difficulty was that the Ministry of
Defence could not express their final
opinion about it. It was only on the
25th March that a meeting was held
between the Education Minister and
the Defence Minister and now an
agreement has been arrived at and
the detailg are being workeq out.

Shri Dhuleshwar Meema: May I
know whether the amount which will
be spent on this particular scheme
will be given by the Central Govern-
ment or by the State Government?

Shri Bhakt Darshan: Sir all the
expenditure wil] be borne by the
Central Government.

st fadme waw cosrwa, 7
gg AT Srgar g fv g afafa y sy
famrfed #1 & 97 % @ a@R A
s fea fomfonl &Y =wT a3
faar & 7 '

sty = fwE afafy 2
a9 ¥ qer fawiiew ag 4t fF 33 @

aF wrAfE sarary, T g 3

AT WT To Yo &ro, T I A
TR A NITF I @ E, gT A
Al & wogr qed qw w3
TF e AreM—oF gnfaw
FIN—TMT FY qA | I FroAT
FAT & A TN & W 3w B whhw
ey frar o w0 folw @@
FaT2 99 F Wrer a1 AT ST

Shri Bhagwat Jha Azad: While
considering this report of the Kunzru
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Committee, may 1 know whether the
Government have  simultaneously
asked for the comments or the opinion
of the schools or the institutions like
the All-India Teacherg Federation as
to how far this scheme can be imple-
mented?

Shri Bhakt Darshan: As far as I
understand, Sir, before taking the
final decision, the Kunzru Committee
did consult all such organisations.

St T fag 0 ®TOEER
FI 39 TG R FS @O § fF Fore
FHEr F1 fE H7T wuAr gRufee
TR FT FIGT FT 98 g7 F 72F W
W@, qifF WA gl $1 3T F
FEAFT BT ¥ |

N AW T FAE FAE AN
e ¥ §1 WA ¥ gaTew R
LG c O g

ot oy fag ¢ AR EOET &Y
wRafes v 7Y iy ?

My TEIA G

Shrimati Savitri Nigam: May 3}
know what are the points of agree-
ments and whether the Education
Ministry and the Defence Ministry are
going to take up this integrated
scheme in a joint way or it will be
taken up by the Education Ministry?

Shri Bhakt Darshan: When it is
finally decided upon, it will be work-
ed by the Education Ministry alone.

Shrimati Savitri Nigam: What are
the points of agreement?

Shri Bhakt Darsham: The point of
agreement is that the best features of
all the three schemes should be inte-
grated into one scheme,

ot fr ATmm ;A A
AT =Tear g v fndfierer oo @
Fq@ 59 F0E Ot § W TS AR
Ay & G o & ot 31
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oY o THA © o< Qo HYo &lo
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Selection Grade for Assistants

*1141. Dr, L. M, Singhvi: Will the
‘Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No. 620 on the 27th March,
1963 and state: :

(a) whether the question of intro-
duction of Selection Grade for Assis-
tants has since been reconsidered; and

(b) if so, the result thereof?

The Deputy Minister in the Ministry
of Home Affairs (Shri L. N. Mishra):
(a) and (b). The matter is still under
consideration,

Dr. L. M, Singhvi: I would like to
know for how long this has been under
consideration, why it has taken so
long and by when the consideration is
likely to be completed.

Shri L. N. Mishra: The matter came
in two or three stages and some
decisions were taken in respect of
some Stenographers. About Assis-
tants, we will take some more time.

Dr. L, M. Singhvi: May I know
whether it is a fact that senior Assis-
tants who have been working for seve-
ral years, as long as ten years, have
no incentive as at present and, if so,
is there any scheme or proposal to in-
troduce a system of incentive for
senior Assistants working now?

Shri L, N, Mishra: It is a fact that
the prospect of promotion is very
meagre in their case. Their case is
under consideration.

Shri S. M. Banerjee: May I know
whether this wag one of the recom-
mendations of the Pay Commission?
May I also know whether another
recommendation was about the intro-
duction of a special grade for lower
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division clerks, and if so, why these
recommendations of the Pay Com-
mission have not been implemented,
and whether any -discussions have
been held with the association con-
cerned, and if so, with what result?

Shri L. N. Mishra: Discussions have
been held and the matter has been in
correspondence with the Ministry of
Finance also. Ag for the specific re-
commendation of the Pay Commission,
I would like to have notice of the
question.

Shri Bhagwat Jha Azad: During
the pendency of such consideration,
may I know whether Government
have prescribed any procedure to en-
sure that the employees who are
likely to be affected are not adversely
affected?

Shri L, N. Mishra: There is no
question of anyone being adversely
affected. It is a question of promo-
tion only.

ot fadwT A ¢ W AT o
& qamr @ 5 wwrT gv favigl
gt ¥ 1§ ag AT WA §
g fra foial e gt AR
T @ ad faanT &

st ®o Mo fisw :  Star fF wwY
T AT §, BAWTHY I FEIE A
&< fgar a7 &, o= & ST & FET

@I gy W JF feedew
@A g8 @ faardw

&
Middle Scheol Examinations in Delhi

+
( Shri Yashpal Singh:
*1142.{ Shri Ram Sewak Yadav:
L Shri R, G. Dubey:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
middle school examinations in Delhi
are being held by a Board of the
Directorate of Education;
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(b) whether it is 8 fact that only
two months notice was given to the
teachers ag well as the taught to pre-
pare themselves for the Board exami-
nation;

(c) whether it is a fact that the
teachers were unable to do full jus-

tice to the prescribed course within
this short span of time; and

(d) whether a greater number of
failures are expected because the
courses have been rushed through.

The Minister of Education (Shri
M. C. Chagla): (a) and (b). No, Sir.

The usual annual examination is be-
ing conducted this year in 3 subjects
only by an gd hoc Committee. The
intimation that the examinations will
be so conducted was given in Decem-
ber, 1963. No notice as such, was
required or given.

(c) No, Sir. No new course was
prescribed for these examinations,

(d) No, Sir. The courses were
taught throughout the academic ses-
sion.

st o fag ¢ T 9T Ay
ag g § 5 st doe 3 e o
srar, ar  faenfagt w1 g fawa
N, ¥ifs faenfagl ¥ fag w9
9grs Far e g war qr ?

=Y Ho Fo WA :
E faFa i gddn NAG @Y
FEAT 9T, IIT F W@ T4GT 47 )
(g At g ATy

=Zdzg

= T fag . wewTs w19 )
Q93T TG gw & FitE ae Aifem
F e el F1 GR F 7
=T faar mr 0

weaw  w@ew : faftet awew
Fed §fF F a0, T A

ft T fag o TET AW
aner TS deT TE R 1 TR €
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TR F oF v ey oy fefaws e,
TEHT T 9T A7 % I fqanfed
¥ TrIRT A7 qOFT q_A T TR
S wrIfAeT g, S 9w § F94 4,
§ @_d T
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qR TIE MW FY, AfFET T 3R
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=it forr Arev@er ¢ F4T 9 WA @
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I qSHI AT AT g giefede [0,
it e faew o &3 7

=t Ho Wo R : G TAIA
Tz ) favus fraw g & fF
g &A1 & qArT 1S W1 A
FE & A 9Er

ft A s & Oy
ZaeqT & F9r TAdT @ T fFoaw
wEfrAve @1 & ggad F< faar
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st Ho Wo T : Fr-ATIAMA
T grax &8s w3 ¥ fau aar faar
T

farer 2w & fRatoor § sreamant
Lo

¥y, off fadwax s ¢ v
foerr qeft gg @AM Avgar w7 fF

(%) =v ag 79 § f& a=w
serym fogw do # Qo Wi,
Regy # af faeat ¥ gf 935% & 3w
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9o #7 A 5 wEAITRT HT GEET
frery #ifa frateor 37 ¥ gre @erd
T 7 waE? fgar sy wifey

(@) afz g, av f&w &7 &,

() afg @77 & @ q=m #
#1% faofg fear & @ sEar faEw
Fr g ?

e W=t (W'f Ro ﬁom):
(%) shgtr zgsr afwm, foer w
Hifqat AT FTawal & ¥ geATHi
&' fanT arerw FOAT AR TEF I
9T =y #3AT § )

(@) 2 (7). 7ras o fa=T faar
LIRS

[(a) Yes Sir. The intention is to
ascertain and duly consider the views
of teachers regarding educational
policies and programmes.

(b) and (c). The matter is under
consideration.]
ot fad TR . § a8 I

argar g f et favar st & faren
Afa & frglor o faesl § aveTT =7
ST T FET AT, IF FT FTIO 3T 41—
agFa ar ag ), w9 @
I W T W A fFar
qri

Shri M. C. Chagla: I felt that in
setting down educational policy it
was essential to see that the teachers
participated both in the making of the
policy and itg implementation. It is
wrong to keep teachers outside this.

So far, we have not taken as much ad-
vice from them as we should.

ot fegmae @ FT FE
& e ¥ 7 Frg @€ 7 R fF i aw
fram ofwei ¥ St w1 fefadtom
frer 731 & SEEY @ I FrAT
I @ e, gk g, Ay faar Afy F
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fagieor & foest &1 o1 aFETA W@
§ a7 #u1 wara 7@ Y e ?oafe
g a3 g A & AT g W@
FLEE?

Shri M, C. Chagla: The only way
to gather the views of the teachers is
not through the constituencies or
through the election to the legislative
councils. There are various ways of
finding out what teacherg want or what
they feel about education or what
their ideas of projects are.

Dr, L. M Simghvi: May I know in
what specific way and through what
institutional devices it is proposed to
extend the opportunity for teachers
to participate in the formulation of
educationa] policies?

Shri M, C. Chagla: Ags the hon.
Members know, there are many
teachers’ organisations in India, there
are universities, there are colleges,
there are schools, and we can get from:
them their views, their representa-
tions; there should be no difficulty
about it.

Mt AN AT ;WIS @RFE B
gra & fore Afy @ DAY @ wix
fera-fgg  watfas @@ w1 wax
S FgT dF X AFAT AT @ 1
odY feafs & ag et @ v foraw
...

TR WERT : AT TP W@
gy & 7

5 antx W : fome Aifg ¥
may ¥ F 99 afFy  awrEr oy
FT gFd § o4 ff Iawr oAfa &
afsx am {7 fegr a1 F9r TR
g ara o) faariaR @1 5 fomst
1 T F 9y 9 fegr amg ?

Mr. Speaker: Shri Bhagwat Jha

Azad.

AR T AT AR faa e
2 @@ W@ IASaITE
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wgR WA : Ag dare At
A Y gIE A
That is a different thing altogether.

Shri Bhagwat Jha Azad: While
referring to the say of teachers, the
hon. Minister came up to the higher
secondary level. Am I to understand
that teachers will have a say only up
1o that level, or wil] it be also extend-
-ed to the primary and elementary
stages?

Shri M, C, Chagla: No, Sir. I hap-
. pened to say what I did say at a
gathering of secondary teachers, and
necessarily my remarks were confined
to that body. There is no reason why
the advice and suggestion of teachers
teaching in the primary and elemen-
tary schools should not be taken.

Shrimati Savitri Nigam: May 1
know in what way the teachers of
various categnries are going to be
aspociated with the policy-making
body in the Education Ministry?

Shri M. C. Chagla: I though I had
-explained tkat. We gather their
views, their representations, and try
to see if we can give effect to what
they are thinking,

Dr. Saropini Mahishi: May I know
‘Whether there is any intention to give
specific percentage of representation to
teachers at al]l levels in the adviscry
‘bodies at the State level and also at
the Centra] level?
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Shri M, C. Chagla: Teachers are
‘members of many bodies, but we do
not have specific representation for
teachers. In appointing any advisory
body, we take into consideration the
fact that teachers should be represent-
ed, and I think most of our advisory
bodies have teachers.

Shri S, N. Chaturvedi: May I know _
in what respects the present devices
and modes of consultation have been
found deficient which led to these ob-
servations by the hon. Minister?

Shri M. C. Chagla: We had not
consulted the teachers as a body. We
“have individual teachers on our orga-
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nisations, but the idea now is thar if
you have organised teachers’ opinion,
that opinion should be taken into con-
sideration in laying down policy ard
implementation of the policy.

Shri D. J. Naik: Education is a
State subject. May I know whether
the Government of India would ad-
vise the State Governmentg to ascer-
tain the viewg of primary, secondary
and higher educationa] teachers in this
matter?

Shri M, C. Chagla: Yes, Sir. I am
conscious of the fact that education
is a State subject, and very often we
have to go through the State Gov-
ernments to take any action in this
matter.

Industrial Mamagement Peol

+
: [ Shri S, M. Banerjee:
*1145. 3 Shri Daji:

Will the Minister of Home Affcirs
be pleased to state:

(a) whether Government propose to
wind up the Industrial Management
Pool;

(b) if so, the reasons therefor;

(c) the measures proposed to be
taken to safeguard the interests of the "
officers forming the pool;

(d) whether any memorandum has
been received from the Association of
Industrial Management Pool Officers;
and

(e) if so, the action taken thereon?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
to (¢). In the context of increasing
industria] activities in the Public sec-
tor, the whole question of staffing
managerial posts in the public sectar
is being re-examined.

(d) Yes, Sir.
(e) It ig also being examined.

Shri S. M. Banerjee: It appears
from both the question and the
answer that a memorandum has been
received from the association of the
industrial management pool officers by
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the Government. What are the speci-
fic demands of these officers and what
is the Government’s reaction to it?

Shri Hathi: Their demand mainly
is that this pool should continue and
should not be wound up. Actually it
is not a question of the pool being
wound up. But in view of the expan-
sion we will require personnel to
manage these sectors trained at a high
level and in different categories. So,
the whole question as to how this
pool should be re-organised is being
considered.

Shri S. M. Banerjee: This particular
pool was created only to supply good
officers to the public sector projects
and other projects. What necessitated
the Government to think of winding
up this pool?

Shri Hathi: It is not a question of
winding up the pool. To enumerate
the main difficulties, firstly a person
who 1is selected in the industrial
‘management pool may be quite good
for a particular factory or industry,
but from there when he goes to steel
or fertiliser he requires some more
training in production, management
and other things; secondly, in the pub-
lic sector, they are autonomous bodies
and they would like to have their
.own cadre. But all these questions
will have to be considered, whether
it will have to be.groupwise or
industrywise, etc.

Shri Harish Chandra Mathur: May
1 know whether the Government have
ascertained the views of the public
sector undertakings in this matter?
‘What is their reaction and what were
the difficulties pointed out by them,
because the one Minister controlling
the largest section the other day said
that this pool would not be satis-
factory and that they must have
absolute autonomy and their own
cadres.

Shri Hathi: Actually that is what I
mentioned. The views of this Minis-
try have also been ascertained. Some
©f the public sector undertakings feel
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that they should have a trained cadre
and not a pool. These are conflicting
views and we have, therefore, to take
into consideration the whole question
afresh.

Shri Sinhasan Simgh: Is the Gov-
ernment aware that during the LIC
case—now Mr. Chagla who is sitting
here as a Minister; he was the Judge
at that time—he said that IAS and
ICS officers should not be associated
or asked to be in charge of public
undertakings, that different industrial
pools should be started? What has
led the Government now to think
otherwise and mix this up with the
IAS?

Shri Hathi: The question is not of
mixing up the IAS cadre and the
industrial cadre. The question is in
view of the various difficulties expres-
sed by the public sector undertakings
and the difficulties that have arisen
in recruiting them, and the difficul-
ties of finding out the people who can
be at the head of the public sector,
and also the question whether there
should be a sectorwise or industry-
wise cadre, whether they should be
recruited at a lower level and given
training for different kinds of indus-
tries, etc. All that is being considered
now.

Shri Ramanathan Chettiar: May I
know whether it is contemplated to
merge the officers in the industrial
management pool with the Indian
Administrative Service?

Shri Hathi: I said the whole ques-
tion was under consideration.

Shri Joachim Alva: Could we take
it that the entire scheme has basically
been a failure? You had recruited
men from the industrial houses, draw-
ing salaries between Rs. 500 and
Rs. 1,500 and mixed them up with a
large number of IAS and other
administrative officers who had no
background of industrial experience.

Shri Hathi: It is not a question of
having no background. People from



12245 Oral Answers
other private sectors also were recruit-
ed in this. But the question was
this. If a person is suited for a parti-
cular kind of industry he may not
be equally suited for the other kind
of industry and for that pur-
pose some training will have to
be given.... (Interruptions).

Shri Sinhasan Singh: Is IAS suit-
able to all industries?

Shri K. C. Pant: The Minister men-
tioned certain difficulties which had
necessitated reconsideration of this
scheme. May I know whether these
difficulties were not anticipated at the
time when the Pool was formed and,
if so, how does the question of re-
consideration of the formation of a
Pool arise?

Shri Hathi: At that time, because
of a few public sector undertakings,
this difficulty did not actually come,
but later on these difficulties have
arisen.

State Education Ministers’ Conference

+
J Shri Dhuleshwar Meena:
‘7 Shri Ramachandra Ulaka:

Will the Minister of Educatiom be
pleased to refer to the reply given to
Starred Question No. 371 on the 4th
December, 1963 and state:

(a) whether the Central as well as
the State Governments have since
considered the Resolutions passed at
the Conference of State Education
Ministers and Vice-Chancellors which
met in November, 1963 in Delhi; and

(b) it so, the result thereof?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The steps
taken by the Central Government for
implementing the recommendations of
the conference have been reported in
reply to Unstarred Question No. 618
answered on 26th February, 1964. A
statement showing the action taken
by some of the State Governments
and Union Territories is laid on the
Table of the House. [Placed in
Library. See No. LT-2760/64]. Replies
are still awaited from other States
and Union Territories.

*1147
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Shri Dhuleshwar Meena: May I
know whether the Central and the
State Governments have accepted as
a whole the recommendations made
by the Conference of Education Minis-
ters and Vice-Chancellors and, if not,
the reasons therefor?

Shri M. C. Chagla: The statement
shows that recommendations have
been accepted and by what States and
to what extent. It is a long statement
which sets out the various resolutions
passed by this Conference and to what
extent the effect has been given by
the various States.

Shri Dhuleshwar Meena: The state-
ment shows that some of the State
Governments have taken action on
these resolutions and some of them
have not taken any action. May I
know the reasons why some States
have not taken action?

Shri M. C. Chagla: The main diffi-
culty is finance. The State have not
very often the resources to implement
these decisions.

Dr. L. M. Singhvi: May I know
whether, in view of the need em-
phasised in the statement laid on the
Table of the House for securing
greater uniformity in the field of
higher education and university edu-
cation, the Minister thinks that early
steps should be taken in respect of
making education a concurrent sub-
ject and, if so, to what extent, in what
way and by what date?

Shri M. C. Chagla: 1f my hon.
friend will assure me that the majo-
rity of the States would support that
Constitutional amendment, I shall take
it up immediately.

Shri Subodh Hansda: Resolution
No. II deals with steps to accelerate
the education of weaker sections
particularly Scheduled Tribes girls in
the country. I would like to know
what steps the Government have
taken, in consultation with the Minis-
try of Home Affairs, to accelerate the
education of women and girls?
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Shri M. C. Chagla: I think the hon.
Member refers to the resolution about
women teachers. We are very keen
about it. I am sorry to say that many
States have lagged behind as far as
girls’ education is concerned. We are
reminding the States that they should
do their best. It is wrong to have an
imbalanced society, but again, the
problem is finance.

Shri Bhagwat Jha Azad: How do
the Government propose to meet the
challenge recently alleged, of the
autonomy of universities being greatly
eroded by the State Governments, in
spite of the apprehensions expressed
by the Vice-Chancellors in this
regard?

Shri M. C. Chagla: As far as the
Education Ministry is concerned, it
believes in the autonomy of the uni-
versities and can do its best to see
that that autonomy is maintained.

Shri P. Venkatasubbaiah: May I
know whether the suggestion of the
Minister for the institution of an All-
India Educational Service has been
approved by the State Governments
and when it is going to be put into
operation? -t

Shri M. C. Chagla: The response
has been very favourable. I am having
a conference of Education Ministers
next week, where we hope to settle
some of the details which are neces-
sary before the scheme can be
implemented.

Shri S. N. Chaturvedi: Has the
Government considered the question
of the wide disparity between the
pay-scales of the private-aided secon-
dary schools and the pay-scales im
the Government institutions?

Shri M. C. Chagla:
in respect of which the main ques-
tion was put are contained in the
statement, and I do not think these
resolutions deal with the question of
pay-scales.

ot a7 fag : 7w AT AR
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Shri M. C. Chagla: We have been
giving financial aid in various respects,
for instance, upgrading the salary of
the teachers, putting up buildings,
hostels, and in various ways. But the
primary responsibility for elementary
education must rest with the States.
Again, the problem is one of school
buildings, teachers, finances and so on.
The problem is a very big one.

Explosions in Jammu and Kashmir

+
Shri Onkar Lal Berwa:
Shri P. C. Borooah:
[ Shri Brij Raj Singh:
Shri Kachhavaiya:
'““‘jJ Shri P. R. Chakraverti:
| Shri B. P. Yadava:
| Shri Dhaon:
| Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of explosions in the
border areas of Jammu and Kashmir
during the past two years;

(b) the extent of damage to life and
property caused thereby in each re-
gion; and

(c) in how many cases the explo-
sives smuggled from abroad were
found to have been used and what was
the origin of these explosives usual-
1y?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)

The Jammu and Xashmir Govt.
have informed us that during the
period commencing from 1962 the

number of explosions in different parts
of Jammu and Kashmir was 72.
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(b) During this period 9 persons
were killed and 17 were injured.
Damage was caused to Military trucks,
a passenger bus, bridges and culverts,
buildings and telephone poles.

(c) Investigation of some of these
explosions has shown that explosive
material was planted by persons who
came from Pakistan. The Jammu and
Kashmir Government have informed
us that in some cases certain recove-
ries of explosive materials were made
and these were found to bear mark-
ings of Pakistan origin. The number
of instances in which such markings
were found is not known.
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Shri Nath Pai: The hon. Minister
stated that on 72 different occasions
the explosions took place and he fur-
ther assumed that on all these occa-
sions, the agents came from Pakistan.
Are we to assume that our borders
are so sloppy that Pakistani agents
are infiltrating into this country with
impunity, and having penetrated into
India, the security consciousness of

_ the Government is so great and grave
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that they can carry on this kind of
activities without being detected?

Shri Hathi: I did not say that in
all cases it was so. The Jammu and
Kashmir Government have informed
us that in some cases certain investi-
gations of the explosive materials
were made and these were found to
be bearing marks of Pakistan origin.

Shri Nath Pai: Nonetheless my
question still merits a reply, Sir. How
did the agents come so far in Jammu
how did they act with impunity, why
were they not detected?

Mr. Speaker: That ought to have
been the question—in simple terms
which he has now put.

Shri Nath Pai: 1 may learn.

Mr. Speaker: He knows much more
than that. But he does not do it?

Shri Hathi: The question as to how
they came, how they were able to do
all this damage is naturally a matter
which is being investigated and which
has been investigated in a number of
cases; arrests of those people have
been made.

Shri S. M. Banerjee: These explo-
sions took place near the Kashmir
Assembly and some splinters went to
the Speaker’s Chamber. I would like
to know whether any investigation
has taken place and, if so, what is
the number of persons who have been
arrested and whether they were
Pakistani nationals?

Shri Hathi: Perhaps the hon. Mem-
ber is referring to the explosion near
the Assembly Hall of Jammu.

Mr. Speaker: Assembly Chambers,
just near the Speaker.

Shri Hafhi: Investigations are golng
on. I do not think any people have
been arrested. In the previous month,
two persons have been arrested in the
Poonch area.
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WRITTEN ANSWERS TO
QUESTIONS

Rourkela Fertilizer Factory

{ Shri Maheswar Naik:
*1133. Shri P. C. Borooah:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that short-
age in supply of gas to Rourkela Ferti-
lizer Factory is hampering production;
and

(b) if so, the reasons therefor and
the measures being adopted to remedy
the situation?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Yes, Sir.

(b) Due to the low volatile content
of the coals available, the coke oven
gas generated is not sufficient to sup-
ply all the fuel to the steel plant as
well as to produce enough hydrogen
to utilise the entire capacity of the
fertilizer plant. It is proposed to appoint
an Expert Committee to go into the
question of coke oven gas utilisation
at Rourkela.

Evacuation from Jammu Border Areas

*1134. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of families evacuat-
ed following the firing by Pakistani
Forces' across the borders in Jammu
in early March, 1964;

(b) the number of persons killed
and injured in these firings; and
(c) whether normalcy has since

been restored in these areas and if
so, how far?

The Minister of Home Affairs (Shri
Gulzarilal Nanda): (a) About 1,700
families comprising 9,000 persons.

(b) Two civilians were killed and
one child was wounded.

(¢) The situation has now become
normal and the evacuated persons
have returned to their homes.

Maltreatment of an M.P. in
Ambala Jail

*1138. Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs be
pleased to refer to the reply given to
Starred Question No. 747 on the 25th
March, 1964 regarding alleged mal-
treatment of an M.P. in Ambala Jail
and state:

(a) whether a report has bLeen
received from the State Government
of Punjab;

(b) if so, the findings and conclu-
sions therein; and

(c) whether a copy of the report
will be laid on the Table?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes, Sir.

(b) and (c). On the 15th April,
1964, I have already laid on the Table
of the House a statement of allega-
tions made by Shri H C. Kachha-
vaiya, M.P., about the maltreatment
accorded to him in Ambala Central
Jail, and the facts as revealed by the
inquiry conducted by the District
Magistrate Ambala, together with a
copy of the Report of the said inquiry.

Juvenile Delinquency

*1139. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether there is any proposal
to introduce a legislation with a view
to combating juvenile delinquency in
the country; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramachandran): (a) and (b). The
Children Act, 1960 (No. 60 of 1960)
already provides for the care, protec-
tion, maintenance, welfare, training,
education and rehabilitation of neg-
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lected or delinquent children and for
the trial of delinquent children in the
Union territories. Similar Acts have
also been enacted by most of the
States. There is, however, no pro-
posal at present to introduce legisla-
tion throughout the country for com-
bating juvenile delinquency.

U.P. Bihar ‘Border Dispute

*1140. Shri Shree Narayam Das: Will
the Minister of Home Affairs be
pleased to state:

(a) whether Shri C. M. Trivedi
appointed to go into the border dis-
pute between the States of Bihar and
Uttar Pradesh has submitted his
report; and

(b) if so, the important features of
his report?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Not, yet.

(b) Does not arise.
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*{twelt SgTE T |QrEw
*“\Q'{ 5 Yo Ho aATHAT :

Fa1 fgent w7 g Fq & FAr
& 5

(%) 7@ w@awa qar o fafew
qIF SFMT G F 9 qw Ied
gETs NFTO F3F F qie A F1§ FAT
g e

() afz g @ fFa g:MT ]
gEIRT T TFTA AT § TAT FTH
T it & et F wrard SaTw g
R

() =@ ofan & o= gawem
& fFT 87 A7 FF a1 faur

APRIL, 22, 1964 Written Answers

12254

frerT st (St o o WY ) ¢
(%) fagmes # s & I
g

(¥) q87 & ¥ § wzT TR
gir fomsr yera faenfuay ¥ aw
& faw g

(1) wRT TFR FY W TEH
#ar facia oo a8 gty

qifieeart e & sw<or

*99¥E, ot mEwEICTTe ;34T
TEHTE [ A AW AT T FA

fF

(F) =1 ag g= § 5 ofFeam
aE qa F0 A1 gfe § W@ §

T AOEEIE IIEAT WIS FT ATAA

gz w1 Afaifoa F<@ e
qET@ F@TE ;

(&) 71 gedraa g fsaa &
aF Aedt gAY qEOd X FE aEr
T AR I F g @ ) aw ShA-
@ FI FEATF T & T G-
T SET §; AT

(W) F@T  FER IW W FY
wiaerg @ 1 frae e & E ?

AL WARE § TS WA (Y
g ) (F) wfsmm W g
T F ¥ §B AvHer gAR Aifew
¥y §

() wifF g8 Twrg § wRa
# =g wfoaer 7 8, @ wRw
gEwfTs &7 ¥ g¥ 1§94 & w4
g S & A gear fr qar ema-

@ fFar amn 2

(7) adww F qEr A wew
(SIS Y



822455 Written Answers VAISAKHA 2, 1886 (SAKA)

Oil in Jaisalmer

*1149, S Dr. L. M. Singhvi:
\ Shri Tan Singh:

Will the Minister of Petroleum amnd
Chemicals be pleased to state:

(a) the stage of oil exploration in
Jaisalmer; and

(b) whether it is hoped that the
work of exploration will be complet-
ed within the contractual period of
collaboration with the French Petro-
leum Institute?

The Minister of Petroleum and
‘Chemicals (Shri Humayun Kabir): (a)
and (b). Geological mapping and
gravity and magnetic surveys have

- been almost completed. Systematic
seismic surveys were started only
during the current field season and
are in progress. Structural drilling
operations are likely to start in the
next few months and it may be neces-
sary to continue the exploration work
:)esgnd the period of the existing con-
tract,

New Universities

*1150.J Shri Ramachandra Ulaka:
'L Shri Dhuleshwar Meena:

Will the Minister of Education be
Pleased to refer to the reply given
1o Starred Question No. 53 on the 12th
February, 1964 and state:

(a) whether the final report of the
Committee on the establishment of
new Universities has been received by

Government; and

(b) if so, the salient features
thereof?
The Minister of Bducation (Shri

M. C. Chagla): (a) No, Sir.
{b) Does not arise.
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Cheating by Chit Fund Companies

*1151. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether his attention has been
drawn to the news-item in the Times
of India of the 4th April, 1964, stating
that about 2,100 persons of Delhi have
been cheated by nine chit fund com-
panies and chit committees; and

(b) if so, the action taken against
those companies?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes, Sir.

(b) 9 cases against chit funds com-
panies have been registered under the
Indian Penal Code.

Expenditure of Universities

2351. Shri Sidheshwar Prasad: Will
the Minister of Education be pleased
to state:

(a) the break-up of the recurring
expenditure of the four Central Uni-
versities in 1961-62; and

(b) the per capita expenditure in
each of the four Central Universities?

The Minister of Education Shri
M. C. Chagla): (a) and (b). Informa-
tion is being collected and will be laid
on the Table of the House in due

course.
Uniform Entrance Requirements

2352. Shri Sidheshwar Prasad: Will
the Minister of Education be pleased

to state:

(a) whether any attempt has been
made in the direction of making en-
trance requirements uniform faculty-
wise on all-India State level; and

(b) if so, its details and the machi-
nery for it?

The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(b) The required information is
given in the statement laid on the
Table of the House. [Placed in
Library, See No. LT-2761/64].

(Shri
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Diploma of Government College of
Physical Education, Jodhpur

2354. Shri Tan Singh: Will the
Minister of Education be pleased to
state:

(a) whether the diploma or certi-
ficate in physical education awarded
by the Government College of Physical
Education, Jodhpur has been recognis-
ed since its inception for the purpose
of employment; and

(b) if not, the reasons therefor?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) The Diploma and Certificate
Courses in Physical Education of the
Government College of Physical Edu-
cation, Jodhpur have been recognised
by the Government of India.

(b) Does not arise.

Education Plans of Bihar

2355. Shrimati Ramdulari Sinha: Will
the Minister of Education be pleased
to state:

(a) The extent to which the pro-
grammes on education during the
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Third Five Year Plan have been affect-
ed due to financia] stringency of Bihar;
and

(b) the steps being taken to enable
the Bihar Government to fulfil the
full educational targets of the Third:
Five Year Plan?

The Minister of Education (Shri
M. C. Chagla): (a) Targets of addi-
tional enrolment have been reduced,
mainly at the primary stage where a
shortfall of six lakhs in enrolment is
expacted.

(b) An amount of Rs. 20 lakhs has
been sanctioned for the appointment
of additional teachers during 1963-64
under the accelerated central assis-
tance for programmes of Primary Edu-
cation, to help the State to fulfil its.
targets of additional enrolment.

Polytechnicas in Delhi

2356, s Shii Yashpal Singh:
'\ Shri Bhagwat Jha Azad:

Will the Minister of Education be
pleased to state:

(a) the name of polytechnics with
their location at present functioning in:
Delhi;

(b) whether it is a fact that the in~
take of students in each is being
increased for the academic year 1964-
65; and .

(¢) if so, the number of seats that
would be made available for the first
year classes in each polytechnic?

The Minister of Education (Shri
M. C. Chagla): (a) Apart from Delhi
Polytechnic which is being converted
into an engineering college and now
admitting students for courses of
degree standard, the following poly-
technics are at present functioning:—

1. G. B. Pant Polytechnic, Okhla,

New Delhi.

2. Pusa Polytechnic, Pusa, New
Delhi.

3. Womens' Polytechnic, Dayal
Singh Library Biilding, Rouse-
Avenue, New Delhi.
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(b) It is proposed to increase the
intake of students in two polytechnics
out of three mentioned above.

(c) 1. G.B. Pant Polytechnic 360
2. Pusa Polytechnic 300
3. Womens’ Polytechnic 180

In addition to the above, a proposal
for starting a new polytechnic with an
intake of 120 students is under the
active consideration of the Govern-
ment.

Triple Benefit Scheme for Delhi
School Teachers

2357. Shri E. Madhusudan Rao: Will
the Minister of Education be pleased
to state:

(a) whether Government have
under consideration a proposal of
granting the triple benefit of provi-
dent fund, pension and gratuity to the
teachers working in Government and
privately managed Higher Secondary
Schools in Delhi;

(b) it so, the main features of the
Scheme and the number of teachers to
be benefited under the scheme in Gov-
ernment and privately managed schools
separately; and

(c) the final decision taken in the
matter?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir, for the
teachers working in aided schools.

The teachers of Government schools
are governed by the Pension Scheme
applicable to other Central Govern-
ment employees.

(b) The Scheme is intended to give
the same social security to all  the
teachers of the aided schools as to
those in Government Schools in res-
pect of pension and gratuity.

(¢) No final decision has yet beem
taken.

Retired Delhi School Teachers

2358. Shri E, Madhusudan Rae: Will
the Minister of Educatiom be pleased
to state:

(a) the number of teachers working
in Government Higher Secondary

12260

Schools in Delhi who have been retir-
ed under normal circumstances before
their attaining the age of 58 years
since the 1st January, 1963; and

(b) the number of teachers similar-
ly retired who had been working in
private Higher Secondary Schools ima
Delhi?

The Minister of Education
M. C. Chagla): (a) Nil

(b) Two.
New Test Wells im Navagaon

(Shri

[ Shri Subodh Hansda:

2359, Shri S. C. Samanta:
Y Shri Sudhansu Das:

Shri Maheswar Naik:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether new test wells are being
drilled in the Navagaon area (Banja
oil fields) of Gujarat;

(b) if so, the number of wells drill-
ed; and
(c) the result of the drilling?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir): (a)
Yes, Sir.

(b) Three wells have been complet-
ed upto 31-3-64. Two new holes are
under drilling.

(c) Two wells have produced of}
during initial testing, while the third
is yet to be tested.
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Indian Institute of Technology, Kanpur

%361, Shri 8. N. Chatarvedl: Will the
Minister of Education be pleased to
lay on the Table a statement showing:

(a) the emoluments and qualifica-
tions of the teaching staff appointed to
the Indian Institute of Technology,
Kanpur; and

(b) the method of selection and the
.composition of the selection body for
appointing the above staff?

The Minister of Educatiom (Shri
M. C. Chagla): (a) and (b). The infor-
mation is being collected and it will
be laid on the Table of the House.

‘Welfare of Scheduled Castes in Uttar
Pradesh

2362. Shri Vishwa Nath Pandey: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) the total amount allotted for
Uttar Pradesh by the Central Govern-
ment for the welfare of the Scheduled
Castes in 1962-63 and 1963-64; and

(b) the amount actually given to the
State Government during the above
years?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandrase-
khar): (a) Rs. 289-81 lakhs.

(b) Rs, 202.45 lakhs.
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Aid to Universities in U.P.

2363 J 8hri Vishwa Nath Pandey:
* . Shri Sarjoo Bandey:

Will the Minister of Educatiom be
pleased to state: '

(a) the amount ang the purpose for
which grants were given to various
universities in Uttar Pradesh by the
University Grants Commission and
when they were given during the
Third Plan period;

(b) whether it is a fact that some
of the Universities have not enforced
the pay-scales prescribed by the Uni-
versity Grantg Commission for lack
of funds;

(c) whether colleges affiliated to
universities in Uttar Pradesh have
also been given grants by the Univer-
sity Grants Commission; and

(d) if so, when, and the names of
colleges, the amounts given to each
and the purpose for which grants were
given during Third Five Pear Plan?

The Minister of Education (Shri
M. C. Chagla): (a) The required in-
formation is given in the statement
laid on the Table of the House. |Plac-
ed in Library. See No. LT-2762/64].

(b) No, Sir.
(c) Yes, Sir.

(d) The required information is
given in the statement, laid on the
laid on the Table of the House. [Placed
in Library. See No. LT:-2762/64.]

Cultura] Grants to Uttar Pradesh

2364. Shri Vishwa Nath Pandey:
Will the Minister of Edcation be
pleased to state:

(a) whether any grants have been
given by the Central Government to
the Government of Uttar Pradesh for
cultural scheme during 1963-64;: and

(b) if so, the details of the schemes
and grants given for each so far?
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The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.
(b) The details of the grantg paid
are given below:
(i) Rs. 2,000 for inter-State ex-
change of cultural troupes.
(ii) Rs. 4,500 for cultural troupes

for the entertainment of
Armed Forces in Forward
Areas.

(iii) Rs, 6,800 for open-air theatres
in rural areas.

(iv) Rs. 2,32,432 for re-organisa-
tion and development or
museums.

{v) Rs. 6,000 for preparation of
‘Who’s Who' of persons who
took part in freedom struggle.

Post-Matric Scholarships

£365. Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state:

(a) the total number of scholarships
awarded to the students belonging to
Scheduled Castes and Other Backward
Classes for post-Matric studies in
Uttar Pradesh during 1963-64; and

(b) the total number of studcnts
who applied for them from the Uttar
Pradesh State during 1963-647

“The Minister of Education (Shrl
M. C. Chagla): (a)
(i) Scheduled Castes .. 17,583
(ii) Other Backward
Classes . 3,402
(b) (i) Scheduled Castes .. 17,764
(ii) Other Backward
Classes - 6,451

0il Deposits in Doon Valley

Shri P. R. Chakraverti:
Shri N. R. Laskar:
Shri Vishwa Nath Pandey:
o Shri Bishwanath Roy:
Shri Onkar Lal Berwa:
Shri Ram Harkh Yadav:
Shri Murli Manohar:

Will the Minister of Petroleum and
Chemivcals be pleased to state the
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extent to which the survey in the
Himalayan region and the Terai area
has revealed indications of rich oil
deposits in the Doon Valley?

The Minister of Petroleum and Che-
micals (Shri Humayun Kabir): The
survey in the Himalayan region and
the Terai area is continuing and it is
not yet possible to make a definite
assessment of oil potentialities.
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Delimitation of Wards of Port Blair

2368, Shrimati Savitri Nigam: Will
the Minister of Home Affairs be
pleased to state:

(a) the reasons for delimiling the
wards of Port Blair municipal area in
such a manner that the Liggest ward
has about 2,000 voters and the smal-
lest among them about 500 voters ac-
cording to Electoral Roll, 1964; and

(b) whether Government propose to
delimit the wards afresh bLefore the
next municipal elections with a view
to make them more closelv rropor-
tionate in respect of strength of
voters in each of them?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
The wards of the Municipal Board
were delimited in 1957, keeping in
view the conditions then obtaining.

(b) Yes, Sir. The next electiong to
the Municipal Board will falll due in
April, 1965 by which time the Ad-
ministration propose to delimit Muni-
cipal wards afresh.

Fertilizer Factory, Goa

2369. Shri P. C. Borooah: Will the
Minister of Petroleum and Chemicals
be pleased to state how far the pro-
posal for setting up of a fertilizer
foctory in Goa has progressed?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): An application from a pri-
vate party for the establishment of a
fertilizer factory in Goa for the manu-
facture of ammonium phosphate has
been considereq and fuund acceptable
in principle. A letter of intent is
being issued to enable the party to
finalize all details of the scheme be-
fore a licence is gran* 9,

C.S. and LR.

2370. Shri R. Baraa: Will the Minis-
ter of Education be pleased to state:

(a) whether any set policy is fol-
lowed in making appuintments to the
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posts of Directors, Deputy Directors
and Assistant Directors jn the Council
of Scientific and Industrial Research;

(b) whether recent promotions and
appointments to such posts were made
after proper advertisement; and

(c) if so, whether Government will
lay on the Table a statement showing
particulars of such promotions and ap-
pointments made during tne last eix
months?

The Minister of LEducation (Shri
M. C. Chagla): (a) The policy is that
posts of Directors are not advertised.
Other posts are normally required to
be advertised but a post may also be
filled by a scientist of proven merit
subject to the post being advertised
and the person appointed on ad hoc
basis competing with others before a
Selection Committee at a later date.

(b) During the last six months ap-
pointments were made in accordance
with (a) above. There wags one case of
promotion to the grade of Deputy
Director where the post was upgrad-
ed with the incumbent.

(c) A statement is laid on the Table
of the House showing appointments
made to the posts of Directors, De-
puty Directors and Assistant Directors
during the period from 1-10-i363 to
31-3-1964. [Placed in Library. See No.
LT-2764/64].

Foreign Nationals in Ceatral Jail

2371. Shri S, M. Banerjee: Will the
Minister of Home Affairg be pleased
to state:

(a) the number of foreign nationals
convicted or detained in Central Jail,
New Delhi and the number of them in
‘B’ class and ‘C’ class respectively;

(b) whether foreign nationals are
given western diet; and

(c) whether Indians who opt for
western diet are also given western
diet?
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The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chand-
rasekhar): (a) No. of foreign na-
tionals—12, ‘B’ Class—2. ‘C’ Class—10.

(b) Yes, Sir, only to those ac-
customed to western diet.

(c) Yes, Sir, only to those who are
really accustomed to western diet.
Seniority of Assistants

f Shri S, M. Banerjee:
\ Shri Kachhavaiya:

Will the Minister of Home Affairs
be pleased to state:

2372,

(a) whether any representations
were received from Assistants of the
Centra] Secretariat regarding rectifi-
cation of erroneous fixation of their
'seniority;

{b) it so, whether any action was
taken thereon on the basis of the
Judgement by the Allahabad High
Court delivered on the 3rd January,
1964; and

(c) if not, the reasons therefor?

The Deputy Minister !n the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) to (c). Recently some
representations referring to the Al-
lahabad High Court Judgement have
been received. These are under con-
sideration.

Bomb Found at Dehra Dun

2373 [ Shri Yashpal Singh:
3 'LShri S. M. Banerjee:
Will the Minister of Home Affairs
be pleased to state:

(a) whether a bomb was found
near the Survey of India Office at
Dehrg Dun on the 15tk March, 1964;

(b) whether any investigation has
been ordered; and

(c) whether any culprit has been
apprehended?

The Minister of State in the Minjs-
try of Home Affairs (Shri Hathi): (a)
No, Sir.

(b) and (c). Do not arise.

Departmental Canteens

2374. Shri A. S. Saigal: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that elected
members of staff councils in his
Ministry are not associated with the
management of departmental can-
teens;

(b) whether any emoluments are
paid to Government servantg empiloy-
ed in the departmentai cantcens; and

(c) if so, the total emoluments paid
to such Government servants?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): (a) No, Sir. They are repre-
sented.

(b) No.
(c) Does not arise.
All India Service Officers

2375. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) who are.the All India Services
officers who have been retired at the
age of 55 and not given the benefit
of increase in superannuation age to
58;

(b) how their cases were process-

H

(c) whether UP.S.C, was consult-
ed;

(d) how many cases are pending
for such retirement at the age of
55; and )

(e) how many have crossed the 55
age limit?

The Deputy Minister in the Ministry
of Home Affairs (Sbri L. N. Mishra):
(a) One officer, Shri A. R Khan
(LP.S.—U.P.) has retired on the ex-
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piry of the period of notice served on
him. Notice has also been served on
another officer, Shri Y. Bhargava
(I.LA.S.—M.P.), requiring him to re-
tire on 10th July, 1964 on the expiry
of the period of notice.

(b) The State Governments consi-
dered the cases of officers about to at-
tain the age of 55 years, and moved
the Government of India for their ap-
proval to serve notice on these officers
requiring them to retire. The Gov-
ernment of India considered the pro-
posals and approved them.

(c) No Sir.
(d) One case, as on 19th April, 1964.

(e) There were 72 officers in the
I.A.S, and 36 officers in the L.P.S. over
55 yearg of age in service as on
31-3-1964 ’

Violation of Foreign Exchange
Regulations

2376. Shrimati Renu Chakravarity:
Will the Minister of Home Affairs be
pleased to state:

(a) whether the enquiries into the
alleged corrupt practices and violation
of Foreign Exchange Regulations by
EM.C., Jessore Road, Dum Dum,
West Bengal and its subsidiaries and
ventures under the same owners have
been completed;

(b) if not, the reasons for the delay;

(¢) the stage at which the enquiry
is; and

(d) whether any charges have been
framed?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Inquiries into the cases relating to
alleged cheating of Electricity Boards
have been completed by the SP.E.

As regards the alleged violation of
Foreign Exchange Regulations ad-
judication proceedings a3 provided
in the Foreign Exchange Regulation
Act have already been initiateq by
the Foreign Exchange Regulation Act
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have already been initiated by the
Directorate of Enforcement,

(b) does not arise;

(c¢) and (d). Investigation of the
cases was completed by the SPE a
long time ago. In one case a charge
sheet under sections 120-B, 420, 468,
471, 109, 116 and %20 read with 511
IPC against the Company and its
seven office bearers was filed in the
court of Special Magistrate at Jabal-
pur. In the other case a complaint
was fileq by the Deputy Chief Con-
troller of Imports & Exports before
the court of the Soecial Magistrate,
Delhi under section 120-B reag with
Sec. 420 1.P.C. and Section 5 of the
Import & Export Control Act, 1947
and Section 420 of the ILP.C. against
the Company and four office bearers.

The Courts
charges.

have not yet framed

Electrologging Unit

2377. Shri Ram Harkh Yadav: Wilt
the Minister of Petroleum and Che-
micals be pleased to state:

(a) whether the Oil and Natural
Gas Commission, Dehra Dun have
succeded in producing the first elec-
trologging unit in the country; and

(b). if so, its effect on the Indian
trade and Economy?

The Minister of Petroleum snd
Chemicals (Shri Humayun Kabir):
(a) A set of instruments which will
form part of an electrologging unit,
has been constructed by the Oil and
Natural Gag Commission, on an ex-
perimental basis, The instruments,
have yet to be tested under field con-
ditions.

(b) After the instruments have been
tested and found satisfactory, their
production will be taken up in the
country, thereby saving foreign ex-
change.
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Pre-Matric Scholarships in Orissa

J Shri Ramachandra Ulaka:

2378 7\ Shri Dhuleshwar Meena:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Orissa Government
have requested the Centre to increase
the allotment under Pre-matric scho-
larships for Scheluded Castes and
scheduled Tribes students during 1963-
64; and

(b) it so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Home Affairg (Shrimati Chan-
drasekhar): (a) Yes, Sir.

(b) The entire provision of Rs.
16.00 lakhs (ie., Rs. 800 lakhs for
Scheduled Tribes and Rs. 8.00 lakhs
for Scheduled Castes) proposed by the
State Government for the scheme
during 1963-64 was agreed to.

Adivasis of Maharashtra

2379. Shri D. S. Patil: Will the Mi-
nister of Home Affairs be pleased to
state:

(a) whether it is a fact that a de-
putation of Adivasis, under the auspi-
ces of Maharashtrg Pradesh Adivasi
Sewa Mandal met him on the 27th
November, 1963 and submitted a me-
morandum;

(b) if so, the main contents thereof;
and

(c) the action taken thereon?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): (a) Yes, Sir,

(b) The main points made were :(—

(i) that there should be a sepa-
rate Commissioner for Sche-
duled Tribes; and

(ii) revision of the list of Sche-
duled Tribes, particularly .
respect of the Vidarbha
region.

(c) The question whether there
should be an exclusive Commissioner
for Scheduled Tribes was carefully
examined, and it was considered that
a separate Commissioner was not.
necessary. As regards revision of the
lists of Scheduled Tribes, this matter
is under active consideration. In this
connection attention is invited to the
reply given to starred question No.
57 answered in the Lok Sabha on 12th
February, 1964.

Polytechnics for Girls

2380. Shri G. Mohanty: Will the
Minister of Education be pleased to-
state,

(a) whether a Scheme to establish
polytechnicg for girls in four places
in the eastern zone (Bihar, Orissa and’
Assam) is under consideration; and

(b) if so, the details of the scheme?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). The Third
Five-Year Plans of Bihar, Orissa. and’
Assam provide for the establishment
of four Girls Polytechnics, Detailed
schemeg for the Palytechnics including
the centres where they will be located
are awaited from the State Govern-
ments,

Welfare of Harijans

2381 is Shr! Y'ashpal Singh:
"\ Shri Vishram Prasad:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a memorandum has
been submitted to Government by
the All India Federation of Scheduled
Castes and Scheduled Tribes and
other Backward Classes for improv-
ing the conditions of Harijans;

(b) if so, their main demands; and

(c) action proposed to be taken on-
them?
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The Deputy Minister in the Minis-
_try of Home Affairs (Shrimati Chan-
drasekhar): (a) Yes.

(b) and (c). A statement is laid on
‘Table of the House. [Placed in
Library. See No. LT-2765/64].

House Building Societies in Delhi
Shri Brij Raj Singh:
2382, Shri Bade:
' Shri Kachhavaiya:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of Housing Build-
ing Co-operative Soceities in Delhi;

(b)! the number of societies to
whom land has been allotted; and

(c) when the land ig likely to be
-allotted to the remaining societies?

The Deputy Minister in the Minis-
‘try of Home Affairs (Shri L. N. Mi-
shra): (a) 282.

(b) 18

(c) 14 cooperative house building
-societies have been offered land, but
‘possession has not been delivered to
them, because they have not paid the
premium.

For 23 other co-operative house
building societies 110 acres of land
is being developed and possession of
developed plots will be given after
development.

113 societies have been asked to
intimate whether they woulg bg wil-
ling to take undeveloped land in areas
where municipal services could not
be provided within the next five to
ten years; remaining societies are be-
ing addressed to the same effect.

Judge for Hazratbal Relic Theft Case
'2383. Shri Hari Vishnu Kamath:

"Will the Minister of Home Affairs be
pleased to refer to the reply given
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to Starred Question No. 753 on the
25th March, 1964 ang state:

(a) whether any request for the
services of a Judge to try the Hazrat-
bal Relic Theft Case has been 're-
ceived from the State Governmeni of
Jammu and Kashmir; and

(b) if so, the action taken thercon?
The Minister of State in the Minis-

try of Home Affairs (Shri Hathi): (a)
No, Sir.

(b) Does not arise,
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) Committees for Andamans
£ Ana Nicobar Istands

.~ 2385, Shrimati Savitri Nigam: Will
the Minister of Home Affairg be pleas-
ed to state:

(a) whether the Home Minister’s
Advisory Committee and Chief Com-
missioner’s Advisory Committee for
the Andaman and Nicobar Islands
have been re-constituted for 1964-65;
and

(b) if so, the names of the new
membergs of these committees?

The Minister of State in the Ministry
‘of Home Affairs (Shri Hathi): (a)
and (b). The re-constitution of both
the Committees is under considera-~
tion.
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Engineering Research

2388. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state.

(a) whether any allocation has been
made for design, research and deve-
lopment in electrical, mechnical and
heavy engineering during 1964-65;
and

(b) if so, the extent thereof and
the specified fields in which research
is proposed to be undertaken?



‘12277 Written Answers

The Deputy Minister in the Minis-
try of Education (Dr. M. M. Das): (a)
and (b). As far as the Ministry of
Education is concerned the Central
Mechanical Engineering Research Ins-
titute, Dutrgapur under the Council
of Scientific and Industrial Research
has been given a budget allocation of
Rs. 13 lakhg (recurring) and Rs. 12.59
lakhg (capital) for 1964-65. This Ins-
titute is devoted to research in Me-
chanical Engineering,

No other separate allocation speci-
fically for design, research and deve-
lopment in Electrical, Mechanical and
Heavy Engineering has been made.
However, certain universities and en-
gineering institutions running post-
graduate courses in Machine Design,
Mechanical Engineering and Electri-
cal Machine Design are given 100 per
cent assistance for both recurring and
non-redcurring expenditure for the
organization of these courses. The ex-
penditure on the running of these
courses has been included in the con-
solidated estimates of the Universi-
ties/Institutions for the development
of their respective departments.

World Golf Championship

2389 f Shri Ram Harkh Yadav:
*\ Shri Murli Manohar:

Will the Minister of Education be
pleased to state:

(a) whether the All India Council
of Sports proposes to send its repre-
sentatives or to sponsor any Indian
team to participate in the World Golf
Championship to be held in Rome in
October, 1964; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis<
try of Education (Shri Bhakt Dar-
shan): (a) The All India Council of
Sports have recommended that an
Indian team, consisting of four Gol-

1 fers and one Manager, be allowed to
participate in the World Golf Cham-
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pionship and given foreign excr
for the purpose.

(b) The recommendation of th.
Council is under the consideration of
the Government.

Barauni Refinery

2390. Shri Indrajit Gupta: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether any construction al-
lowance is being paid to the employe-
ed of the Indian Refineries Ltd. at
Barauni;

(b) if not, whether Governmens
are aware that employees of all other
public sector projects in Bihar are
getting construction allowance; and

(c) the reasons for this discrimina-
tion?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) Yes, Sir.
(b) and (c). Do not arise.

Polytechnic at Nangal Dam

2391. Shri Daljit Singh: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 1546 on the 25th March,
1964, and state:

(a) whether Government propose
to establish 3 polytechnic at Nangal
Dam which is in the backward hilly
area, having a population of 40,000
consisting mostly of the people dis-
placed from areag acquired for the
Fertilizer ~Factory and the Bhakra
Dam Project; and

(b) it not, the reasons therefor?

The Minister of Education (Shri M.
C. Chagla): (a) No such proposal has
been received from the State Govern-
ment.

(b) The question of establishing a
polytechnic at Nangal has to be first
considered by the State Government
under its Five Year Plan

12274
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Inter-State Police Machinery

[ Shri D. C. Sharma:
2395. { Shri Onkar Lal Berwa:
[ Shri Ram Harkh Yadav:

Will the Minister of Home Affairs
be pleased to state:

(a) whether inter-State police
machinery is proposed to be set up to
launch a sustainedq drive against
gangs of thieves and bootleggers ope-
rating in Delhi, Uttar Pradesh and
Punjab; and

(b) if so, the details of the pro-
posals?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
No, Sir,

B O
‘(b) Does not arise.
Governor of U.P.
2396. Shri Hari Vishnu Kamath:

Will the Minister of Home Affairg be
pleased to refer to the reply given to
Starred Question No. 953 on the 8th
April, 1964 and state:

(a) whether the Governor of Uttar
Pradesh was absent from the State at
the time when the constitutional con-
flict of jurisdiction between the legis-
lature and Allahabad High Court
was brewing;

(b) if so, from what date to what
date; and

(c) where he was at the time?

The Minister of State in the Min-
istry of Home Affairs (Shri Hathi):
(a) to (c). The Governor left Luck-
now on the 15th March and returned
on the 29th March after visiting West
Bengal and Orissa,

Development of Sanskrit in Orissa
f Shri Dhuleshwar Meena:

* \ Shri Ramachandra Ulaka:
Will the Minister of Education be

pleased to state:

(a) the total Central assistance
given to voluntary organisations in

2391
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Orissa for development of Sanskrit in
the State during 1963-64;

(b) the names of organisations to
which these grants were given during
the same period; and

(c) the Central assistance proposed
to be given to voluntary organisa~
tions in the State for the develop-
ment of Sanskrit during 1964-65?

The Deputy Minister of Education
(Shri Bhakt Darshan): (a) Rs. 1,800.00

(b) Ananta Sanskrit Vidyapeetha,
Kantar, P.O. Sidhal, Distt. Cuttack.

(c) No State-wise allocation is
made. Under this Ministry’s Scheme
for assistance to voluntary Sanskrit
Organisations/Institutions and Patha-
salas for promotion of Sanskrit, app-
lications are invited every year and
assistance is given to such organisa-
tions/institutions and Pathasalas as
may apply for it on the merits of the
projects proposed to be implemented
by them.

Oriya Literature and Culture

{ Shri Dhuleshwar Meena:
7\ Shri Ramachandra Ulaka:

Wil] the Minister of Education be
pleased to state:

2398.

(a) whether any grants were given
to Orissa for unlift and preservation
of Oriya literature and culure during
1963-64;

(b) if so, the details thereof; and

(c) the total amount of grants pro-
posed to be given to the State during
1964-65 for the same purpose?

The Minister of Education (Shri
M. C. Chagla): (a) Yes. Sir.

(b) The following grants were paid
to the Government of Orissa and in-
stitutions in Orissa during 1963-64:—

Grants to the State Government.

(i) Rs. 6,000 for the visit of the
Orissa troupe to Assam and
Rajasthan.
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(ii) Rs. 3,800 for the visit of the
Orissa troupe to Eastern Com-
mand.

(iii) Rs. 5,750 for the setting up of 5
open air theatres in rural areas.

(iv) Rs. 80,000 paid as Central assis-
tance under the scheme of
“Development of Modern Indian
Languages”.

(v) Rs. 15,147 paid as Central assis-
tance under the scheme of ‘“Re-
organisation and Development
of Museums®.

Private Institutions.

(vi) Rs. 500 paid to the Ganjam Dis-
trict Drawing Masters Associa-
tion, Berhampur, for holding
Children’s Art Competition and
drawing Exhibition.

(vii) Rs. 4,000 paid to Mayurbhanj
Chhow Nritya Pratisthan, Bari-
pada, for construction of build-
ing.

(c) The quantum of grants to Orissa

Government during 1964-65 will de-

vend upon the specific proposals to be
receivad from the State Government.

Governors

2399. Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs be
pleased to state the total number of
days during which the Governor =f
each State was absent from hisg State
from 1st April, 1959 to 31st March,
19642

The Minister of State jn the Minis-
try of Home Affairs (Shri Hathi):
A statement, giving the information,
is laid on the Table of the House.
{Placed in Library. See No. LT-
2766/64].

Retirement age of Delhi School
Teachers .

2400, Shri E. Madhusudan Rao: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that the ex-
tension of the age of retirement to 58
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monwealth Prime
Minister’s Con-
ference

years has been made applicable in

respect of the teachers working in

Government Higher Secondary

Schools in Delhi with effect from
December, 1962;

(b) whether it is also a fact that
thig facility is being denieq to the
teachers working in Government aided
and recognised private Higher Secon-
dary Schools in Delhi;

(c) whether any representation in
this regard has been received by the
Delhi Education Directorate; ang

(d) if so, the action taken or being
taken in the matter?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir, subject
to the usual condition that the Gov-
ernmert may require the employee
to retire after he attains the age of

33 years on three months’ notice
without assigning any reason.
(b) Question does not arise, since

teachers of aideq schools are gov-
erned by a different set of rules re~
garding retirement. Under thess
rules they continue in vervice upto
the age of 60 years subject to health
and suitability.

(c) No, Sir.

(d) Question does not arise.

12.00 hrs.

STATEMENT RE. COMMONWEALTH
PRIME MINISTERS’ CONFERENCYF

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Mr. Speaker, Sir, 1 have to
inform the House that it is proposed
to hold a meeting of the Common-
wealth Prime Ministers in London in
July next. The dates proposed are
8th to 15th July, though these are
not quite certain yet. I have accept-
ed the invitation and I hope to attend
the conference.

Shri Nath Pai (Rajapur): On a
former occasion, to the question as to
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[Shri Nath Pai]
who will be looking after very impor-
tant matters of State in the absence
of the Prime Minister, the Prime
Minister said, when the occasion
comes, he will give his attention to
the question of an officially designated
Deputy Prime Minister. On a pre-
vious occasion, when he had gone,
there is a precedent to show that such
steps were taken.

May 1 know, when he is going on
a long journey, whether he is going
to contemplate who will be looking
after the very important matters of
State as officially designated Deputy
Prime Minister?

Shri Jawaharlal Nehru: I do not
remember of any previous occasion
when any special arrangements had
to be made or were made.

Shri Nath Pai: Maulana Azad was
designated as the Deputy Prime Minis-
ter during one of the Commonwealth
Prime Ministers’ meeting.

Mr. Speaker: Papers to be laid on
the Table.

Shri Hem Barua (Gauhati): May I
draw the attention of the Prime Minis-
ter to the fact that although he did

not designate the late lamented
Maulana Azad as Deputy Prime
Minister.....

Mr. Speaker: Where is the necessity
of going into it in April when he has
to go in July?

Shri Nath Pai: We would not be
here in July.

Mr. Speaker: Papers to be laid on
the Table.

12.03 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER EMERGENCY RISKS
(FACTORIES) INSURANCE ACT AND EM-
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ERGENCY RISks (Goops) INSURANCE
Act AND REPORT ON WORKING OF
DEPOSTT INSURANCE CORPORATION,

The Minister of Fimance (Shri T. T.
Krishmamachari): I beg to lay on
the Table a copy each of the follow-
ing papers:

(1) The Emergency Risks (Fac-
tories) Insurance (Amend-
ment) Scheme, 1964 published
in Notification No. S.O. 1114
dated the 30th March, 1964,
under sub-section (7) of sec-
tion 3 of the Emergency Risks
(Factories) Insurance Act,
1962. [Placed in Library.
See No. LT-2756/64].

(2) The Emergency Risks (Goods)
Insurance (Amendment)
Scheme 1964 published in Noti-
fication No. S.O. 1115 dated
the 30th March, 1964, under
sub-section (6) of section 5 of
the Emergency Risks (Goods)
Insurance Act, 1962. [Placed
in Library. See No. LT-2757/
64].

(3) Report on the working of the
Deposit Insurance Corpora-
tion for the year ended 3l1st
December, 1963 along with
the Annual Accounts and the
Audit Report thereon, under
sub-section (2) of section 32
of the Deposit Insurance Cor-
poration Act, 1961. [Placed
in Library. See No. LT-2758/
64].

NoOTIFICATION UNDER Arr-Inpra
SERVICES AcT

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): I
beg to lay on the Table a copy of
Notification No. G.S.R. 898, dated the
1st June, 1963 making certain further
amendment to the All India Services
(Death-cum-Retirement Benefits)
Rules, 1958, under sub-section (2) of
section 3 of the All India Services
Act, 1951. [Placed in Library. See
No. LT-2759/64].
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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
FORTY-SECOND REPORT

Shri Krishnamoorthy Rao (Shi-
moga): I beg to present the Forty-
second Report of the Committee on

Private Members’ Bills and Resolu-
tions.
12.05 hrs.

WAKF (AMENDMENT) BILL®

The Minister of Petroleum and
«Chemicals (Shri Humayun Kabir): I
beg to move for leave to introduce a
Bill further to amend the Wakf Act,
1054.

Mr. Speaker: The question is:

“That leave be granted-to intro-
duce a Bill further to amend the
Wakf Act, 1954.”

The motion was adopted.

~ Shri Humayun Kabir: I introduce
the Bill.
12.06 hrs.

BUSINESS ADVISORY COMMITTEE
TWENTY-SIXTH REPORT
Shri Rane (Buldana): I beg to move:

“That this House agrees with
the Twenty-sixth Report of the
Business Advisory Committee pre-
sented to the House on the 2l1st

April 1964.”

Mr. Speaker: Motion moved:

“Thav this House agrees with
the Twenty-sixth Report of the
Business Advisory Committee pre-
sented to the House on the 21st
April, 1964.”

VAISAKHA 2, 1888 (SAKA)
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Shri 8. M. Banerjee (Kanpur): In
this report, I find that only 5 hours
have been allotted to the Constitution
(Eighteenth Amendment) Bill of 1964
We know that this particular Bill has
raised a public controversy in the
country and 67 lawyers who are mem-
bers of the Supreme Court Bar Coun-
cil have also written to the Prime
Minister. Even editorials have come
in this regard. Not only according to
me, but according to those eminent
lawyers, this Bill is the most perni-
cious and mischievous piece of legis-
lation. It would have been better if
the Bill hag been withdrawn and
the Prime Minister....

Mr. Speaker: He must come to his
point now.

Shri §. M. Banerjee: My point is
only this, that this Bill should be
given 10 hours instead of 5 hours. I
move:

“That the time allotted for the
Constitution (Eighteenth Amend-
ment) Bill, 1964 be extended to
10 hours.”

Shri Sivamurthi Swamy (Koppal):
Mr. Speaker, Sir, repeatedly I have
represented to you and to this House
that now we are seriously discussing
about the Fourth Five Year Plan, and
there was a Commission called the
Gulhati Commission appointed by the
Government in connection with the
water disputes which has given its
report.

Mr. Speaker: We are only concerm-
ed with this motion which is before
the House just at this moment and
not anything else.

Shri Sivamurthi Swamy: I request
the Government, through you, Sir, to
allot some time to discuss this Gulhati

*Published in Gazette of India, Extraordinary,

dated 22-4-84.

Part II—Section &,
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[Shri Sivamurthy Swami]

Commission’s report. There is no
other chance for us to discuss this
report and to draw the attention of
the Government to certain points.

Mr. Speaker: The hon. Member
knows that this can only be raised
when the Minister for Parliamentary
Affairs announces the business for the
next week and not at this moment.

Shri S. S. More (Poona): Sir, I
have to make a submission. In the
table of allotment of time for the
business before the House only two
hours seem to have been allotted to
the Advocates (Amendment) Bill,
1964. This Bill seems to have been
repeatedly moved in this House. The
last Bill was withdrawn and a new
Bill has been introduced. It deals
with the fate of a good many young
people in the country, and as such it
would need a very thorough discus-
sion. I think two hours will hardly
be sufficient for such a discussion.

Then, another proposal......

Mr. Speaker: What does he propose?
Does he suggest any amendment?

Shri S. S. More: At least 5 hours
should be allotted to the Advocates
(Amendment) Bill, 1964

My further submission will be with
regard to the Constitution (Eighteenth
Amendment) Bill, 1964, regarding
which Shri Banerjee has made his own
submission. I feel the same way,
that a larger time be allotted for this
Bill. I support his suggestion.

The third Bill that I propose to
refer to is the Goa, Daman and Diu
Judicial Commissioner’s Court (Decla-
ration as High Court) Bill, 1963. It
will raise, undoubtedly, certain issues
of principles. Therefore, I feel that
one hour—the time allotted now—
will hardly be sufficient for discussing
these issues. I would, therefore, pro-
pose that at least 5 hours be allotted
for this Bill.

APRIL 22, 1964 Advisory Committee
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Mr. Speaker: First I will put Shri
Banerjee’s amendment. ] will have
to put it to the House.

Shri S. M. Banerjee: He has agreed.
It the Government agrees......

Mr. Speaker: Who has agreed?

Shri S. M. Banerjee: 1f the Govern-
ment agrees, then there is no neces-
sity to put it to the House.

Mr. Speaker: How could it be com~
municated? By telepathy?

-1 may inform the hon. Member that
the demand made for this Bill was.
only 6 hours, and I promise that if
need be I will exercise my powers and
extend it to 6 hours. Is he satisfled
with that?

Shri S. M. Bamerjee: It is not a
question of my being satisfied. The-
country has to be satisfied?

Mr. Speaker: The country is not to-
be satisfied at this moment. On the
question whether the allotment of
time should be 10 hours or 5 hours,
where is the necessity for the coun-
try’s satisfaction?

I shall now put his amendment to-
the vote of the House. The question.
is:

“That the time allotted for the
Constitution (Bighteenth Amend-
ment) Bill, 1964 be extended to
10 hours.”

Those in favour may say ‘Aye’.
Some Hon. Members: ‘Aye’.

Mr. Speaker: Those against may
say ‘No’. )

Some Hon. Members: No'.
Mr. Speaker: The ‘Noes’ have it

Some Hon, Members: The ‘Ayes™

have it.
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Mr. Speaker: If you want a divi-
sion, you will have it. Let the lobbies
be cleared. I might just express my
apprehension here. If this decision is
taken by this House, I might lose the
discretion of one hour that I have
got at present. Hon. Members may
bear that in mind. Now, the question
is:

“That the time allotted for the
Constitution (Eighteenth Amend-
ment) Bill, 1964 be extended to
ten hours.”

Those in favour may say ‘Aye’.

Some Hon. Members: ‘Aye’.

Mr. Speaker: Those against it may
say ‘No’.

Several Hon. Members: ‘No’.

Mr. Speaker: The ‘Noes’ have it.

Shri S. M. Banerjee: Let them have
it.

The motion was negatived.
Mr. Speaker: Do I have to put the

other motions to the vote of the House?
Does Shri More press his motion?

Shri S..S. More: If you so desire, I
will not press it.

Shri U. M. Trivedi (Mandsaur): I
support the motion of Shri More.

Shri Shimkre (Marmagoa): I also
support it.
Mr. Speaker: I do not think the

advocates (Amendment) Bill requires
five hours. We can allot four hours
for that instead of two hours.

Some Hon. Members: Yes.
Mr. Speaker: Regarding the Goa,

Daman and Diu Judicial Commis-
sioner’s Court (Declaration as High

VAISAKHA 2, 1886 (SAKA)
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as much as five hours.
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Shri Nath Pai: But one hour is
hardly sufficient.

Mr. Speaker: We will give it two:
hours instead of one hour.

The question is:

“That this House agrees with
the Twenty-sixth Report of the
Business Advisory Committee pre-
sented to the House on the 2ist
April, 1964 as amended by the
House.”

The motion was adopted.

—

1211 hrs.

COMPANIES (PROFITS) SURTAX
BILL, 1964

The Minister of Finance (Shri T. T.
Krishmamachari): Sir, I beg to move®:.

“That the Bill to impose a special
tax on the profits of certain com-
panies be taken into considera-
tion.”

The Bill is a short and simple one.
I have dealt with it in the budget
speech and I have covered more or
less the same ground while introduc-
ing the Finance Bill. I shall, there-
fore, confine myself to explaining its
broad scope and incidence. Since the
presentation of the Bill, a few amend-
ments to widen the scope of the con-
cessions and incentives provided in it
have also been formulated. To these
also, I shall refer while explaining
the framework of the original provi-
sions.

In the budget speech, I had briefly
explained the circumstances . .

Shrimati Renu Chakravartty (Bar-
rackpore): A little louder plcase.

*Moved with the recommendation of the President.
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Shri T. T. Krishnamachari: I am
speaking as loud as I can.

I had brieffy explained in the Bud-
get speech the circumstances in which
it was decided to discontinue the
super-profits tax and to replace it by
a tax that would have a generally
lower and more equitable incidence
and would be better adapted to the
requirements of our policy towards
private industrial jnvestment  This
policy, as it has been reflected in the
various fiscal measures of the current
Budget, has been explained on more
than one occasion. But, I have, even
at a certain risk of repetition, to refer
to it once more since the rationale of
the provisions in the Companies (Pro-
fits) Surtax Bill is again derived
from the same set of objectives. Brie-
fly, these objectives are that we see
the need to generate greater savings
in the corporate sector as one of the
prime needs of the day. With greater
savings, there should be an increasing
plough-back of it for the purposes of
industrial expansion and growth. There
should not only be growth generally,
but adequate investment should flow
into those industries which have a
high priority in our design for deve-
lopment. In the process of growth and
alongside of it smaller units should be
encourage in order to induce the di-
versification of ownership. Foreign
private invetment needs to be attract-
ed to some extent to improve our bal-
ance of payments and for the transfer-
ance of complex skills ang know-how
to Indian industry. It is in the light
of this overall strategy, that I would
appeal to the House to consider the
Bill that I am placing before it.

The proposed tax is to be levied on
the chargeable profits of companies,
in excess of 10 per cent of the capital
base or a sum of Rs. 2 lakhs, which-
ever is higher, at a uniform rate of
40 per cent of such excess profits. The
levy at a uniform rate of 40 per cent
is, in itsel?, appreciably lower than
the two-tier schedule of rates that
obtained in the super profits tax,
namely, 50 per cent on the chargeable
profits between 6 to 10 per cent of
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the capital base and 60 per cent on
the balance amoun‘. As I shall ex-
plain presently, the”statutory deduc-
tion and the capital base are each of
them more liberally computed in the
new tax so as to bring about a gene-
rally Jower and a more equitable in-
cidence o? tax.
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The chargeable profits, for the pur-
pose of surtax will be the total in-
come of the company as computed
under the Income-tax Act, exclusive
of certain items of income ang sums
specifically exempted from surtax
and further reduced by the income
and super-tax payable by the com-
pany except on certain exempted
items of income. As the chargeable
profits are to be computed with refer-
ence to the tota] income, determined
under the Income-tax Act, all the
concessions available under that Act
will, automatically, be available as
deductions for the surtax also.

In addition. some of the main items
of income and sums specifically exemp-
ted from this tax are profits of a life
insurance business, capita) gains, inter-
corporate dividends which have been
exempted from super-tax under the
provisions of the Finance Bill, profits
of newly established industrial under-
takings attracting the five year ‘tax
holiday’ under the Income-tax Act
ang charitable donations qualifying for
income-tax relief. Consistent with the
policy for attracting private foreign
investment, income arising in India
to non-resident companies by way of
interests and fees for rendering tech-
nical services will also be exempt.
Banking companies, whether Indian or
foreign, will be entitled to a special
deduction for the amount of the sta-
tutory reserveg or deposits made with
the Reserve Bank of India under the
provisions of the Banking Companies
Act or any reserves created by them
in India (sutject to certain limits),
whichever is higher.

I must. however, add that the extra
amount of super-tax payable by com-
panies on their distribution of equity
dividends, at 75 per cent of such
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dividends, will not qualify as a deduc-
tion. The reason for this is clear as
the object of the levy on dividends
is to place a restraint on the distribu-
tion of profits and this objective has
to be reflected in the surtax as well.

The statutory deduction in this Bill,
as explained earlier, is 10 per cent of
the capital base or g sum of Rs 2
lakhs whichever is higher. It will be
recalled that the corresponding deduc-
tion in the super profits tax was 6 per
cent of the capital base or a sum of
Rs. 50,000 whichever was higher. The
effect of the more liberal statutory
deduction in the present Bill will be
that comparatively small companies or
new companies whose profits before
tax do not exceed 4 lakhs will not be
liable to surtax at all. In other
cases, the liability to surtax will be
attrac'ed only when their profits ex-
ceeq 20 per cent of the capital base,
including their long-term loan capital,
As the surtax will, thus be attracted
only at comparatively high levels of
profits and as its incidence will also
be generally lower than that of the
super profits tax, it has not been con-
sidered necessary to make a provision
of carry-forward and set off of any
deficiency of profits against the char-
geable profits of subsequent years.
This is, I am told, one of the basic
defects that has been pointed out by
industry. But that is the explanation
for it.

1 may further point out that as
compared to the super profits tax, the
-statutory deduction is not only a
higher percentage but a higher per-
centage of a larger capital base.
‘The capital base for surtax will
include not only the paid-up share
capital and all reserves of a company,
including the development rebate re-
serve, but also its debentures and the
loans specified in the relevant rule in
the Second Schedule of the Bill. The
inclusion of loan capital, as specified,
in the capital base will remove the
discrimination against younger indus-
trial units which has net built up ade-
quate reserves and against units whose
capital base included g large amount
of loan cgpital. This discrimination
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was inherent in the capital base com-
putation in the super profits tax and
resulted in the somewhat anomalous
effect that precisely those units which
needed to build up adequate reserves
felt a higher incidence of the tax,
making it more difficult for them to
do so.

I shall at this stage refer to the
amendment which I propose to move to
clause (v) of Rule I of the Second
Schedule regarding the inclusion of
certain borrowed moneys in the capi-
tal base. Under the existing provi-
sion, the moneys borrowed from a
banking institution are includible in
the capital base only if they are re-
payable in not less than 10 years and
moneys borroweq from abroad are in-
cludible only if they are borrowed for
the creation of any capital assets in
India. None of these conditions are,
however, applicable in respect of
moneys borrowed from the Industrial
Finance Corporation or the Industrial
Credit and Investment Corporation of
India or from ay financia] institution
approved by the Government. I now
propose two main changes in these
provisions. The first is to provide for
the inclusion of moneys borrowed dir-
ectly from the Government also in the
capita] base. The other change is to
provide that borrowed moneys will be
allowed to be included in the capital
base subject, uniformly, to the condi-
tions that the minimum term of re-
payment of such moneys should in all
cases be 7 years and the purpose of
the borrowing shoulq be the creation
of a capita] asset in India. This libe-
ralisation would enable medium term
borrowings for creation of capital as-
sets such as borrowings from the Re-
Finance Corporation to be included in
the capital base,

I must here clarity that as a corol-
lary to the inclusion of borrowed
moneys in the capital base, the inter-
est payable on such amounts will have
to be added back, as all interests are
addeq back, to the chargeable profits
in order to avoid a double deduction,
namely, once in the determination of
the assessable income with reference
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to which the chargeable profits are
computed and again in allowing the
10 per cent deduction on the borrow-
ed money included in the capital base.

In line with the general scheme of
corporate taxation in the Finance Bill,
a specific incentive has been provided
in the Surtax Bill to encourage in-
vestments in priority industries. This
is in the nature of a specia] rebate of
20 per cent of the norma] amount of
surtax payable by a company on any
profits derived by it from the genera-
tion or distribution of electricity or
the manufacture or production of the
articles specified in the list of the
Thirq Schedule to the Bill, This list
is identical with the list orginally in-
corporated in Part IV of the First
Scheme to the Finance Bill. The
House wil] recollect that it has since
approved certain changes in this list.
These are, mainly, the inclusion of
electronic equipment and petro-chemi-
cals the deletion of coffee and rubber,
the modification of the entry relating
to electrical equipment and the inclu-
sion of some new items, such as man-
ganese ore, dolomite mineral oil ete.,
in the entry pertaining to minerals. It
is, consequently, proposeq to move
amendmentg for making similar chan-
ges in the list to the Third Schedule
to the Companies (Profits) Sur Tax
Bill in order to make it identical with
the list in the Finance Bill as it has
been finally approved by the House.

In the stx weeks and odd that this
Bill has been before the Parliament
and the country at large, I am happy
to notice that it has been generally
well received. As T have explained
today, the Bill is an integral part of
the overall scheme of taxation embo-
died in the Finance Bil] which the
House has approved and has the same
underlying objectives. I am, there-
fore. confident that this Bill will meet
with the unanimous approva] of the
House,

Sir, I move.
Mr. Speaker: Motion moved.

“That the Bill to impose a spe-
cial tax on the profits of certain
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companies be taken into consi-
deration.”

Shri T. T. Krishnamachari: May
I know the time allotted for this Bill?

Mr. Speaker:

3 hours have been.
allotted. :

Shrimati Renu Chakravartty: The
Companies (Profits) Surtax Bill s
replacing almost the super-profits tax
which was introduced by the hon.
Finance Minister’s predecessor in
office. The proposals made by Shri
Morarji Desai were criticised wvery
vehemently and rightly so. But dur-
ing this year, the super-profits tax
which he had imposed and against
which there hag arisen a huge furore
right throughout the country is now
being scrapped, and in its place the
Companies (Profits) Surtax Bill has
been brought forward.

The results of the working of the
super-profits tax have been disappoint-
ing for revenue and encouraging for
the bigger companies. That was why
at that time also we had criticised it.
But this super-profits tax was in force-
for one year only, and of course, we
must say that what should have re-
placed it has not actually replaced it.
Instead of that, we have now got the
Companies (Profits) Surtax Bil] which
has made big business quite jubilant.
Of course, I do not know what my hon.
friend Shri M. R. Masani will say.
He will probably want further redue-
tions. There is no doubt about it.

Shri M. R. Masanl (Rajkot):
and see.

Wait

Shrimati Reas Chakravartty: But
I am quite sure that he will have to
welcome this Bill because it will give
a great deal of advantage to the big-
ger companies in place of the old
super-profits tax Bill. Actually, nei-
ther the Excess Profits Tax Act of
1940 nor the Business Profits Taz of
1947 haq given as many advantages
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-as the Companies (Profits) Surtax Bill
is going to give now. As a matter of
fact, in my own State, companies such
as the Indian Aluminium, the Metal-
box Co., Guest, Keen and Williams had
either to pay no super-profits tax or
had to pay only an insignificant
amount. That was the position with
regard to the super-profits tax Bill.
‘We had wanted a tightening of that
Bill. But now we fing that even the
super-profits tax has been watered
down by the present Bill,

The rules for computing the capital
‘of a company are already confusing.
The present proposals—including the
‘propoals which the hon. Minister has
Jjust now made which I have not been
able to catch; it is very unfortunate
that we are flooded with certain new
proposals at the very last minute—
make it more confusing or will make
the confusion worse confounded. But
I could make out this much that the
computation will be liberalised. Ins-
tead of the 6 per cent reduction on the
paid-up capital and the reserves as
per the super-profits tax Bill, the re-
duction envisaged in this Bill is as
‘high as 10 per cent of the capital,
reserves etc. And I believe that there
will be further liberlisation as a re-
sult of the amendment which has been
tabled. I could not gather everything,
but I could make out this much that
as a result of the new proposal, there
wil] be a further liberalisation. It
may be, as the hon. Minister says, that
it will be better for the smaller com-
panies. 1 am not in a position just
now to give my opinion as to how far
that wil] be true. But even that, I
think, will be a Rs. 4 lakhs base.

Shri Alvares (Panjim): Below Rs.
2 lakhs.

An Hon. Member:
there.

Shrimati Renu Chakravartty: Now,
the rates of surtax have been very
considerably reduced. I think they
are of the order of 40 per cent. I am
-comparing with flie Super Profits Tax.
It is 40 per cent on the amount by
‘which the chargeable profits exceed

That is already
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the amount of the statutory deductiva
whereas the corresponding rates were
50 and 60 per cent. As we see from
the papers, the companies in Calcutta
and Bombay are inwardly jubilant,
because they know that the incidence
now will be considerably less.

The relief to the asseseees, especial.
ly to the bigger assessees, 1s admit=
tedly also greater, and the surtax 1s
designed not to bring in more revenue,
but to give a misleading notion that
their profits are being mopped up. It
is very important that we must mop
up their profits, but this giving of in-
centives has only led to further con-
centration. It is said that we want
these profits for building up further
capital base, for building up more re-
serves for further industrialisation and
expansion, but actually what has hap-
pened is that there has been more
concentration in the nands of a few.

This question of mopping up of their
profits shouldq have beep foremost in
the mind of Government, but instead
of that, we have rather a relaxation,
and that is why we are opposed total-
ly to this further relaxation in the
form of the Companies (Profits) Sur-
tax Bill.

With regard to foreign capital also,
there are certain specific incentives
which have been given. I have made
my position very clear when I spoke
on the Finance Bill itself. As far as
foreign capital, particularly private
foreign capital is concerned. I consi-
der that any further increase in this
is going to have disastrous results
political]ly for our country, as it would
have for any other under-developed
country. On this we are very firm,
and we believe that in the course of
the next few years, if we are gomng
to open wide this gate to allow pri-
vate foreign capital to come in, we
shall be again forging the shackles
of political dependence, but the Fin-
ance Minister just brusheq it aside.
Unfortunately, I was not here when
he replied, I had to go out on some
urgent work, but he just seems to
have dismissed it and said: after all,
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1 do not think it needs an answer,
people know we will never barter in-
dependence. I think the people will
have to have some better assurance,
for a concrete understanding of past
history will belie this expectation that
the people are not worried already as
to the trends they see with regard to
the encouragement of private foreign
capital, which will not only take away
a lot of our own earned profits but
will weild have a pernicious poiitical
influence on our country.

As a matter of fact, the Budget pro-
posals for 1964-65 have given several
tax reliefs both for domestic and for
foreign investments, and one of the
most harmful is the foreign invest-
ment will, also benefit from the
exemption of inter-corporate dividendg
from super tax. Already, there is the
case of the royalties; they are also
going to be exempted from it. And the
tax on technical services or fees is now
reduced by 50 per cent. I have spo-
ken on this and again I say that there
should be a further narrowing down
of this definition of what you mean by
technical services. We do not want
that technical services which are avail-
able in India should get this tax ex-
emption. As a matter of fact, I know
that there are many people in Eu-
rope—a lot of people in England, I
do not know about other places—
young people who are anxious to come
out to India because their terms and
the conditions in which they will live
here are much better than they would
get in many places in their own coun-
try. Therefore, youngsters come out
as technical advisers, as people who
are going to give us technical services,
while we find the greatest frustration
among our young people, those who
have got technical know-how, those
who have gone abroad spending our
foreign exchange for getting that sci-
entific knowledge, because they do
not get a chance after coming back.
Only yesterday 1 think somebody was
saying if it is white skin, naturally
the technical services seem to be of
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a higher order according to some peo-
ple. That is a slave mentality which
we have to overcome.

If there is some now-how which we
have not got, and there are so many
fields where we do not have the know-
how, certainly we can give it, but we
should define it very specifically and
the specific fields of technical know-
how which we shal] allow for this in-
centive should be clearly laid down.

With these words, I oppose the
Companies (Profits) Surtax Bill.

Shri M. R. Masani: Mr. Speaker,
today the House is somewhat in &
position of an anti-climax after the
debate of the last few days on the
Finance Bill. One gets the feeling
that yesterday one witnesseq some-
body being murdered, today one cnly
sees the poor man’s pockets being
picked to see what the pickings are. In
such a situation, all that one can do is
to repeat one’s protest both against
the original crime and the petty thie-
ving that follows.

It has been said that the Super Pro-
fits Tax has been scrapped, The pre-
vious speaker said so. On the contrary,
it has not been scrapped. Only the
name has been changed, and certain
other changes have been made. The
claim is made that thig is better than
the super profits tax. 1 agree. I think,
taken as a separate measure, t is a bet-
ter devised measure is more equitable.
It distributes the burden wider. I do
not at all deny that, measure to mea-
sure, it is a better devised measure.
But the relief that this change gives
will be 1limit to a number of compa-
nies which have been extremely hard-
hit by the SPT. I am glad they will
get the relief, On the other hand,
many companies which had escaped
super profits tax are now brought
within the ambit; particularly section
104 companies which had escaped the
earlier measure will now also share
in the burden. Last year, Mr. Morarj}
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Desai, my hon. friend’s predecessor.
had stated:

“If the effect of the Super Pro-
fits Tax is to retard development
and the growth of the corporate
sector. ...then the measure would
not be justified and I would be
the first person to ask the House
for a repeal of the provision.” \

The hon. Minister has stated ear-
lier, speaking on the Budget:

“There hag been -onsiderable
criticism in respect of the super
profits tax and the uneven nature
of its effect on industry as a
whole. The net result hag been
that it has produced a psychologi-
cal resistence and has to some ex-
tent affected industrial growth.”

One would have, therefore, ex-
pected that Mr, Morarji Desai's pro-
mise of repeal of that Act would have
been carried out. But all that we find
is replacement of that by a measure
broadly the same.

The real point against this measure
today—I am opposing the Bill as a
whole—is that there is ho case for a
Surtax Bill. A Surtax Bill would
only be justified in the ievel of profits
and dividends were inordinately high.
If one takes a cumulative view, one
finds that the cumulative effect of the
dividend tax of 7:5 per cent on all
dividends, 10 per cent additional cor-
porate taxation on small companies,
and the capital gains tax on bonus
shares combined, along with the estate
duty and the gift tax and personal
taxation, makes it more ‘than certain
that the already low level of profits
dividends in this country will be fur-
ther depressed.

I rely on the studies of the Reserve
Bank of India to show that the level
of profits and dividends is already low
and that it does not justify this mea-
sure. These studies on the working
of 750, 1001 and 1333 companies, cove-
ring respectively two-thirds three
fourths and 87 per cent of the total
paid-up capital of public limited joint
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stock companies operating in this
country, shows that in the case of in-
dustries “the percentage of divi-
dends to net worth—that is, capital
plus reserves, ranges between 4 per
cent to 7 per cent giving an average
of 6 per cent and the percentage of
dividends to paid up capital varies-
from 7 per cent to 12 per cent yielding
an average of 11 per cent. It also
shows that a portion of the profits is
distributed as dividend and that the

balance is, in the form of enforced
saving, retained in the business for

growth and expansion. For all indus-

tries, the amount so retained is on an

average 4 per cent of the net worth

and 6 per cent of the paid-up capital.

Out of the total gross capital forma-

tion of about Rs. 1150 crores beween

1951 and 1961, the internal resources

of the companies covered by the Re-

serve Bank survey accounted for

about 80 per cent of the total finances

required.

Now, when the current rate of bank
borrowing in this country is today
anything from seven to eight per
cent, when the debenture and prefe-
rence capital cannot be easily raised
at nine to ten per cent, can, by any
stretch of imagination, equity divi-
dends of six per cent on the net worth
and 11 per cent on the paid-up capi-
tal, be called excessive or extra-
vagant? The answer is a clear ‘No.”
And that is why there is no case
whatsoever for this Bill being brought
before Parliament today. It is the
-proverbial last straw which would
break the camel’s back.

If there be any awareness of the
realities on the part of the Treasury
Benches, they would have come today
and said, “Stop; enough damage has
been done by us; we will now drop
this measure.” But, of course, that
would be too much to expect because,
Sir, if I may say &0, the country is
today in the hands of economie
quacks.,

The patient suffers from low blood
pressure. There is stagnation. There
is anaemia. But the patient is now
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being treated for high blood pressure
instead. It is just like a patient suffe-
ring from low blood pressure having
-leeches put on him to draw away the
little blood that remains in him!
"This is the kind of treatment that this
country is being today subjected to.
The leeches that are let loose on the
.people to draw away their blood are
“the bureaucrats and the politicians in
-office: the new vested interests who
work together; as I said, the combina-
‘tion of the Malaviyas and the Sera-
juddins who batten and fatten on the
country today.

As I have said earlier, this budget
as a whole, including this Bill, is an
attempt at industrial conscription. It
is an attempt at conscripting all the
investible resources in the hands of
the Government, just as in time of
war all the blood and the lives of
young men in the country are cons-
cripted by the Government in defence
of the country; in one cause it would
be justifiable, because it would be
for the defence of.the country. But
here it is not the defence of the coun-
try but the interests of these new
vested interests, of corrupt business-
men and corrupt politicians working
together.

Twelve months ago, my hon. fri-
-end’s predecessor showed the same
self-confidence, the same self-assu-
rance about the effect that it was
going to have, that was going to do to
the country a great deal of service, by
the SPT and by the Compulsory
‘deposit scheme. We saw what hap-

pened within six months of those
Bills. 1 regret that my hon. friend,
the present Finance Minister, seems

‘to be basically following, with slight
deviations, in his predecessor’s foot-
steps. I regret it, because he has the
intelligence, as he has shown by Part
‘A of his speech to understand what
the real remedy is. He diagrosed low
"blood pressure. He says we must give
‘a 'dose of stimulation and then what
«does he do? He puts leeches on the
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patients to draw away the blood! This
contradiction between his own under-
standing of the situation and his own
diagnosis and his treatment is what is
really going to harm him in time to
come and to harm the country, Both
of which I would deplore.

The Planning Commission, I am told,
1 read just this morning in the papers
are now engaged jn an exercise; the
exercise in which they are engaged is
how to- raise the rate of growth from
the present miserable two per cent
or there abouts to seven per cent, so
that the targets can be achieved. Sir,
I wish them luck. I wish we could
raise the target to seven per cent.
But these are not the men and these
are not the measures by which the
rate of growth can be sent up to seven
per cent. Until this Government is
changed, there is no hope of this two
per cent going up to anything like
three, four or five per cent, leave aside
seven per cent, because of the mistakes
that have been made are being repeat-
ed over and over again.

I shall be told that every country
gets the Government that it deserves.
That is broadly true, and nc doubt in
the coming twelve months, the whole
country and all of us will pay for the
mistake that the electorate made in
1962. But of all the classes in the
country who made that mistake, the
most culpable and the most criminal
are large elements of our business
classes. They had been amply warn-
ed; they knew what they should ex-
pect from this group of people with
their Marxist dogma and their State
capitalist pattern. But yet, the large
bulk of them went and got on the
band wagon and helped in returning
this Government to power.

Shri Nath Pai (Rajapur): They
have everything to do. Find out; just
read that part of the Mahalanobis
Committee’s report, where every insti-
tutien has been used for the benefit of
big business in this country. They do
not invest without knowing their
benefit in return.
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Shri M. R. Masani: I was going to
say—I agree with Shri Nath Pai basi-
cally—a little before he interrupted
me, that these elements in the busi-
ness clases unfortunately in India they
have been in a majority—they have
put their immediate short-term inter-
ests ahead of their long-term interests
and the interests of the country as a
whole. They have tried to go in for
the quick rupee, through permits and
licences, rather than consider what
kind of country their children will be
growing up in, whether those children
will be able to breathe the free air
of a free society or woulg suffer as
robots under a totalitarian dictator-
ship,

Shri Joachim Alva (Kanara): Some
leading businessmen in India gave. 50
per cent to the Swatantra party.

Shri Nath Pai: 33 per cent.

Shi M. R, Masani: That is exactly
what I was trying to say: even if a
handful of them picked up that much
courage, they had to re-insure by giv-
ing twice as much to their opponents
that they gave to three friends! That
is exactly what I am referring to. The
fact is, with honourable exceptions,
the bulk of the business class, includ-
ing many honest business-men unfor-
tunately along with the bad eggs, have
been indulging in this very short term
device of feathering their own nests
and letting the interests of the coun-
try and their own fundamental inte-
rests go hang.

Year after year, we see the nauseat-
ing spectacle of these gatherings of
businessmen meeting in Delhi in the
month of March inviting for the inau-
gural address,—who? not their fri-
ends, but the Lord High Executioner
as Gilbert and Sullivan would have
called him—who goes every year and
gives them a smart kick in the pants
for which they pass a vote of thanks!

Shri Nath Pai: The present Finance
Minister is an exception,
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Shri M. R. Masani: This shows the
servile and supine character of large
elements of this class. We may say,
let them catch it; they deserve it; I
would agree. And if only the inte-
rests of a handful of these big busi-
nessmen to whom Shri Nath Pai refe-
rred were involved, I would be the
last to shed a tear, but the fact re-
mains that since we want capital for-
mation, since we want to increase the
rate of growth, the only way is for the
first priority to be given to increased
production and increased productivity.
We need those people; we cannot do
without them. In other words, free
enterprise, -such as it is, is an essential
element in a free society. The al-
ternative is communist dictatorship
of the Chinese and Russian variety.
So, that is why, whether they deserve
it or not, one has to give them a fillip
to collect the capital which the coun-
try requires for capital formation.

The majority of businessmen, as I
insist, are good honest people. They
are being led or misled by dubvious
elements. It is time, after this budget,
that they opened their eyes and assert-
ed themselves and the businessmen
with clean hands, who have nothing
to hide, came forward and gave a cor-
rect lead to their class. This is now
probably the last warning they have
before they are liquidated. If they
do not do it now, they will reserve
what is coming to them. Let them
even now realise their civic and poli-
tical responsibilities. Let them rea-
lise what agree socity enjoins, what
kind of policies they should follow and
want the Government to follow, if
their children and the children of all
of us are to be free citizens in a free
India,

I believe that the beginnings or the
first signs of that awareness and educa-
tion are visible. I would like to think
that the debate that started on the
3rd March and ends today or tomor-
row will have played an educative
part in making our people aware of
these harsh realities.

w
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Shri Morarka (Jhunjhunu): Mr,
Speaker, Sir, as I heard the hon. spea-
ker who preceded me, I was a little
surprised because I expected at least
the hon. Member Shri Masani to say
something about the merits of the
Bill. He deal with mostly the gene-
ralities about corruption, about contri-
bution to political parties, etc. The
hon. Member, Shrimati Renu Chak-
ravartty, said that this Bill is more
soft, or much softer than the previous
one, namely, the super-profits tax
measure. That is true; the rates are

- reduced; the capital base is increased
and its is sought to be made more ra-
tional. But, at the same time, she must
remember two main provisions which
existed in the previous Acts and which
are now taken away in this one. The
first one is that in the Super-profits
Tax Act, there was a reduction of 10
per cent from the taxable total in-
come or 20 per cent from the chargea-
ble profits given before .charg-
ing any super-profits. Even after deter-
mining the chargeable profits, the re-
duction of 20 per cent from those
profits was given before any tax was
charged. That was under the Super-

Act, Now, under the new Act, that

concession is removed.

The second special concession which
has been removed as compared to the
previous Act is the benefit of carried-
forward losses. If in one year there
was no profit or there was a deficiency,
then it was taken to the next year
i.e. the deficiency of the previous year
was taken into consideration in the
next year. But under the new Bill,
that facility would no more be avail-
able. Each year taxes will be payable
according to the profits made in that
year alone.

Mr. Masani said there is no justifi-
cation for this measure at all. I beg to
differ from him. As he knows, there
are the revenue needs for defence,
development and also rehabilitation
which is a new need; these needs have
by no means disappeared or even re-
duced.
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Shri Morarka: The three major
needs I have mentioned are there.
They are not reduced; they are likely
to increase in the near future, To that

“extent, there is full justification for

this measure. After all, from which
sector can these revenue needs be met?
Our economy is mostly controlled by
the corporate sector. Unless you in-
crease the tax on the corporate sector,
you are not likely to augment your
revenues substantially. So, there is
no escape, whether the Finance Mi-
nister likes it or not, from levying
this tax for sometime to come.

Mr, Masani gave th averages which
are worked by the Reserve Bank. They
can be misleading sometimes. They
are all right for judging the general
economic conditions in the country.
But when you consider particular tax
proposals, the average can be mislead-
ing. The total average profits of the
corporate sector may be 7 per cent.
That 7 per cent may apply to 30,000
companies and it may apply to a paid-
up capital of Rs, 1300 crores. But there
are certain companies which may be
making a profit of 100 ver cent and
other companies may be making 5
per cent profit. Then there are still
other companies which might be
making a loss. So, the averages
are very misleading. Let me give
an example. Under the surtax
scheme, "as compared to the
super-profits tax, one company alone—
I would not like to mention the name,
though it has been published—is
going to get benefit to the tune more
of than Rs. 1 crore. That is a big
company. So, can it be said that this
Bill is not helping anybody or that

. this is going to tax the people to such

an extent that even the 6 or 7 per
cent which companies are making is .
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going to be wiped away? No, Sir.
There are about 26,000 companies big
and small. Some companies are
making very huge profits and some
small profits. This measure would be
applicable only to those companies
which are making big profits, So,
there is rationale, there is justifica-
tion in this taxation.

I want to have one or two clarifica-
tions from the Minister regarding the
latest amendments which he has
moved just now. He says that only
those loans would be included in the
capital base which are repayable dur-
ing the period of not less than 7 years.
From 10 years, he has reduced it to
7 years, which is more reasonable.
Suppose there is a loan given and the
first instalment of repayment starts
after two years, the second instalment
after three years and so on.
The moment the first instal-
ment becomes payable, would the loan
be considered repayable or, would it
be considered repayable only when
the last instalment is paid? This clari-
fication is very essential because from
the language of the amendment he
has moved, this particular point is not
clear.

The other thing is, this qualification
of 7 years or 10 pears was applicable
only to the loans taken from the
banks. Under the new amendment
which he has moved, this would apply
to the loans taken from the IFC and
ICICI and other institutions also. The
difficulty is that these loans are given
only for creating capital assets for new
industries. Sometimes loans are not
given for 7 years, but for 5 years only,
Therefore, I feel that the loans given
by IFC and ICICI which are definitely
for the purpose of creating assets and
are given to new companies for deve-
lopment purposes must necessarily
form part of the capital base.

With these two suggestions, I sup-
port the Bill.

Shri M. R. Masani: Will you kindly
indicate when the Minister will be
called to reply, Sir?

Mr. Speaker: It is difficult to anti-
cipate it in the present circumstances.
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Shri M. R, Masani: It will be today.
1 suppose.

Mr. Sepaker: Yes.

Shri Himatsingka (Godda): Sir, the
provisions of the Surtax Bill as ex-
plained just now, are certainly better
than the provisions in the Super-pro-
fits Tax Act. But some new elements
have been introduced in this which
keep away a large number of com-
panies which would otherwise have
benefited. Under the Super-profts
Tax Act, the chargeable profits were
calculated more or less on the same
basis, except that the capital base has
been slightly widened, but the inte-
rest payable on the loans is aeducted.
Therefore, there is no large benefit in
the widening of the capital base. But
at the same time, under the Super-
profits Tax Act, there was the stan-
dard deduction of an amount equal to
6 per cent of the capital of the com-
pany as computed under the provisions
of the second schedule or an amount
of Rs. 50,000 that used to be included
over and above the provision of 10
per cent of the profits. Taking both of
them together, it was certainly much
more than what is proposed to be
allowed as 10 per cent of the capital
base. Therefore, though the capital
base has been widened, the chargeable
profits have become a little more than
what they were under the Super pro-
fits Tax Act.

As just now explained. in the Bill
as introduced, under clause (v) of
the second schedule, moneys borrowed
from the IFC and other credit corpora- -
tions were taken into account as capi-
tal base, whether they were for the
purpose of creating capital asset or
not and whether or not they were
borrowed and repayable in less than
7 years or less than 10 years. There
was no limitation as regards the period
of repayment in regard to most of the
loans from these corporations, except
when money wags agreed to be bor-
rowed from any bank, when the ques-
tion of 10 years was applicable. Simi-
larly, moneyg borrowed from :ny
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person in a country outside India—in
that case only the creation of any
capital asset was required; not in the
case of other loans. Therefore, there
might be a lot of difficulty when this
provision ig going to be applied and
the benefit that is intended to be
given by the hon. Finance Minister
may not be available to many com-
panies when it it strictly interpreted.

The amendment that has been pro-
posed, to my mind, makes the posi-
tion still worse. Under the proviso to
the first amendment, moneys borrowed
have to be taken into account only
when such moneys are borrowed for
the creation of a capital asset in
India and the agreement under which
such moneys are borrowed provides
for the repayment thereof during a
period of not less than seven years.
As has been indicated by Mr, Morar-
ka, almost all the loans that are
taken from these financial corpora-
tions begin to be repaid either in the
second year or in the third year in
any evenit, Whether those loans can
be said to be under an agreement
where the repayment thereof is du-
ring a period of not less than seven
years in the point.

13 hrs.

I think, Sir, in the interpretation of
this Act there will be 5 lot of diffi-
culty. Not only there will be a lot
of difficulty, but I think all these
loans which begin to be repaid in less
than seven years will all be excluded
and, therefore, the benefit that is
intended to be given will not be
available to the companies unless that
position is made clear. I, therefore,
hope that position will be taken due
consideration of.

There is one more point. In the
Super Profits Tax Act there was
a provision . . .
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Mr. Speaker: The hon. Member may
resume his seat. The bell is being

rung—there is quorum, now. Then
hon. Member may proceed.

Shri Himatsingka: I was saying
that in the Super Profits Tax Act

there is a provision—Section 5—
which provided that where there is
a deficiency in relation to any assess-
ment year the assessee shall be enti-
tled to relief in accordance with the
provisions therein mentioned, That
provided that if in one year a com-
pany made a huge profit and it be-
came liable, if in the subsequent year
it hrad not the chargeable profits and
there was deficiency that deficiency
was allowed to be carried forward, to
be taken advantage of in the next
year to be set off against that amount
of the profits; that is to say, the defi-
ciency was taken into account, the
profit was reduced to that extent and
the balance only was chargeable. That
benefit is not being given, 1 feel
that this should be allowed even this
year because the Surtax  Bill is
merely, in a way, replacing the old
Act by certain changes. Therefore,
this salutary provision should be made
there and that advantage should be
available.

With these suggestions, Sir, I
support the Bill.

Shri Alvares (Panjim): Sir, while-
presenting his economic survey for
last year, at the very outset, the
Minister for Finance had stated that
there is a great need to mobilise all
savings and to step up the collections
for this purpose. He said it in the
context of the continued Chinese
aggression and in order to fulfil our
economic needs in the country.
1 think it was in that context that the
Super Profits Tax was initiated and
it paid good results. Sometime later
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the Minister himself characterised the
economy ag buoyant, and the super
profits tax lent support to this assess-
ment because in the first year the
income from the super profits tax
was Rs, 20 crores and in this financial
year it was expected to be Rs. 25
crores. I am sure, if the collections
are made as seriously as he has pro-
mised the House, it will be more than
Rs. 25 crores in this current financial
Yyear.

I do not understand why, when the
super profitg tax is obviously justified
looking to the state of economy, look-
ing to the fact that there are super
profits made by the corporate sector,
it should be substituted by the Com-
panies (profits) surtax Bill. As Shri
Morarka has said, it is obviously a
relaxation when compared to the
Super Profits Tax Bill. While a there
is a slight intensification in regard to
the chargeable profits, the Minister
himself has admitted that in respect
of statutory deductions and the com-
putation of capital costs he has con-
ceded a great amount of liberalisation
so that the corporate sector ig able to

find some relief by the introduction
of this Bill.

Now, the point is this. In Part (2)
of hig speech in  introducing the

budget, the justification for the substi-
tution of the Super Profits Tax Act
has been made out, that it had some
adverse effect in certain sectors of
the economy, Today, when speaking
this morning, he talked of two other
reasons, One is the need to mobilise
savings and the other need is to create
a climate for investment. Savings,
Sir, there were. The super profits tax
yielded Government Rs. 20 crores last
year and the expectation is that it
will yield Rs. 25 crores in the current

financial year. These are by the
savings in the hands of the
Government. What is proposed

Companies (Proﬁts) Surtax Bill is
to reduce the quantum of this Rs. 25
crores available directly and exclu-
sively to Government for investment,
and to pass on a part of this amount
into the hands of the corporate sec-
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tor—that is, in the hands of the pri-

vate sector—for the purpose of in-

vestment as they like.

The important point for  consi-
deration is this. If the economic
survey had made out this important
fact that there is a need for Govern-
ment to mobilise all resources for
meeting the aggression by the Chinese
and to build the economic base in
this country and the super profits tax
was introduced within this context,
1 cannot understand how it is logical
that the super profits tax is substituted
by a more liberal provision in the
companies (Profits) Surtax Bill?

Therefore, we must now ask #his
question of the Government, what does
the Government propose to do and
why hag it done this. There is one,
naturally, the main point for consi-
deration and that is this, that the
Government by an act of deliberate
policy is making life more pleasant
for the corporate and thre private sec-
tor. Therefore, Sir, to that extent the
Government is depriving itself of
assured and guaranteed revenues to
the extent of Rs. 25 crores which it
would have had for itself.

13.08 hrs. ..

[SHRI SURENDRANATE DwIvEDY in the
Chair] .

There are one or two questions

which I would like to ask of the hon,
Finance Minister before I can agree
to give support to this Bill, The first
{s, while thre Government divests itself
of this assured income from super pro-
fits tax and passes on a large amount
of relief to the private sector in the
shape of corporate dividends, will the
hon. Minister assure this House that
he will adopt countervailing measures
by which that investment which the
Government would have made through
the investment of these- Rs. 25 crores
available from the super profits tax,
he will make through compulsory
investment by the private sector? In
other words, if the Government had
a programme of investing these Rs. 25
crores from the super profity tax on
certain projects, on certain develop-
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mental works, will he agree that he
will also make it compulsory that
whatever money the private sector
makes as a result of the relaxation
through the Companies (Profits) Sur-
tax BIill is invested in those projects
that the Government had in view?
Otherwise, the result will be that the
Government will find itself short of
revenues and the private sector will
have a large amount of money by
which it can invest at its own sweet
will without relation to the priority
economic development.

The second assurance that I would
like to ask is this. While speaking on
the Finance Bill, T had suggested that
the Minister is preparing a climate
for the invitation of foreign capital
into this country, I see in the Com-
panies Profits Surtax Bill such a pro-
vision actually made whereby a cli-
mate has been created, 3 climate has
been assured that a large amount of
profits which hitherto went to the
government through the levy of
super-profits tax are now available
for retention by the private sector, and
in the circumstances in which this is
made I have no doubt that it is an
invitation to foreign capital by creat-
ing a suitable climate. The recent
method by which the Finance Minis-
ter hag made this thing all the more
inviting is by including a number of
industries that are listed in rule 8 of
the Industries (Development and
Regulation) Act in the Second Sche-
dule. Therefore, by these two methods,
by the relaxation and by extending
“4e Companies Profits Surtax Bill to

) larger number of basic industries
Jhan are hitherto exempt to pay
juper profits tax, the government has
made an overture to the private sector
to come forward. Now, I have no
objection to this provided the go-
vernment will insist that whatever
investment it would have made in
specific industries will be carried for-
ward by the private sector in those
very industries; otherwise, it would
mean that government is divesting
itself of necessary revenues and then
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seeking foreign aid at very unfavour-
able terms, at the same time, allow-
ing the private sector to expand at
its sweet will.

I hope the government will be able
to give these clarifications and we
can then decide our attitude in the
second reading of the Bill.

Shri K, C. Sharma: Mr. Chairman,
I am rather surprised and pained at
the performance of my esteemed
friend, Shri Masani. As a3 lawyer I
have experience enough to categori-
cally state that abuseg never make any
arguments. They are hardly convin-
cing. No lawyer who took to hot
words or abuses—perhaps, abuses are
not permissible in a court of law as
they are here—hags ever raised himself
to the reputation of an eminent law-
yer in that learned profession. What
is true about a court of law and a
lawyer should apply equally, perhaps
with much more force, in the case of
Parliament and politicians.

The position is that we have to
face three difficult situations. One
is war. With regard to war three
important factors are to be taken into
consideration. One is soldier—a large
number of soldiers. We know that
the Chinese had the largest number
of soldiery in the world, From the
early 18th century Napoleanic war
to the 1951 limited Korean war, it
has been proved that a country with
a well-equipped army of trained
soldiers is not able to inflict the heavy
blows on twice the number of invad-
ing armies. Taking this fact into
consideration, it is necessary, rather
it ig imperative tha{ a large number
of soldiers must be recruited. A
large number alone counts quite a
lot. From 321 BC of Alexander’s time
to the Hitler’s time of the present day
it has been proved that men in rela-
tion to weapons and equipments
count in the proportion of 3: 1 if
their morale is high, Therefore, we
cannot ignore the importance of the
number of soldiers, and increase of
soldiery means money.
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The second question is equipment,
‘third technology and fourth war indus-
tries. How were the countries fight-
ing during the first and second world

war? The two great countries,
England and France fought their
wars mostly on gold and foreign
securities, Foreign securities
and gold are two sources for
industrialised countries or deve-
loping countries to make enough

investment for war preparations. But
India, unfortunately placed as it is,
has hardly any foreign security and
though gold is hoarded in large
quantities, the primitive sentiment
for gold as we have, we are not going
to part with it. So, taxation is the
only alternative left to government I
do not want to dilate on war indus-
tries because it is a proposition which
has been discussed so often in this
House.

13.16 hrs.
[Mr. DeruTY-SPEARER in the Chair]

The second problem facing the go-
vernment is the rehabilitation of re-
fugees, When Germany was con-
fronted with this problem,  capital
levy to the extent of 50 per cent was
imposed on special properties. The
result was that thre German refugees
that came from Poland were as good
citizens in no time as any German in
his native land. Here, on the other
hand, people come and they are
thrown on the land. Some die; some
take to ordinary occupations and the
most unfortunate of them take to what
is called subsistence agriculture. This
subsistence agriculture is practically
dying a long time; the man goes on
starving till disease brings death
nearer and he passes away. That is
no solace to anybody who  walks
hundreds of miles under most miser-
able conditions. In order to avoid
the instataneous death, they take to
slow poisoning death.

If those refugees are to be rehabi-
litated, some new industries have to
be started. So, my respectful sub-
mission is, as I told elsewhere, it
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we mean business, we have to take
advantage of the best technological
and organisational expertise and make
large investments in industrieg to
rehabilitate the refugees and help
the economy of the country and
threreby help the unfortunate victims
of the inhuman violence by the human
beast.

The third situation which we have
to face is in regard to our economic
development. India stands at a
place in the economic development.
development which needs what is
called big push investment. Now is
the time when we invest large sums
of money for the industrial progress.
Otherwise, with 3 growing popu-
lation India is doomed to  failure.
With g large population of 450 million
people, with large areas of land, with
a great history behind it and great
leadership leading the country, this
failure would be inexcusable in
history. So, my respectful submission
is, whatever the fault here and there
might be, the will is there and money
is required to meet the difficult situa-
tion that the country faces today.

With these words,
Bill.

st @ (FrEE) oA 39
= Agied, IH FAEN X 39 faw
1 o X Feqaq fwar a0 AT w7 ow
sdta g fF qux wifeew & &1 &)
A AW TN g e g
& | AT T eI | A = -
#e a1 o0 THE Wifhe &5 4T I T
Yo g s AT 1 ¥ T
sfawa: ww s faar & | 9 g o
EC RS I A I I O
gy A Tqw femr 0 I oW
fasta 57 @ § Fa9 w=R &1 IMEHT
< f@r &1

a9 garR fa=r st A weET ase
W T W AN I9 A I T€ Tgr 4r
f& qux mfeee ST ¥ fod e
HI9F § | SEIN A 97—

I support the
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“Speaking on Super Profits

Tax in para 51 of the budget he
has stated as under:—

‘There has been considerable
criticism in respect of the Super
Profits Tax and the uneven nature
of its effect on industry as a
whole, I understand that some
of the corporate units with a large
capital base have not been unduly
affected by the Super Profits Tax
as it is at present framed while
some have to bear a much larger
share of the burden. The nett
result has been that it has pro-
duced a psychological resistance
and has to some extent affected in-
dustrial growth. ”

IR kg &x ¥ wa # $efemm
g thweE gf &, fee g ok aw
M Y § 1 qE A A AT § g
wifred &7 1 w7 F F fa¥ ww
¥ U 79 TS T F F GIEFW AW
fear &1 FfEw AT faex § 5 @¢-
39 TR Y SSEN 1 O A fadnn
HX  ofonaeEsT 3sEN F1 Ng

gt | & farey welt Y § g =R,

g fr mfax 3 sEe G ! T
Ft fo=r TEAr Smey & a1 A8 1 7}
§ wmey § fF wrgae dn i ot 9w
9T 31 g8F ol FTH I gAY Fet
=nfgd 7 @) W16 96 Fg AT AfEy
o g9 AR qTd @A TEY TR & |
g TH avg ¥ AIX € =% 3T
F Y AT GAST § 7 ITX SATET &Y
TS &7 F o § I § ITHT o<H-
| A g §

fafqaw dm wfgww F oo fai
¥ 7 § fr go wwafal & freada-
e §, Fxww g AfFw guwT 9g waew
Maf e g 5 oo Felwai
¥ G weaT & WX I a@ ¥ g&r
HFE T TIT AAT AR 1 WY AT
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T ST 3w AT Sfaw @ aEy
g ad g awar § foootar i A
T 7 Fgr § agd @ wfwEl g
fragdonte & wifee ooy frd
Ao frgidfsm aa sruw aq @
F3q FT T AT 3% 7Y g fafamw
g Fiama Y rfefasn ¥ ag a1 wdow
& frprw wem ey fs oo @Y
AW FfAT EUT § | Fgmaa ¥
EFR AT Far i o #) 37 e AN
@A fE | TR R H T § e
st faemfes & #Afwor gogw &
ag feaar wifee 0w fasit fe &
@y § 1 AR ag W oaraw § F Feoer
F @y ¥ ITF A T ST @91 TG,
e 7 @9t oifc a9 @« WA g
& I T T TS T AfAafaaay
gt & 37 ¥ fad waw 1 Fwafmy
TR T AFT @A gy | wrEe &y
s fay gas @ Tifgy fF wvafaa)
I g @ 1 fm a@ R
¥ aal g @F F G g @Ar
IE0 E A IE T FFOA1G1 &1 99 AR
o F G FT FLEAVA 1T AT TELY
g1 TR TR F 7RI GA F1 §A1L
T d% g1 IR AT g JTE,
e fasifa o3 s 9T atg & W
Feafaal § ¢t FT qLgorw T g, g
JEAT T W@ a1 FEOfAT @ I ;R
¥ {7 @ S

FROAIT @7 OF RO A 1 I
faar & fF w3 o3 TEe FHufqar
frer oiw @9 & foeRww § o
Y § | gEd wdT g § fF st
ot wfears W € 7 TS A9 47
¢ fr ot gTawead Wieaw &N &
F Frafaat & AqoHe F)1 gAuT Sifsw
Frorf & @y § 1 F e qas fad
fafaa @ § f s fem fre o®



12323 Companies
¥ TEUT Q@ W 99 g A @ WY
Wt a5 aF | sqared § agav § v gH
widfer § e emw @A
ga oo ¥ fomm wrEr g @
IAN G FEfEl F FOE §
T T1fed ar w3 dEr g -
Fe 7EF FAT | W TAH GO A AT
av gefrefa st & aroaTe § dar
TG 4G F | AET FT FH AR
TIATIAF £qT9 AT AT(Ed |

TR AT faq war 59 AT
¥ gaed § W 9% gEe gwefwe
F QN T@ W I¥ T ¥ g
o g | § 3T dFeeE Q) A § qew
AT AT T TN & 9W F AER T
# ag 77 g1 g 5 qAeweaw wfe-
g F1 97 ¥ o o 3w F7 qdgde
T § 97 9T FST AT & AT AL T-
g wrfea 37 1 Sifsq ard ¥ 3=y
g1 Su% fa g9 vy (srfeew)
g faa & o wifesig @ § 97
W TR F § fF gaewiwm wmiwad
Y HY AT F THS & HI AT FC IR
g1 9 qy waar faargar § :—

“any expenditure incurred on
account of enter-
tainment and advertisement, to
the extent such expenditure, in
the opinion of the Income-tax
Officer, is excessive having regard
to the circumstances of the case:”

commission,

gaq oifgr wfwear & fad s @
2 fF ag geeweeivw A afderfaar
@ FX wAUE, FAeETHE AR Te-
Ffeqage & fad =t Fw a1 s
&3 | SR IW g § FO W AA-
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wq g A AN gAg F 3@ IFR
T 3951 0% fefepwa a7 a8 FTwa
AT WeeTT F1 SHfeq  I]AT ERO
Jq THRiaw miEe? &1 wfad #18
Sz A @ @Y 7Y & AR T
fae a7 @@ a1 WX 9 "o W
gwar § fF sfw, geeie ay Teav-
feqite 92 foqm @=f sfaw § AT
Y fear T § Ag wW g =iy
oifs s T Trfed | e F&
qar g §Far & % gay faw g7 @
Soar & | 9 @Y UF W39 | e &
fF o &« g wifed =T o
T 78 g1 TieA qr 1 WA F19 TG
arar fF ag  Qeaxfewdqe &1 IO
# ? 5@ 3F ;Y TeavergTie g &G

TT qF IART 6T TGy T99q |

S f §9 ofY Fgr 3w ag faar
g & —

“any expenditure incurred on
account of commission, entertain-
ment and advertisement,”

o S AEEARE I TFATSIL FAFT
FAEF X § fargar favaear
1% § fr gTedadie ¥ Gwaaeras 9%
AET TA% T | AT & 199 IqS
& Frafagl & Tad He JHad FY T
3T FTAT TTAT § | WL § @A
TETUT FY 52327 T &L A1 F I 7%=
AT FT FI9 AT a9dqT & A -
At | 9% J0dT § | 36T a%g Qe ifew-
T R @d v Ay 917 g1 saw o
e FE AT § T8 3@ F qeat-
fegite ) ok Ffm ax g9t sfaa
g o aqfaa § o ag wuAY gng &
HIGIT TERT TH A UG FIM |
AYY oA ¥ 39 q%g ¥ IASHiA
TTREY & Fl § T8 § SA1QT a9
WET I AT TeT § | v T
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T WG wEAF fad § @Y 39 FFR
T aifadT T g | FRAT (Tfeza)
geigw faw & ot 367 TFT F7 wofawT
e} | fow qig a7 Sa 5 Tt
£ ag g7 SrfagT 5% W 9 §
5q Sgi IF Geafaaie T EN T
FTE=R F7 gaT4 § a7 & Fg0 =arear
g fF g w1 afma g Gafede
q7 & | gEadfewds #F g 98 9%
FATdT 1 39 foa & wovam g g
it g gfagT @@ § —

“to the extent such expenditure,
in the opinion of the Income-tax
Officer, is excessive having regard
to the circumstanceg of the case:”

What is the criteria for forming the
opinion?

@t Y avar & fF sTEwdw wfe
FIFAEHT ATH I & FT T 3T
R gaw 1 78 waF fis ag @af sgrer
g1 & wa fF  areqfasar ag 7 g1
¥ gAw ¥ 37 e @ fefermady
qTT AT 3VF A § | TF AU q 97
7g %3 T ag samar gam § W) g
Fg gFar g 5

the circumstances are different, There
is no criterion for “having regard to
the circumstances of the case”.

§0 a%g ¥ qF IAST g & FwA
FIAT | TW GG FT wsQTAAY @A §
N @ AW’ F) feferomqy aad
| § it FAfaEl F oaifas & S
IAEY AT AT § I€ TAAT I Ao
o Fido FY AT 9T WY § FWW
TAFHET WITHRE F1 wEl 9T @A
& YT g WY Y a9 qd SAST I
gw wga gsar g1 afe am 2@
¥ frads odAT SOTAT SRR €,
2w ¥ ofia® 91T @y Ar3aT 9T

T Y afe wra ez T gy § av

they should not be at the mercy of
Government Servants.
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TR wzaw F7 §¥ wewgq frar
¥ IEH 4g W T W § —
“On the amount by which the

chargeable profits exceed the
amount of the statutory deduc-
tion— 40 per cent v

Provided further that if the
Central Goveranment, having re-
gard to the stage of development
of any industry and other rele-
vant factors, considers it necessary
or expedient so to do, it may, at
any time by general or special
order withdraw the benefit con-
ferred by the preceding proviso
in respect of the business ot
generation and distribution” etc.

FAT FT ¥o qde Fr fezaw faar
F1 Afw 39% g7 9% s T FEOAT
FY S Be &7 § a8 aF qfeqF qFRIT AT
FFOATT FIAT T TER | I B & 913-
T qFEX F1 TS FTAT A7 aFATE

3g% #ATET 39 43 fowe & o
sfefren far wr & A% @ e AT
& % W qzo TaTRE Uy € IH-
AT € aY ag frar €7 w W wWaw
Tz fagr #3 qad § FifF nad-
Fz FT AT & I987 75 IR
fear srar I€0 7 FHRAT AT |

“The list of articles referred to

in paragraph 1 shall be g5 follows:—
Iron and steel. . . .

Aluminium
Coal C
Industrial machinery
Boilers e e e e
Equipment for the generation . ..
Machine tools. . . .” etc.
THF TR A1ZAC GHT FT T FAAS
=T gAY § afET gar faa 7 AgRy
#1 eaw aY o fafose wafwl &%
HHT A, Aver, AR fagar a7 A&
I FAIN TN H %
anad § e gere Y Tifee ava oF
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|3 BT Fifeq | Shar FRama A
HIE AR A[F N faarg . —
“The net result has been that
it has produced a phpsychological
resistence and has to some extent

affected industrial growth.”

arfex & fv ok gy $sfaw o
TEHIEET T § A I A Ay fey
TR WeRl & arq § qA: FgAv Agan
g fF gait O o7 adsw gt g
& g 73t S Ifgy | o=y walt wERw
#1377 faeg 7 a7 Tifey 5 ar-
favgs®r smfwat «1 g § (o

-~

W@ § I A AT W I Iy
fomr <@ & @ Fan wfadr TaHiE
N Iw g 7 A gy qF
g fr fag "t ST 7 @l &Y AR
o= 37 A 37 a@ § qF TAA HY
EITIT 1 T A gH ®oq AT a8 A0
AR &6 g, T7A9 I 7 g0

Shri Heda (Nizamabad): Mr, De-
puty-Speaker, Sir, even Mr. Masani
had to admit that the present Bill is
an improvement on the previous Act,
that is, the Super Profits Tax Act. In
fact, it is not only a little improve-
ment but it goes a long way and,
therefore, one has to take congni-
zance of it. Whenever you think of
these taxation measures, generally
two factors come up for consideration.
.One of the factors wag already refer-
red to by the very first speaker, Shri-
mati Renu Chakravartty, that is, the
effect of the taxation proposals on the
inflow of the foreign capital. Of
course, for different reasons or for
obvious reasons, she was not of opinion
that any foreign capital should come
to India. She said that whatever has
come is enough. But the country,
as a whole, differs from her view and
we very much welcome the inflow of
the foreign capital. Now the question
is: What would be the effect of the
foreign capital inflow by this or other
similar measures. The super profits
tax was a great blow but even then
the foreign investors had appreciation
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of it because of emergency: We were
attacked by China and that emergency
still continues. In spite of the super
profits tax, the foreign capital inflow
continued and I am quite certain that
the climate js still good and the cli-
mate will continue to be good. But
the point is that the complex system
of the taxation measures, rather than
the quantum of the taxation measures,
is a factor that is considered by the
foreign collaborators and from that
angle we should give consideration to
this factor.

Another factor mentioned during
the debate was about the terms of the
foreign collaboration. There is al-
ready a provision that whenever there
is a foreign collaboration, the agree-
ment is routeq through the Ministry
and unless they okay it, no Indian col-
laborator can have any agreement
that he likes with the foreign colla-
borators. This.ds a very big develop-
ment and a great improvement. But
even then it ig not enough. I think
there is still some room for it. Be-
fore this factor was there, the collabo-
rations were very much adverse to our
national interests. But today it is
not so. I think still there js room for
improvement. We have got very
high officials dealing with the com-
mercia] and economic aspects in
Europe, in America and in UK, and
one of the jobs that should be en-
trusted to these high officials—they are
called Secretary-Generals or Ambassa-
dors or what not under different
names—should be to help the Indian
collaborator in getting best terms, in
giving the latest information and they
should maintain their own relations
with the big industrialists in the
foreign countries and try to find out
their mind and thereby, in a way, be a
friend, guide and philosomher to an
Indian entrepreneur.

The other factor that can be con-
sidered—it was not referred by the
previous speakers—is about the money
market. The position of the money
market today is very tight. In fact,
we cannot get any loan on even 12
per cent. There are persons who are
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even prepared to get the loan at the
rate of 18 per cent. So the position
of the money market is becoming
more and more tight. The various
financial corporations and funds are
minting money ang the hire-purchase
system also is minting money. So, the
question is, when there is such a tight
position in the money market, how
can you expect that the corporate
sector would be able to attract the
money, the investment, from the gene-
ral public? It is very difficult to say
that. That is one other aspect. When
you think of these types of measures,
you have to consider that aspect also.
I think that aspect has not teen con-
sidered properly. So far as the pre-
sent Bill is concerned ang its provi-
sions are concerned, I have not much
to say except that I would like to
elaborate the point made by my hon.
friend Mr. Himatsingka. He said that
while the capital base has been
broadened—and that is a good thing—
at the same time the losses of the
last year are not allowed to be ad-
justed with the profits of the present
year. Every year is taken separately
and every year is taxed accordingly.
This goes gainst an encouragement to

the small companies. It goes
in favour of individual enter-
prise. Suppose I for one would

like to work in two or three compa-
nies. What would be the result?
Suppose in one company I lose the
money and in another two companies I
make the money. In the companies
where I make money, it will be taxed
according te the profits and in the
company where I lose there will be
consideration. Instead of that, if I run
all these three companies ag my pri-
vate or individual business, the loss
of one business would be off-set by
the profits in other businesses and,
therefore, this provision goes con-

trary to giving encouragement to the
corporate sector over the individual
enterprise. From that angle, I think,
there is room for consideration and
what the former provisions were there
should be there.
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One more word, though it is not
very relevant to this, about the divi-
dend tax. To tax every dividend,
even 1 per cent or 2 per cent or 3
per cent is not a proper thing. I
think, the hon, Minister, when the
proper time comes, wil] give consi-
deration to it. I express it here only
because one ig not certain whether
one gets an opportunity every time or
not. Only the dividendq which is
higher than a particular level may be
taxed. With these words, I support
the Bill.

Shri Joachim Alva: Mr. Deputy-
Speaker, Sir, technically I support this
measure of a specia] tax on the profits
of some companies. But I would like
to know from the hon. Finance Minis-
ter whether he has availed of all the
available measures which are at his
command. The Finance Minister 1s a
powerfu] individual by himself and
also in the Ministry and the Ministry
is the king-pin of all the Ministries. I
want to know whether he has looked
into every Ministry and plugged the
loopholes so that our finances may not
be wasted, finances may not be exploi-
ted and our money may not run down
the drain and thereby there would
have been no need even to bring forth
this measure. Secondly, I also want
to know in what way the foreign
climate is going to be more and more
favourable for companies to come into
India. We welcome companies com-
ing to India where foreign collabora-
tion is very, very essential,—whether
it be of the Americans or the Russians
or the Germans or French or the
Japanese or the Rumanians or the
Polish—they all hclped .us—and we
are grateful to them all. But if we
open this door of collaboration even
for hotels, then I would declare that
we must bang it. We welcome this
tax if it means that we are going to
get in additional money after plug-
ging all the loopholes. I am recalling
an instance of the great fight that
Lord Curzon and Sir Wintson Churehill
had in an earlier British Cabinet.
Lord Curzon was looking after the
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Foreign Office and Churchill was run-
ning the so-called dominions or the
colonies. One looked into each
other’s territory and the other resent-
ed it and very serious correspondence
passed between the two Ministers
which the then Prime Minister,
Llyod George had to settle. I have
not got the book here—I forgot to
bring it today—in which there are
very serious allegations made by one
against the other. Each one said, “I
do not come into your territory unless
it crosses my border and you do not
come into my territory unless it
violates my border.” So, it went on
like that! The purpose of this is that
the Finance Minister has the right, if
it is a tolerated British Cabinet prac-
tice that one Minister looks into the
other’s territory, and I would like him
to look into the Agriculture Ministry,
stop the imports and keep the money
going into our treasury. I want to
ask him whether he has used this
weapon to see that he shall not honour
the over-drafts of the States and that
the money shall not be thrown out of
the treasury on the States Ministers
coming from one part of the country
into another State needlessly and into
the capita] and even some of them go-
ing to Congress sessions at State ex-
pense and all that—I say that with
all the respect to Congress members.
When he has plugged all the loopholes,
not lakhs but a few crores of rupees
can be saved for the treasury. The
Finance Minister can exercise the
authority of looking into his next door
territory, the Agriculture Ministry, to
see whether we can stop imports and
save crores of rupees which are going
for transport charges of foreign
tankers and foreign supplies. Even
after 15 years of effort, we have not
put the agricultural production on the
proper front.

Here is the story about Burma, If
they can produce a second crop every
year, Burma will be overflooded
with money in the sense that they
will be able to supply rice almost to
the entire world. They say “we have
one crop already and we are satisfied
with that and we do not have to work
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for more.” Here in India we are not
doing the first crop properly. You
know the situation in regard to sugar.
Ordinary people cannot get sugar
easily in Delhi right now!

The Finance Minister and his Minis-
try must look to the work of the
Agriculture Ministry and impress
upon them that they should do their
part of work so well so that we have
enough of money at our disposal ins-
tead of borrowing all the time.

Coming to the point of foreign in-
vestment—foreign collaboration—as I
said, even in regard to hotels, there is
already a first class hotel run by the
State in India. A senior Secretary of
Finance Ministry presiding over the
Ad Hoc Tourism committee said that
Hilton Group and other groups of
foreign hotels should run and manage
new hotels in India. Long long ago,
the late Jamshedji Tata who was
turned out from a hotel in Bombay on
grounds of colour, soon after started
running the Taj Mahal Hotel. There
are a few hotels like this in India. We
can take up young men and women
and train them up by sending them
abroad. Ashoka Hotel is one of the
best hotels in the world. For Rs. 55!,
you can have four big meals and all
the amenities in the world, I have
lived in London in Grosvenor House,
where T could not get tea after five
whereas here in Ashoka Hotel for
Rs. 55|-, you can have four solid good
meals. Waldof Astoria, New York’s
best hotel is a dark dingy spot. We
should not permit anyone to carry
away lakhs and lakhs of rupees from
here. Apart from this, we cannot
allow foreigners to run hotels owned
by our Government. We cannot
allow the case of Walcott’s escape to
be repeated at our airports. We
want more rooms and more hotels.
Government can start giving develop-
ment loans by which the money could
be utilised to build new hotels and
thus keep the money for us. You
know in Russia, they had the largest
number of American tourists in 1958
as their foreign tourists,—nearly forty
thousand American tourists cannot de-
mand in the Soviet Union that they
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must have American hotels to live in
Why should we pamper foreigners in
our country when otherg are not pam-
pering them? We want Americans to
come here; we will be happy. Give
them all facilities, but we need not
get Americans to run new Govern-
ment hotels and transfer the profits.

1 hope the Monopoly Commissior.
will do something right and plug all
loopholes and shall not be like the
Press Commission whose main recom-
mendations are still not carried out.
Mr. Justice Rajadhyaksha was the
Chairman and my friend, Mr. Chawla,
wag the Secretary of this Commission
After submission of the report, I met
Mr. Justice Rajadhyaksha and told him
that he was looking fine. But, vithin
fifteen days thereafter, he died of
heart failure. He did very hard work.
The Commission did a grand job but
their main recommendationg have
been put in the pigeon-hole for so
many years. I hope the falt of the
Monopoly Commission will not be like
that though more important recom-
mendations will come out of their
labours.

.

Mr. Deputy-Speaker: The hon.

Member’s time is up,

Shri Joachim Alva: I shall take

five more minutes.

Mr, Deputy-Spéaker:
speak about the Bill

You should

Shri Joachim Alva: I am speaking
about the investment climate. I hope
the Finance Ministry will plug all the
loopholes to see that money is not
taken outside India. Coming to the
companies, we need not at all impose
special tax if all these things I have
narrated are fulfilled. People have
been fooled about having a people’s
car. The Parliament has been kept in
darkness about this. When the De-
puty General Manager of the Hindus-
tan Aircraft says that they could pro-
duce a car worth Rs. 5000!- with 20
per cent imported components only,
we go on paying Rs. 15,000]- for a car.
I want the Americans to come here and
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I have great respects for them. We
tave done something in regard to
banking which will not be right. We
have already the National City Bank
of New York in several places in
India. The Bank of America will or
has already come with short term
loans in India. I have no allegations
to make against anybody. I only
want that the money should not go
out of India. We have young and
capable men who can run banks in
New York, Tokyo, London and in
other places. We can learn a lot from
Americans. I do not want the climatic
conditions to allow the foreigners to
come to our country when we have
capable and devoted and patriotic
young men here who can run the
banks efficiently and ag well as any-
one else.

Now I come to the Reserve Bank of
India. Mr, Tandon, Chairman of the
Hindustan Levers is a very capable
man who has been appointed as a
Director of the Reserve Bank. I have
no objection if Mr. Tandon, an Indian,
is appointed as a Director but, he as
a Chairman of the Hindustan Levers
cannot get into the Reserve Bank
Board. Now how can he, with world
cartel connectiong of the Lever
Brothers, be expected to do full jus-
tice in the Reserve Bank? I am say-
ing this without any passion, without
any kind of malice because we have
got first-class young men in our banks
who could even reach the Directorship
of the Reserve Bank. We do not want
to make mistakes by inviting people
who are actually connected with
foreign firms to be on the Board of
the Reserve Bank. We should not
allow the doors to remain wide open
thereby allowing the wundesirable
elements to come in. Even if a woman
speaks here either on this side of the
House or that side of the House, she
speaks with some commonsense, The
lady speaker from the opposite side
warned us that the East India Com-
pany came over here and exploited
us here and hence grew the British
Empire in India. They came forward
(Interruptions.)
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Shri Joachim Alva: Now Sir, I
come to my last point. That is, about
the over eighty licences out of 116
licences granted to one big unit. It
is true that in a particular period,
may be, three or four years, we grant-
ed over 3,000 licences. Of this chunk
of 3,000 licences, about, 120 were for
big big units—each worth Rs. 50 lakhs
and more. Whether this big chunk of
licences went to one single unit of
Birla or Tata—we are not concerned.
Perhaps, Birlas may have got all those
licences or somebody else. Why
should the Finance Ministry not see
to it that there is a proper distribution
of licences? You know how the
ministers and M.Ps. are pressurised to
give licences. This is not good for the
benefit of our country. Thus there
can be no good foundations for a
welfare State.

As somebody asked, if for one unit
or one house over eighty licences of
over Rs, 50 lakhs each are issued,
what wil] others do? There should be
something left for others too in a
socialist State. .

I want the Finance Minister and
the Finance Ministry not merely to be
the watchdogs of our finances, but
also be watchdogs in such a way that
our agriculture can be put aright.

There is one last, final and serious
aspect that 1 would like to mention,
and that is that no financia] stability
can come to this country, and no eco-
nomic strength can be built up for
our country if law and order break
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down. We must have ruthless and im-
partial Ministers in charge of law and
order, who will close their eyes and
do their duty, even if the guilty per-
son concerned be their brother, or
father. Unless we have ruthless and
impartial Ministers in charge of law
and order here at the Centre and in
the States, we cannot put our house in
order. Economic chaos and instability
will follow.

Shri S. M, Banerjee (Kanpur): I
rise to oppose this Bill not because I
am against the charging of supertax
or surtax or excess tax on profits. T
support such taxation, but I oppose
this Bill only because this is a subs-
tiution of the super-profits tax which
was introduced by the former Finance
Minister. 1 remember that when the
Super-Profits Bill was being discussed
in this House, I had initiated the de-
bate and I had pleaded with the then
Finance Minister that no amount of
pressure from the big business-houses
should result in reducing the taxation.
But I was surprised when certain
amendments were moved by the Trea-
sury Benches and also by the former
Finance Minister. After those con-
cessions were granted, my hon, friend
Shri Daji read out certain figures to
show what the recovery of those taxes
would be after the acceptance of those
amendments. By giving facts and
figures, he proved that in the case of
certain business-houses, the taxation
had been reduced to the tune of 25
or 30 or even 40 per cent after those
amendments had been accepted.

I remember that when the Super-
profits Bill was being discussed, a
team of big Industrialists led by
Mr, Tata was in Delhi, and there was
enough pressure on the Government
and on the Finance Minister that that
tax shoulq be removed. But the hon.
Finance Minister stood by it. He did
give some concessions but he did not
withdraw the measure.

I have gone through the present
Bill and I find that it has given fur-
ther concessions to the big business-
houses. The argument of the
Finance Minister is that it is going to
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attract the foreign investorg to invest
more in this country, which, according
to him, will strengthen our economy
and will give more money for the
success of our Plan. That may be
‘true or that may not be true. But one
thing is very clear, namely that
we do not really know what the pro-
fits are. This House ig going to impose
a tax on excess profit, without know=-
ing the actual amount of profits. The
profits shown in the audit report or
in the balance-sheets are far from the
truth. We are yet to know the actual
amounts, and I would like to know
from the hon. Minister whether he has
‘any apparatus to know the unexposed
profits or the hidden profits or let us
say, the black money with the big
business-houses. After the report of
the Vivian Bose Commission and the
report of Professor Mahalanobis, we
know that these monopolists in this
country are trying their best to falsify
the accounts, and have bogus shares,
and they are manipulating in such a
way that the profits would seem to be
negligible. Since we have a mixed
economy in our country nobody
grudges the fact that a person who
invests should have a reasonable pro-
fit. Now, the question arises as to
what the definition of reasonable pro-
fit should be, and to what extent a
person should be allowed to harvest
at the cost of the nation.

The conception of socialism, accord-
ing to me, is that State capita] must
grow more and more. The hon. Minis-
ter in his budget speech has made it
absolutely clear that we want more
foreign investors to come to our coun-
try. I have seen the functioning of
these foreign investors. Let ug take,
for instance, the oil industry or the
tea industry or the other industries
and the fabulous amounts which they
repatriate to the foreign countries as
profits. If they are allowed a free
hand in coming to our country and
our capitalists are also allowed to set
up units in collaboration with those
foreign investors, especially the pri-
vate investors, I do not know what
will happen to this country, and whe-
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ther the conception of socialism will
remain intact or it will be reduced
to ashes. I have a feeling that the
Industrial Policy Resolution, which
according to me was really something
that everybody appreciated and hailed,
has now been brought to dust. And
I am afraid whether this foreign in-
vestment in our country may not be
another East India Co. in our coun-
try and whether it may not endanger
our conception of socialism or free-
dom. If the hon, Minister could give
us some idea about what will happen
to the repatriation of profits by the
foreign investors, how that will be
checked, and what amount will be

allowed to be repatriated; I shall
accept his thesis. But, accord-
ing to me, and according to the

various sources and according to the
opinion in the ountry, this particular
step will not take us forward towards
socialism but will be a step backward.
I would request the hon, Minister to
give us some idea about the whole
thing.

The other day, a U.S. team was Fere.
They were extremely happy, as I read
in the newspapers, to see the present
policy of our Government. Why
should the U.S. team be so happy if
they knew that we were moving to-
wards socialism, that we were for
nationalisation of the foreign trade
here and of all our big industries
which are minting money at the cost of
the people’s happiness? Why were
they so very happy? The reason Is
that they saw a change in the pre-
sent policy of this Government, and
that was why they were encouraged
very much. I am sure that within no
time, American money and the money
of the other imperialist countries will
flow into this country and it is bound
to pollute the politics of this country.

My hon. friend Shri Joachim Alva
has referred to the question about the
grant of licences. In reply to a cal-
ling-attention-notice in this House,
when the controversy arose between
Shri Manubhaj Shah and Shri K, C.
Reddy, the hon. Prime Minister repli-
ed that 143 licences—I speak subject to
correction—were issued to 7 or 9 big



12339 Companies

business-houses, out of a total number
-of about 1400 odd licences, Then, we
asked what the value of those 143
licences was in relation to the value
of those 1400 odd licences? We are
vet to get a reply to that question put
by me, which was not only my ques-
tion, but which was a question put to
us outside thig House by those who
wanted to support this Government
but who were opposed to the growth
of monopolies in this country. I
would like to know whether there is
a change in the licensing policy of
‘Government.

It is strange that the secretary of
a particular Department is the chair-
man of three committees, perhaps the
licensing committee and some other
committees, and he has set up his
own empire. This licensing committee
is mainly influenced by the presence
and pressure of that secretary who
has been in the department, I believe,
for the last seven years. Naturally,
vou will agree with me that when
an ICS officer, and a senior ICS offi-
cer at that, remains in a department
for more than five years, he has his
roots, which affect the policy of our
Government. I would like to know
whether there is any change, and
whether the hon. Minister is going to
bring about any change in the licens-
ing policy or whether he is. going to
allow it to remain ag it is which will
give rise to further monopoly in this
country.

14 hrs.

There is another point, and I have
done. About the pro..fits now things
will be referred to the Monopolies
Commission. T spoke about the forma-
tion of the Monopoliess Commission
while speaking on the Finance Bill

1 have some difference of opinion
with  the Finance Minister on
this  issue, because I think

there is no need for this Commission.
But, still, as the Commisgion has been
formed with eminent persons, with
‘Supreme Court Judges, I welcome it,
but I would like to know why an emi-
nent economist like Prof, Hazaria, for
instance has not been included. I
in this Commission. He was given
399 (ai) LS—5.
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a job by the Planning Commission
I have read the cyclostyled report by
him. Herculean work has been done
by him. He has surveyed certain big
business houses, and he has mention-
ed about the complex chain of Birla
house. So, I would like the hon.
Minister to kindly let me and the
House know why eminent economists
and representatives of the public
have been ignored, why they have
not got a place in this Commission.

This Commission should also consi-
der the amount of black money, the
income-tax evasion, the Wealth Tax
evasion, and all other evasions by the
big monopolists, and I am sure that,
if the termg of reference are broad, if
this Commission holds public sittings,
if the representatives of political par-
ties, eminent economists, eminent
lawyers and ¢hartered accountants
are given a chance to place their
view points before this Commission,
many things will come out, and the
black money hidden in this country
with the monopolists and big business
houseg is bound to come out.

So, I request the hon. Finance Mi-
nister to justify this Bill not merely
on the ground that it will attract
foreign capital, but also by telling us
how this is an improvement on the
Supper Profits Tax Bill which is like-
ly to withdraw in favour of this Bill.

With these words, I oppese this
Bill, and would request the hon. Fin-
ance Minister to kindly enlighten us
more about these things before we
can give our consent to the passing of
this Bill.

Shri T. T. Krishnamachari: My task
in regard to this Bill hag been made
comparatively easy by the hon. Mem-
bers who spoke on the measure
avowedly, but covered very wide
ground, about which you would not
expect me either to be able to reply
or to offer a reply. I, therefore, pro-
pose to confine myself to the criticismj
that have been voiced on this parti-
cular measure.

My hon. friend Shri Morarka want-
ed to know whether the amendment
proposed would cover loang of seven
years where the instalment will start
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after two years, Yes, if the instal-
ment is to be paid over a period of
seven years, it will be covered. The
last instalment must have a seven
year duration at least, then the loan
will be a seven year loan.

Shrimati Renu Chakravartty oppos-
ed the Bill on the ground that it gives
away concessions which were not
vouchsafed by the Super Profits Tax
Bill. I would like to meation to hon.
Members that thig is only a part of
the total tax strategy which is envi-
saged in the Finance Bill, In the Fin-
ance Bill, in regard to the basic tax
—income-tax and super tax on com-
panies—concession has been given of
10 per cent to certain specified indus-
tries, which are also specified here
for a concession of 20 per cent of the
super-tax. Certain other concessions
have been provided to the companies,
and in order to off-set these conces-
gions as against distribution, we had
a Dividend Tax incorporated in the
Finance Bill, which the House ap-
proved yesterday.

This measure is an intermediate
measure. While following the policy
of giving some concessions to certain
basic industries, it provides for two
things. One is to mop wup certain
amount of money which might be in
the nature of excess profits, that is a
return of over and above 10 per cent
of the block. The important thing,
both in regard to the people who op-
pose the Bill and those who support
the Bill is this: here is a clear indi-
cation of what the block is on which
a return can be expected by the com-
pany, and what the return is. The
block has been - widened. Naturally,
if the interest paid on what is cons-
trued to be the capital base is added
up, to that extent it brings down the
advantages, but that cannot be helped.
You cannot have it bothways. But,
in any event, it has been conceded
that a ten per cent return is a fair
return on the block. I think this has
been generally appreciated as a fair
indication of Government’s policy.
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Secondly, we cannot do without a
tax measure which takes up the sur-
plus profits, both for revenue consi-
derations and for being in tune with
certain policies in regard to prices
that we are following. While un-
doubtedly—and it is wrong for any-
body to interpret Government’s 1olicy
otherwise—Government is following
what is called a managed or planned
economic, in which, to meet the basic
needs of the people, prices have to
be controlleq if supplies are not ade-
quate, even in a managed economy,
control on prices need not be imposed
if supplies are adequate and the dis-
tribution system does not abuse the
price structure, but when gupplies
are not adequate, or there is maldis-
tribution, or these fare both, then
comes price control. But there is no
meaning in having control over a
number of commodities won which
Government is not able to cxercise
any control. In fact, in the 16 commo-
dities on which we removeq price
control in December, I found that
Government did not have one prose-
cution, they were not in g position
to go and investigate the prices and
effectively control them. In fact, there
is mo meaning in having a price con-
trol which is not effective. We would
rather 1dosen the control there, and
mop up the extra profits. A tax of
40 per cent on anything above a re-
turn of ten per cent on the block is
intendeq for that purpose.

We cannot altogether take away
this excess profits tax when incomes
are rising, when more profits are like-
ly to be made becauise of Government
policies, when in certain commodities
price control may not be imposed. All
these factors necessitate Government
having some form of taxation which
will mop up the excess profits.

I think Shrfmati Renu Chakravartty
hag moved an amendment making it
50 per cent. It may be 50 or 40, but
I think that for the time being 40
is adequate, So, thig tax is something
which is part of the entire scheme,
rather than an isolated tax. Therefore,
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I have nothing to say against people
who find merit in the Super Profits
Tax, but it is generally conceded that
in the actual working of the Super
Profits Tax, there were certain dis-
tortions, certain companies with a
big capital base earned more, certain
companies with loan capital, which
is also included as capital now, did
not earn more. So, that has to be
taken away and something substitut-
ed.

I did not ever say that I was going
to give a largesse as against the super
profits Tax. f somebody thinks that
it is the Super Profits Tax that has
come in this form, I did not deny it.
After all, basically the purpose is the
same, but since the Super Profits Tax
did not completely envisage the con-
ditiens that are now prevailing and
the policies which have now taken
shape which we are now trying to
implement, a change is necessary.
That is the justification for this tax.
If you tell me that it is mild, I say I
think it ig more equitable.

If T had no Dividend Tax, and if
there is no tax on section 104 com-
panies, I am sure Shri Masani would
not have objected to it so severely,. . .

Shri M. R. Masani: I said so.

Shri T. T. Krishnamachari: .
and I would not have got the very
harsh words that he used against me.
He does not like it. The point is that
what is meat for one person is poi-
son to another. I am sure my hon.
communist friends did not wholly dis-
like the Finance Bill inspite of the
fact that they did not say so specifi-
cally. There is the fact that they
would not be prepared to join the
Opposition and express their dissent
to the Finance Bill because they know
that it is a legitimate and proper at-
tempt. I had very valuable support
from Mrs. Chakravartty in the tax
provisions that we have to check abu-
ses. The overall strategy of the Fin-
ance Bill is something which they
did approve. But it is ultimately the
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person or the party in power which
should equate over the ditferent ideo-
logists ang approaches and do what
is necessary for sustaining the econo-
my. My hon friend Mr, Masani may
tell me what happened yesterday in
Bombay, that securities crashed. I
know. Securities will crash and it will
keep on crashing for some time. He
may say that I am living in a fcol’s
paradise. Of course I may be fcol
living in a paradise. T may be a queck
among economists. These harsh words
never break any bones and my bories
even at the age of 64 are tougher than
those of Mr. Masani’s. These are all
in the game and I do not get offened
Now, Sir, I do not use harsh wards.
Why? Because I am on firm ground:
I am absolutely on firm ground.
(Interruptions).

Shri M. R. Masani: You are in office,
Shri Ranga (Chittoor): Otherwise
your ground will tumble.

Shri T. T. Krishnamachari: You
may protest; because you are nct on
firm grounds. It is the duty of the
Opposition to criticise the Gcvern-
ment. I quite see that. But the Oppo-
sition gets angry when they do not
get proper arguments.

Shri M. R. Masani: We do not get
proper answers,

Shri T. T. Krishnamachari: There-
fore. the basic strategy of this mea-
sure is part of the overall strategy.
That has to be understood before you
condemn it or accept it. Hon, Mecra-
bers condemn it because they think
it is not their duty to understand the
basic strategy. But once they urder-
stand the basic strategy of the Go-
ernment, well, there will be no oppo-
sition. But even if they understand
it they have got to say that they do
not understand it.

The Bill, Mr. Deputy-Speaker, is
something which does not nced fur-
ther clarification or explanation over
what has been stated. I do not think
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Mr. Peter Alvares understood this at
all. He is a good student of economics
but in his trying to justify or not
justify the provisions of taxation po-
licy, having criticiseq me ag a Mem-
ber of the Opposition, he missed the
mark and I have only to mecet two
sets of opposition. One is tha; I have
given something more to the indus-
trialists than what is deserved, some-
thing which is wrong and which
should not be given to the industry
all the industry must deteriorate and
ultimately wither' away. The other
thing is what whatever I do s wrong
and therefore it has to be condemnaed.
I do not think that I had any legiti-
mate or even rational criticism of thig
particular measure because it cannot
be for the reason that it is a sound
measure. It is a modest measure un-
doubtedly. May be one or two things
may be wrong here or soms adjust-
ments would have to be made; maybe
we have to raise the rate oy lower it.
But the strategy, I think, is correct
and a year hence we will prove whe-
ther it is correct or not.

In regard to one amendment I have
said that 1 have expanded the scope
of this base of ten per cent by includ-
ing any capital asset borrowed on the
basis of a loan of seven years. It is
no doubt true that there can possibly
be different interpretations that might
be put on the loang to IFC, etc. of a
shorter duration which cou!d iave
been the case originally as it stands,
and which has been taken awayv. The
proviso makes it very clear that all
the loans covered by the main clause.
provided they are subject to a term
of seven years, will qualify. This and
the other amendment which T have
suggested are, as I have said, in re
gard to the extending of thc scope
of the commodities or rather indus-
tries which will qualify for the twen-
ty per cent rebate. 1
think it is correct. I cannnt give ten
per cent away in regard to the ccrpo-
ration tax to those industries and at
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the same time say that even if they
pay excess profits tax from out of
profit, they could not have anything
to plough back to the reserves. Flere-
fore, the system followed is a logical
and consistent.

Mr. Masani is not correct when he
said that 104 companies were exemp-
ted.

Shri M. R, Masani: I did not say s9;
1 said many excluded companieg will
come in,

Shri T. T. Krishnamachari: 1
thought he said so. If he did not say
so, my criticism is wrong. 1 do not
think there has been any materal
comment otherwise. I hope at any
rate that I have covered the points
concerning the Bill. T have not cover-
ed the other things because I am not
a licensing autherity and 1 do not
keep a list of licences. For that mat-
ter, in regard to foreign capital, I
have stated my case and if hon. Mem-
bers have got different points of view,
well, they arc entitled to.

Mr. Deputy-Speaker: The
is:

queston

“That the Bill to impose y special
tax on the profits of certain com-
panies. be taken into = considera-
tion™.

The motion was adopted.
Clause 2— (Definitions)

Mr. Deputy-Speaker: We shall take
up clause by-clause consideration.

Firstly, clause 2. <

There is an amendment.—No. 12.

Shri Rameshwar Tantia (Sikar)s
Sir, I beg to move:*

Page 1, —

after line 22 insert,—

“(5A) Deficiency “in relation to an
assessment ycar means—

(i) Where there are chargeable
profits in respect of the previ-

*With Presidents’ recommendation.
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ous year relevant to that as-
sessment year, the amount by
which such profity ag increas-
ed by the sum exciuded un-
der clause (xi) of rule { of
the First Schedule fall short
of the standard deduction.

Where there are no charge-
able profits in respect of the
previous year relevant to that
assessment year the amount
of the statutory deduction”.
(12).

Sir, with regard to this amendment
I say that surtax which has been
imposed although it is less than the
super profits tax was less than ten
or 20 per cent in some cases. It was
some relief given by the one hand
and it has been taken by another
hand. In super profits tax any
deficiency was carried over for the
next year but in surtax that is not
the case. Hon. Finance Minister says
he wants money to be ploughed back
by the corporate sector. If one year
there are losses to the company, next
year it makes profit and the third
year it makes profit, it has to pay
surtax without considering that
amount of deficiency. That is the
amendment which I want to move
and I think the hon. Finance Minister
will give thought to this very reason-
able amendment and will agree to
this.

Shri T, T, Krishnamachari: Sir, I
am not in a position to accept this
suggestion of carry over of the losses
in this particular measure. It is in
the definition clause which he is put-
ting it in and I am unable to accept
that proposal.

Shri Rameshwar Tantia: In that
case, I withdraw the amendment.

Mr. Deputy-Speaker: Has the hon.
Member leave of the House to with-
draw his amendment?

(ii)

The amendment was by leave with-
drawn.

Mr, Deputy-Speaker: The question

is:
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The motion was adopted.
Clause 2 was added to the Bill,

Clauses 3 and 4 were added to the
Bill.

Mr. Deputy-Speaker: Do you move
the new clause or any other amend-
ment?

Shri Rameshwar Tantia: No,

Mr, Deputy-Speaker: ‘I‘here are no
amendments to clauses b to 26.

The question is:

“That clauses 5 to 26 stand part
of the Bill.”

The motion was adopted.

Clauses 5 to 26 were added to the Bill.

Mr. Deputy-Speaker: Now, we
take up the First Schedule. There
are some amendments {o this. Does

Shri Tantia move his amendments?

Shri Rameshwar Tantia: No,

1‘\_11-‘ Deputy-Speaker: The question
is:

“That the First Schedule stand
part of the Bill.”

The motion was adopted.

The First Schedule was added to the
Bill.

Second Schedule

Does Shri
his amend-

Mr. Deputy-Speaker:
Tantia wish to move
ments?

Shri Rameshwar Tantia: There is
an amendment of mine. But the hon.
Finance Minister has made the point
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clear. I therefore do not move my
amendment.

Amendment made: *
(i) Page 15—

for lines 25 to 34, substitute—

“(v) any moneys borrowed by
if from Government or the Indus-
tria] Finance Corporation of India
or the Industrial Credit and In-
vestment Corporation of India or
any other financial institution
which the Central Government
may notify in this behalf in the
Official Gazette or any banking
institution (not being a financial
institution notified as aforesaid)
or’any person i a country out-
side India:

Provided that such money are
borrowed for the creation of a
capital asset in India and the
agreement under which such
moneys are borrowed provides
for the repayment thereof during
a period of not less than seven
years.”. (1).

(ii) Page 16, line 15—

for “such moneys as are”, substi-
tute— -

“the Debentures referred to in
clause (iv) or moneys”. (2).

(Shri T. T. Krishnamachari)

Mr, Deputy-Speaker: The question
is:

“That the Second Schedule, as
amended, stand part of the Bill.”

The motion was adopted.

The Second Schedule, as amended,
was added to the Bill.

APRIL 22, 1964

(Profits) Surtax

12350
Bill

Third Schedule
Amendment made:*

(i) Page 17, line 19,—
for “and” substitute “or”. (3).
(ii) Page 17, line 30,—
for “and” substitute “or”. (4).
(iii) Page 18—

for line 4, substitute—

“(2) Aluminium, copper,
and zinc (Metals)”. (5).

lead

(iv) Page 18, line 5—

for “iron ore and bauxite”, substi-
tute—

“iron ore, bauxite, manganese

ore, dolomite, magnesite and
minera] oil”. (6)7
(v) Page 18—

for lines 13 and 14, substitute—

“(6) Equipment for the genera=-
tion and transmission of electri-
city including transformers,
cables and transmission towers.”
0.

(vi) Page 18,—

for line 19, substitute—

.

“(11) Fertilisers, namely, ame
monium  sulphate, ammonium
sulphate nitrate (double salt),
ammonium  nitrate  (nitrolime
stone), ammonium chloride, super
phosphate, urea and complex
fertilisers of synthetic origin con-
taining both nitrogen and phos-
phorous, such as ammonium phos-
phates, ammonium sulphate phos-
phate and ammonium nitro phos-
phate”. (8).

*With President’s recommendation.
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(vii) Pagt 18,—
for line 21, substitute—

“(13) Tea”. (9).
(viii) Page 18,—

after line 21, insert—

“(14) Electronic equipment,
namely, radar equipment, compu-
ters, electronic accounting and
business machines, electronic¢
communication equipment, elece
tronic control instruments and
basic components, such as valves,
transistors, resistors, condensors,

coils, magnetic materials ana
micro wave components,
(15) Petrochemicals including

corresponding products manufac-
tured from other basic raw mate-

rials namely, calcium carbide,
ethyl alcohol or hydrocarbons
from other sources.” (10).

As a result of the insertion of two
new items in the list, item (14) may
be re-numbered as item (16). (11).

(Shri T. T. Krishnamachari)
Mr. Deputy-Speaker: The question

1s:

“That the Third Schedule, as
amended, stand part of the Bill.”

The motion was adopted.

The Third Schedule, as amended,
was added to the Bill.

Clause 1, the Enacting Formula and
the Title were then added to the Bill.

Shri T. T, Krishnamachari: I beg

to move:

“That the Bill, as amended, be
passed.”

Companies VAISAKHA 2, 1886 (SAKA)

Armed forces
(Special Powers)
. Continuance Bill

Mr. Deputy-Speaker: The question
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is

“That the Bill, as amended, be
passed.”

The motion was adopted.

14.24 hrs, !

ARMED FORCES (SPECIAL
POWERS) CONTINUANCE BILL

The Minister of State in the Min-
istry of External Affairs (Shrimati
Lakshmj Menon): Sir, I beg to move:

“That the Bill to continue the
Armed Forces (Special Powers)
Regulation 1958, for a further
period, be taken into considera-
tion.”

The Bill before the House seeks to
continue for a further period the
Armed Forces Regulation which was
promulgated by the President in 1958
for the purpose of conferring certain
special powers on officers of the
armed forces to enable them to aid
effectively the civil powers in the dis-
turbed areas of Kohima and Mokok-
chung districts of the Nagaland and
Tuensang Area. The duration of the
regulation was initially restricted to
one year. Since the disturbed con-
ditions in the districts of Nagaland
and Tuensang Area continued, the
regulation was extended from year to
year by the Armed Forces (Special
Powers) Regulation pomulgated by
the President under article 240 of the
Constitution, read with paragraph
18(2) of the Sixth Schedule of the
Constitution. The last extension of
the Regulation was made up to 4th
April, 1964.

Consequent on the formation of the
State of Nagaland, it was pointed out
to us that the extension of the Regu-
lation for a further period has to be
effected by Parliamentary legislation.
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Aceordingly, a Bill to continue the
1958 Regulation was introduced in the
Lok Sabha on the 25th of March, 1964.
As the Bill could not be passed by
both Houses of Parliament before the
period of the expiry of the Regula-
tion, it became necessary to resort to
immediate legislation by ordinance
for the purpose of continuing the
Regulation.

The Bill is essentially of a formal
nature. Its object, as I had mentioned
earlier, is to continue the 1958 Regula-
tion for a further period of one year,
as is clear from clause 3 of the Bill;
the changes that clauses 2 and 4 of the
Bill seek to effect are of a consequen-
tial nature, and they are necessitated
by reason of the present status of
Nagaland as a separate State:

In the end, I would like to assure
the House that it is not our intention
to invest members of the armed forces
with special] powers for longer than
necessary. That is why we are ex-
tending the Regulation for a further
period of one year only. Sir, I move.

Mr. Deputy-Speaker: Motion moved:

“That the Biil to continue the
Armed Forces (Special Powers)
Regulation 1958, for a further
period, be taken into considera-
tion.”

Shri Ramga (Chittoor): Before I
begin my speech, can we have some
idea of the working of this ordinance
that they have had during the last
one year, what has been their experi-
ence. in regard to the aid to the ecivil
power and controlling the subversive
forces and to deal with the fifth
columnists, etc?

Shrimati Lakshmi Memon: This Bill
is really meant to protect the armed
forces in the due process of law, be-
cause, in a state of emergency, they
will be called upon to do certain acts
which may not be legal otherwise.
Therefore, so far, it has been very
helpful. The armed forces have been
able to help the civil authorities in
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maintaining or sustaining the law and
order in Nagaland.

Shri Ranga: Mr. Deputy-Speaker,
Sir, at one stage, at an earlier stage,
we took a very strong objection to
this Bill because, at that time, when
the Government came forward with
this Bill, they thought it fit to per-
suade the President to issue that or-
dinance. But now, that the Bill has
come, so far as the principle underly-
ing it is concerned, we are in favour of
it. But, what I would like to be assur-
ed about is, the manner in which it
is sought to be utilised, has been utilis-
ed, during the last one year. It was
for that reason that I put that ques-
tion to my hon. friend to tell us how
many times the aid of the armed forces
was invoked by the civil power there
in these border areas, and to what
effect, and to what extent the ordinary
civil liberties of the people had to be
impinged upon and for what purpose
and so on.

Now, we are certainly anxious tc
give every possible power to the
Government to be utilised through the
armed forces in order to buttress the
strength of the civil power there on
the frontier areas, so that the security
could be strengthened and could be
ensured also. But, unfortunately, we
have found that the military intelli-
gence has been very weak. It was
admitted by the Defence Minister him-
self, but we have not had any satis-
factory report from Government that
it has been strengthened and improved *
upon during the last one year and
more of this emergency. What they
have done and what they are trying
to do in order to develop even civil
intelligence, first of all, to ascertain
in all the pockets and in what manner
the fifth columnists are operating and
are developing themselves, from what
ranks, social and political, of the
people that these fifth columnists are
being recruited and so on, is not
known to us. We do not know what
the Government has done. We have
not had any information whatsoever.
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We only know from what we hear
from various sources that the position
has not improved. We are also afraid
that there is a liaison between the
fifth columnists on the one side and
the Chinese on the other side of the
border. This liaison is only becoming
stronger, and their not also is being
spread over larger areas. How much
of truth there is it is not possible for
us to know, nor can we check these
rumours that come to us. We only
know from past experience that our
Government, in its civil as well as
military arms, has not been eflective,
has not been efficient.

Mr, Depnty-Spealer: Does the hon.
Member want more time?

Shri Ramga: Yes, Sir.

Mr. Deputy-Speaker: He may con-
tinue on the next day. Now we shall
take up non-official business.

14.30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS
FORTY-FIRST REORT

Shri Muthiah (Tirunelveli): I beg
to move:

“That this House agrees with
the Forty-first Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 15th April, 1964.”

Mr. Deputy-Speaker: The question
is:

“That this House agrees with
the Forty-first Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 15th April, 1964.”.

The motion was adopted
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14.31 hrs.

RESOLUTION RE: PEOPLE'S PRO-
CURATOR—contd,

Mr. Deputy-Speaker: The House will
now proceed with the further discus-
sion of the resolution moved by Dr.
L. M. Singhvi on the 3rd April, 1964.
One hour and fourteen minutes are
left.

Dr. L. M. Singhvi (Jodhpur): My sub-
mission is that the time for the debate
on this should be extended by at least
half an hour.

An Hon. Member: By one hour.

Dr. L. M. Singhvi: You might see
later on.

Mr. Deputy-Speaker: We will see.
Dr. Singhvi may continue his speech.
He has already taken sixteen minutes.

Dr. L. M. Singhvi: Mr. Deputy-
Speaker, Sir, when the debate was ad-
journed on the 3rd April, 1964, I was
submitting that there has been very
little creative thinking regarding ad-
ministrative institutions and processes
in our country. I was advocating the
appointment of a committee like the
Franks Committee in the United King-
dom, and I was advocating the formu-
lation of a uniform administrative pro-
cedure code for the entire country. I
was also emphasising the need for ade-
quate machinery for ventilating and
redressing public grievance, which in-
deed is the principal purpose of the
resolution before the House.

Sif,, I raised this matter in a regular
debate when we were discussing the
Demands for Grants of the Ministry of
Law on April 3, 1963, and when I
asked the hon. the Law  Minister
whether Government were inclined,
aware as they were of the implications
of this matter, to consider this pro-
posal, the Law Minister said:

“That is for the Prime Minister. .
I cannot answer for this Govern-
ment on an important matter of
policy like this, particularly when
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Government has not considered
this point up till now at the gov-
ernmental level at all.”

Then again the Law Minister went
-on to say:

“Possibly, a resolution may be
moved, a non-official resolution on
which possibly it will be answered
by the Prime Minister himself; and
then we might carry on thinking
on this subject, seeing at the same
time how it succeeds in a system
of parliamentary democracy like
that of England or New Zealand
or ours where there is a very

irong Parliament and a strong

judiciary”.

After this statement by the Law
Minister we had the statement of the
Prime Minister which he made while
addressing the All India Congress
Committee at its Jaipur session on
November 3, 1963. During this speech
he said that the system of Ombuds-
man fascinated him, for an Ombuds-
man had overall authority to deal with
charges, even against a Prime Minister,
and commanded respect and confidence
of all. But he felt that in a big coun-
try like India that system might not
be the right solution.

I would deal also with the statement
made by the Union Home Minister,
Shri Nanda, on December 16, 1963 in
this regard. He said:

“The importance and urgency of
providing a machinery for looking
into the grievances of citizens
against the administration and for
ensuring just and fair exercise of
administrative powers, is fully re-
cognised. But it is considered that
thi; problem is big enough to re-
quire a separate agency or machi-
nery and that apart from this the
‘Central  Vigilance Commission
would be overburdened if this res-
?onsibility were to be placed upon
it, and the Commission might as a
rgsult be less effective in dealing
with the problem of corruption.”
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The Union Home Minister went on
to say:

“Accordingly the Commission
will not have a Directorate of
General Complaints and Redress.
The question of evolving a machi-
nery for dealing with the grievan-
ces of citizens against the adminis-
tration is being separately examin-
ed, and the Department of Ad-
ministrative Reforms, which is
contemplated, will work out the
details of such a machinery”.

As a matter of fact, I think that this
august House is entitled to regard this
as an assurance on the part of the
Union Home Minister, and no amount
of semantic subterfuge which has
been sought to be employed there-
after would entitle the Government
of India to wriggle out of this com-
mitment which the Union Home Minis-
ter solemnly gave to this House, name-
ly, to take steps for setting up an
institution for ventilating and redress-
ing public grievance, whatever the
detailed form it might take.

I should like to draw the attention
of the House to the report of the Com-
mittee on Prevention of Corruption,
popularly known as the Santhanam
Committee, on this aspect of the mat-
ter. The Santhanam Committee has
in my humble opinion done excellent
work and it deserves a tribute from
this House for the path-breaking work
it has done. Nevertheless, in this res-
pect T think it has been limited by a
somewhat timid approach. It has
sought to suggest that while there is
a large consensus of opinion that a
new tradition of integrity should be
established in this country, and while
it has suggested that a code of conduct
for Ministers should be evolved and
that specific allegations should be
enquired into even against Ministers
by the Prime Minister's own agency
to which he may delegate such powers
of investigation, the Santhanam Cem-
mittee has, however, not proceeded to
draw the logical conclusions which It
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should have drawn from the assump-
tions it accepted. The Santhanam
Committee has said:

“The Central Vigilance Commis-
sion should not deal with com-~
plaints against the Ministers nor
would it be desirable to establish
any permanent tribunal. The pro-
per course would be for the Presi-
dent to constitute, on the advice
of the Prime Minister, a ‘National
Panel’. Whenever  allegations
against a Minister require to be
inquired into an qd hoc committee
should be selected out of this
national panel by the President.”

My submission is that this is advo-
cating an ad hoc approach or an
approach of postponement to a vital
problem which concerns our adminis-
trative institutions and processes. I
submit that we cannot deal with the
problem in an ad hoc indecisive man-
ner or by an approach of postpone-
ment. I submit therefore that this
matter should be looked into  here
and now, and the hon. Union Minister
of State for Home Affairs should re-
iterate the commitment given to this
House by the Union Home Minister.

Sir, I should like to refer to the
large body of informed public opinion
in this country which has favoured
the establishment of an institution
such as the one advocated by me. I
should like to draw the attention of
this House to the Convocation Address
delivered by the Chief Justice ot
India, Shri P. B, Gajendragadkar at
the Indian Institute of Public Adminis-
tration on the 15th July, 1963, where-
in he advocated serious consideration
for the establishment of an institution
like the one I have suggested.

I should like to draw the attention
of the House to the joint statement
by thirteen leading lawyers practising
at the Supreme Court who have also
endorsed the suggestion for the estab-
lishment of an institution such as the
one suggested by me.
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Shri M. C. Setalwad, former At-
torney-General of India and a distin-
guished jurist of this country has also
emphatically suggested the establish-
ment of an institution such as the
Ombudsman.

The idea has also been endorsed by
the former Chief Justice of India, Shri
B. P. Sinha.

I could multiply the numerical
strength of these supporting opinions,
but it is clear from what I have men-
tioned before the House that there is
a large body of informed and know-
ledgeable public opinion in this coun-
try which favours the establishment of
this  institution, and Government
would ignore this advice tendered by
these eminent jurists in this country
only at the peril of endangering the
progress and the growth of administra-
tive institutions on a democratic basis
in this country.

I have also dealt with the built-in
inappropriateness or inadequacy »>f
formal judicial remedies which are
available to the citizen today for the
redress of some of his grievances. I
have also shown in the first part of
my speech that parliamentary inter-
rogation and interpellation does not
fully serve the purpose of redressing
and ventilating public grievances.

Now I shall deal with the device of
ad hoc enquiries which has been advo-
cated by the Santhanam Committee,
and I shall answer the question whe-
ther these enquiries, whether they
are public enquiries or departmental
enquiries, could possibly answer the
exigencies created by the whole com-
plex of administrative and political
problems in this country. A depart-
mental enquiry is a greatly constrict-
ed process and it does not evoke public
confidence. It is usually considered
to be a hush hush affair. Whenever
the feelings and tempers are frayed
and the controversy is at a high pitch,
or when the complaint is against the
administration itself, the departmental
enquiry would always invariably fail
to satisfy public opinion, An ad hoc
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public enquiry such as could be ap-
pointed under the Commission of
Inquiry Act is an elaborate procedure
and it is designed to deal with major
scandals. It cannot be invoked with
any measure of facility for the day-to-
day grievances of the common citizen.
These ad hoc enquiries into mal-admi-
nistration are seldom ordered unless
there is a strong public clamour and
pressure. Public inquiries under the
Commission of Inquiry Act may be at-
tended by spectacular, even festive,
fanfare, but it would not be conducive
to constructive and substantial results.
It is also not a readily available and
accessible means.

I should also like to deal with the
benefits of having an institution such
as Lok Ayukta. The main benefit is
that ‘'we would be establishing an
impartial machinery which would be
independent of the real and apparent
pressures and influences of the Gov-
ernment. It would be free from actual
or assurhed interference by the Gov-
ernment. The security of tenure and
the stipulation against removal of Lok
Ayukta that I  have provided for
would constitute an insurance for the
independence of the Lok Ayukta and
would evoke public confidence general-
ly.

Another great benefit which would
flow from this institution would be the
informality of its procedure. We
know very well that judicial proceed-
ings are formal and sometimes fail to
give redress even where there has
been a wrong. The Lok Ayukta wou'ld
not work as a brake or impediment on
the normal processes of administration
and would, therefore, not slow down
the processes of departmental func-
tioning. What is more, the Lok
Ayukta, as contemplated in my resolu-
tion, would have complete access to
files and materials, so that he would
be able to determine and adjudicate
on the basis of all the materials.
Parliamentary interrogation and inter-
pellation and parliamentary debate
can legitimately be subjected to the
criticism that an adroit minister may
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quite often get away with deliberate
evasions. Therefore, I feel that this
is the only institution which can really
fulfil the main demands and require-
ments generated by the administrative
complexities of the present day.

There are three main objections to
the institution which I have contemp-
lated in my resolution. One objection
was voiced by the Law Minister when
he replied to the debate on the De-
mands for Grants of his Ministry. He
said, this would require constitutional
amendment and legislation. This is a
lame excuse. A Government which
has been seeking to amend the Consti-
tution day in and day out cannot claim
that the Constitution as it is in force
is sacrosanct and is beyond the process
of amendment. In this case parti-
cularly there can be no valid objection
against the amendment of the Consti-
tution and enactment of new legisla-
tion, because what we are seeking to
do is not to change the existing insti-
tutional procedures, but to engraft
new institutions. The Law Minister
said that our adoption of this institu-
tion would depend on the experience
in other countries. I do not have
the time to go into details of the work-
ing of this institution in other coun-
tries. But I can say without any hesi-
tation and without any fear of con-
tradiction that this institution  has
worked very successfully in the
countries in which it has been adopt-
ed, which include an English-speaking
country also for it seems that the Law
Minister has a particular weakness
for Anglo-Saxon systems. New Zea-
land. which is a member of the Com-
monwealth, has wcrked this institu-
tion with a conspicuous measure of
success.

Another objection raised is that such
an institution cannot function sue-
cessfully and effectively in a large
country like ours, which also has a
federal framework. This also Is an
jll-conceived objection to the institu-
tion of Lok-Ayukta. For one thing, if
the objection is baged on the appre-
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hended volume of complaints before
the Commissioner, it is quite clear
that in a country like ours, where
there would be not only an Ombuds-
man at the Union level, but there
would be Ombudsman at the level of
each State or each zone, there woula
be no difficulty about the volume or
complaints.

I do not have the time to go into’

figures and statistics. If I had the
time, I could illustrate from figures 1n
Denmark and Sweden that the vojume
of complaints has been no problem at
all.

Mr. Deputy-Speaker: He shoula
conclude now.

Dr. L. M. Singhvi: Yes, Sir; I am
conciuding in a minute. I think by

and large the objections against this
institution have stemmed from a fear
of the unknown, from a sort of admi-
nistrative superstition. which has got
itself entrenched in the machinery of
the Government.

Before 1 conclude, 1 would like to
quote Lord Shawcross. This is what
he has to say whilé commending this
ins:itution in his preface to the Re-
port of the Whyath Committee:—

“But the nature of governmen-
tal and local governmental acti-
vity is now such that large areas
of discretion are created in re-
gard to all sorts of matters affect-
ing the lives and rights of ordi-
nary people in varying degrees.

With the existence of a great
tureaucracy there are inevitably
cccasions. not insignificant in
number, when through error or
indifference, injusticc is done—
or appcars to be done. The man
of substance can deal with these
situations. He is near to the
cstablishment; he enjoys the status
or possesses the influence which
will ensure him the ear of those
in authority. He can afford to
pursue such legal remedies as may
be available. He knows his way-
(round. But too often the little
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man, the ordinary humble citizen
is incapable of asserting himself.
The little farmer with four acres
and a cow would never have at-
tempted to force the battlements
of Crichel Down. The little man
has become too used to being
pushed around: it rarely occurs
to him that there is any appeal
from what “they” have decided.
As this Report shows, too often
in fact there is not.”

Sir, with these words, I commend
this resolution to the House in the
hope that it will find general support
and meet

with sympathetic res-
ponsc from the Government.
Mr. Deputy-Speaker: Resolution

moved:

“This House is of opinion (a)
that an Officer of Parliament to be
known as the People’s Procurator
(Lok Ayukta), broadly analogous
to the institution of Ombudsman
in Sweden, Denmark and New
Zealand, be appointed, under suit-
able legislation for the purpose
of providing effective and impar-
tial investigating machinery for
public grievances, for eradicating
corruption at all levels, for re-
dressing administrative wrongs
and excesses, for securing the
liberties of citizens, and generally
for strengthening the basic foun-
dations of parliamentary demo-
cracy as g system of government;

(b) that the People’s Procura-
tor should be a person of known
legal ability and outstanding in-
tegrity and should be appointed
by the President of India on the
recommendation of both Houses
of Parliament. The term of each
Procurator shall be coterminous
with that of each Parliament and
a Procurator shall not be eligible
for re-appointment as such and
shall not accept any office of trust
or profit at the disposal or in the
dispensation of the Central Gov-
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ernment or any State Government
for at least ten years after his
laying down the office of Procura-
tor. The Procurator shall be re-
moveable only in accordance with
the procedure laid down in arti-
cle 124(4) of the Constitution.

(c) that broadly thc People’s
Procurator or Lok Ayukta should
have the following powers and
functions: —

(i) The Procurator shall have
the power to investigate any
decision or recommendation
made or any act done or omit-
ted, relating to a matter of ad-
ministration affecting any per-
son or body of persons in or
by any of the Ministries and
departments or by any Minis-
ter, Officer, employee or mem-
ber thereof in the exercise of
any power or function confer-
red on him by any Statutes,
rules or directives, The Pro-
curator shall make general and
specific recommendations to the
Government and shall suggest
action against those, who in the
execution of their official duties,
have through partiality, favour-
itism or any other cause or con-
sideration, omitted any unlaw-
ful act or neglected to perform
their duties properly;

(ii) The Procurator may make
any such investigation either on
a complaint made to him in ac-
cordance with requirements to
be detailed in a suitable enact-
ment or on his own motion;

(iii) Without limiting the fore-
going provisions, the Procura-
tor shall also investigate any
petition that may be referred
to it by either House of Parlia-
ment or any Committee there-
of subject to the directives of
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the referring House or Com-
mittee and shall submit his re-
port thereon;

(iv) The powers of the Pro-
curator shall be exercised in
accordance with the principles
and directives laid down in a
motion to be passed by the
House of the People and ap-
proved by the Council of Siates
from time to time;

(v) If any question arises
whether the Procurator has any
jurisdiction to investigate any
case or class of cases, the Pro-
curator may, if he thinks fit,
apply to the Supreme Court for
an advisory opinion in the ma:-
ter;

(vi) The Procurator shall have
power to summon any docu-
ments or persons and shall have
power to examine any persoa
on oath;

(vii) The Procurator shall in
each year make at least onc
comprehensive report to Parlia-
ment on the exercise of his func-
tions;

(d) That People’s Procurators,
with analogous powers and fun<-
tions should also be appointed in
all the constituent States of the
Indian Union, and that necessary
steps should be taken expeditious-
ly in order suitably to amend the
Constitution and to enact legisla-
tion for effectuating the aforesaid
purposes.”

There is an amendment by Shri

Sidheswar Prasad.
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Sidheshwar Prasad (Nalan-

I beg to move:

Shri
da):

That in the resolution in—
(i) Para (a), line 9—

for  “generally”  substitute

“primarily”.
(ii) Para (b), linc (3)—

after ‘President of India on
the” insert unanimous”,

(iii) Para (c) (iv), line 3—
insert un-

(i) after “passed”
animously”.

(2) for “House of the People”
substitute “Lok Sabha”.

(iv) Para (c) (iv), line 4,—

for “Council of States” substi-
tute Rajya Sabha”,

(v) Para (c) (v), lines 3 and
4,—

for “apply to the Supreme
Court for an advisory opinion
in the matter” substitute “re-
quest the Parliament for dir-
ection”

(vi) Para (c) (vi), line 1,—

before “The Procurator” in-
sert—"“Except the President, or
the Parliament, or the State
Legislatures, as the case may
be”.

(vii) Para (c¢) (vii), line 2,—

after “Parliament” insert “for
discussion”,

(viii) add at the end—

“(e) that simultaneously witn
the appointment of Lok Ayukta
or the People’s Procurator im-
mediate steps be also taken to
reconstruct the structure of
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general administration and judi-
ciary in such a way that both
may be more efficient, cheaper,
quicker and thus, in a way, be
helpful in the work of the Lok
Ayukta.” (1)

Mr. Deputy-Speaker: The reso-
lution and the amendment are before
the House. The time allotted is 1%
hours. Hon. Members will take five
minutes each.

Dr. L. M. Singhvi: It is no use
having a debate like that. This is a
complex and specialised subject. I
have cited statements from responsi-
ble persons including the Prime
Minister. It is a subject engaging the
attention of the whole country. So,
if Members are asked to confine them-
selves to five minutes, it is asking
them to do the impossible.

Shri Surendranath Dwivedy (Ken-
drapara): No useful discussion can
take place if only five minutes are-
allowed. At least 10 minutes should
be given to each.

Mr. Deputy-Speaker: Is it the-
desire of the House that the time
should be extended?

Hon. Members: Yes, Sir.

Mr. Deputy-Speaker: All right. The
time for this resolution is extended’
by 1 hour. Upto 4.40 this will go on.
Shri Mathur.

Shri Harish Chandra Mathur
(Jalore): Sir, 1 will take 15 minutes.
Otherwise, I canpot make out my
points.

Mr. Deputy-Speaker: He may take -
10 or 12 minutes and try to finish as
early as possible.

Shri Harish Chandra Mathur: Sir,
I rise to give my full and unqualified
support to the resolution moved by my
esteemed friend, Dr. Singhvi. This-
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[Shri Harish Chandra Mathur]

incorporates the idea which we have
been arguing on the floor of the House
for the last five years. Whenever the
Demands for Grants relating to the
Ministry of Home Affairs have come
in for discussion we have put forth
this suggestion all the time. Sir, the
process of democracy, as it is, does
take time, but I think we have arrived
at a situation when we must take stock
of the conditions obtaining in this

country and take certain positive
:steps.
What is the problem before the

country, before the citizens and before
the administration? To my mind the
‘problem No. 1 before the country,
before the citizens and before the
administration is that we must have
a clean political life and a clean
-administration. Every one feels
agreed that there is a general impres-
:sion all over the country that the
administration does not enjoy that
respect and confidence which it
ought to have. For whatever
reasons it may be, I think there can
‘be no greater harm done to a govern-
ment or an administration if it loses
the faith and confidence of the people
-at large.

In most of the countries surrounding
‘us the political life has gone to such
a low ebb that the politician and the
political life have gone down the drain
and along with that the democracy
also. It is only this great country
which has sustained administration,
which has sustained democracy, of
which we can very well be proud of.
It was largeiy due to the fact that we
had in the political life leaders who
had the imagination, who had caught
the imagination of the people and for
whom the people in the country, by
and large, had a great fascination.
Now that old lot is dying out and
we have got factions and even those
leaders that we have been taiking so
low at each other, that the respect
which the political life must command
is not what it ought to be.
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Another factor which had a very
great demoralising effect on the politi-
cal life is the factions amongst the
Congress Party itself, which has
percolated down to the lowest level
They have also distorted the image of
the political life in the country and
the respect for the politicians. The
same party and the same persons
have been in power for a long time.
That aiso has its effect and impact on
the public mind.

Then, we have in our Prime Minis-
ter an outstanding personality. The
Prime Minister has been one of the
greatest assets for this country. He

gave this country continuity of
administration. He gave this country
integration. He has been responsible

for keeping this country together. But,
unfortunateiy, it had also a very
adverse effect on the political life on
the other side, because most of the
peopie in political authority have,
instead of having their eyes, ears
and conduct tuned to the sensiti-
vity of the public opinion, always
rivetted their attention on the Prime
Minister, how to keep him pleased and
how to keep those who surround him
pleased and flattered. This also has
undermined and damaged very con-
siderably the image of political life in
this country.

Another important factor which we
have to take note of is that we had
no Opposition worthwhile in this
country. It is only just because of
historical facts and because the
Opposition has no alternative pro-
gramme to project before the public
mind. They have very much depend-
ed on the abuses, on abusing the ruling
party, on the negative aspect of pul-
ling-down the prestige of the Con-
gress and on the failures of the Con-
gress. That also has further contri-
buted in bringing down the respect
for political life.

An Hon, Member: I question that.

Shri Harish Chandra Mathur: But
it is unfortunately a fact, that instead
of having any political programme
their main stay is the weakness of the
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Congress. They bank only upon the
weaknesses and failures of the Con-
gress. (Interruptions), There may be
loud protests, but these loud protests
have no substance. (Interruptions).
That, unfortunately, is a fact.

Shri Surendramath Dwivedy: That
does not mean that the party in power
only has a positive programme and
no other party has. Because one party
has come into power, it does not mean
that the other parties have no posi-
tive programmes. Shri Mathur should
devote more time in studying the
programmes of other parties before
he makes such statements.

Shri Ranga (Chittoor): Sir, I would
only appeal to my hon. friend not to
spoil his very good speech by making
these unnecessary remarks about
other parties. Surely, it is not good.

Shri Harish Chandra Mathar: 1
think my hon. friends in the Opposi-
tion should appreciate what I have
said regarding the Congress Party
itself, its weaknesses and its failures,
and they must be prepared to accept
that their main strength is not their
party programme but all the parties
with varying different programmes
getting together and exploiting only
the weaknesses and failures of the
Congress Party. This has been their
only strength wherever they have
achieved success. (Interruptions).

Mr. Deputy-Speaker: Order, order.
Hon. Members will have their chance
to oppose. (Interruption).

Shri Ranga: He is unnecessarily
importing an irrelevant point. We
did not interrupt him. He was making
an excellent speech.

Shri Harish Chandra Mathur: I am
very grateful to my hon. friend, Shri
Ranga, for his valuable advice. But
let him understand the political situa-
tion as it obtains in the country today.
‘What I am saying is....
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An Hon. Member: It simply does
not arise.

Shri Alvares (Marmagoa): Why
does he want to balance the weakness
of the Congress by the exploitation of
the Opposition parties?

. Shri Harish Chandra Mathur: Now,
Mr. Deputy-Speaker, this is why the
political life in this country has gone
down very much in the estimation of
the people, and we have got to take
a serious note of that fact.

Again, in the administration, what
has happened is, there was a big
vacuum and along with that vacuum
what happened was that war-time
controls corrupted the administration
very considerably. We had to take
that inheritance. Even after the war-
time controls what further corroded
the administration was that we had
a sort of a concept of a Welare State
and a developing economy and there
were further controls. So it opened
fresh fields, fresh pastures for the
administrative services. Then came
the corrosion of the services and of
the political life by unhealthy politi-
cal pressures about which my hon.
friends Shri Ranga, Shri Kapur Singh
and others were so vociferous today
during the Question Hour when [ made
a strong point of another aspect.

All these are factors which are
before us. If we are to save demo-
cracy, if we are to inject a clean
political life, we must have a certain
institution which will be able to serve
that purpose. What are those institu-
tions which we have at present? My
hon. friend, the Minister of Home
Affairs, after all the gusto, the drive
and the expectations which he created,
gave us a Vigilance Commission. I
may tell him that even the Chief
Justice of India, the present Chief
Justice of India, who speaks with all
the restraint and dignity of a head of
the judiciary, said that this Vigilance
Commission—in a speech which I
attended—will not serve the purpose
for which it is meant. It will be just

=
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another department of the Govern-
ment and we cannot expect very much
from it.

Another thing about the political
life is that they expect that the Home
Minister will take action against
ministers, the Chief Minister will take
action against his colleagues. I do not
think there can be any more puerile,
any more ridiculous sort of arrange-
ment to punish the ministers. Shri
Deshmukh wanted certain cases to be
taken up, but he could not present
those cases because he was convinced
there was no agency worthwhile
before which the cases could be placed.
I gave four or five cases to the Home
Minister myself and told him that in
those cases no further enquiry was
necessary because from the records it
was proved that action could be taken
in them. 2% years have passed and
nothing has happened so far. I also
told him in that letter that I was pre-
pared to give him another half-a-
dozen cases provided I was satisfied
that some action, some effective action
could be taken. So, this Ombudsman
or the Commission for Parliamentary
Institutions will have to be absolutely
independent, held responsible only to
Parliament, to be appointed on the
recommendation of Parliament for the
tenure of the period of Parliament
and that effective instrument will be
able to deliver the goods. This has
happened in other countries, where I
have got instances of Ministers,
Ambassadors and high officials who
have been dealt with in quick time
and how the citizen has been able to
find great relief through this instru-
ment of parliamentary investigation.

15.00 hrs.

If we are to give teeth to our
democracy, if we are to give spine
and substance to Parliament itself,
this institution is very necessary.
What is happening in Parliament
today? We discuss many things and
allegations are thrown against minis-
ters and senior officers; yet, no action
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is taken. If we just observe what has
been discussed during this very ses-
sion, the budget session, here as well
as in the various States, serious
charges have been levelled against
Ministers, top officials like Chief Sec-
retaries and others. Yet, no action
has been taken and no action is likely
to be taken. This creates a very bad
climate. Further, this is intended not
only to wipe out corruption but also
to save Ministers and others from
character assassination. Unless and
until we have such an institution
which commands the respect of the
people and the Legislature, we will
not be able to discharge this function.

Mr. Deputy-Speaker: He should

conclude now.

Shri Harish Chandra Mathur: I
will conclude in a minute. In the
Constitution we have provided that
the people must have social, economic
and political justice and liberty. What
have we provided for that, apart from
law courts? And we know the func-
tioning of law courts.

This institution of Ombudsman is
not an alternative either to law courts
or administrative Tribunals. It is an
independent institution to take care
particularly ef those people who are
in political authority at the highest
level and in administrative authority.
It is the people’s watch dog, a -very
powerful friend of the citizen. I have
not been able to conceive of any
person who can be such a powerful
friend of the citizen to give him justice
and all that.

To my mind, the results which will
flow will be that it will make Parlia-
ment and the State Assemblies really
effective bodies, because instead of
discussions it will provide them with
an answer, it will provide them with
a parliamentary officer who will pur-
sue, who will take note of what is
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happening in parliament and in the
country. He is a person who can
take action suo motu. It is not as if
things have to be reported to him. He
can sue motu take action, he can take
notice of what has come out in the
press, what is stated in parliament,
apart from what is directly reported
to him.

So, this will give real backbone and
teeth and thus make our democracy
strong. It will strengthen the faith
and confidence of the people in Parlia-
ment and parliamentary institutions.
It will save Ministers and other high
officials from blackmail and character
assassination, because it will give its
report to Parliament of its findings.
It will provide the most effective
deterrent against corruption and cor-
rupt practices. It will also guard
against administrative or official
excesses.

As 1 said, it is not an alternative to
law courts. In the Rajasthan Adminis-
trative Reforms Committee we have
given thorough consideration to this
matter and in the report we have
made clear cut recommendations as to
what should be the State level and
what we should do. It is time that
we have done something in this direc-
tion so that we are not to go down
the drains as some other countries
have gone. It is time that we inject
health in our political life, in our
administrative services so that we can
be able to see that the largest demo-
cracy has not gone that way down the
drains.

Shri Ranga: Mr. Deputy-Speaker,
Sir, I wish to thank both the mover
of this Resolution, Dr. Singhvi, as well
as Shri Mathur. So far as this House
goes, 1 think it is Shri Mathur who
has had to his credit the record of
raising this subject to this importance
and prominence by his questions and
supplementaries and also by the
Resolution that he has moved earlier
to this effect. So, I personally wouild
like to express my gratitude to both
of them. I also thank one of our
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elder statesmen, Shri K. M. Munshi,
who for the first time brought before
the public the need for orz-nising,
developing and accepting this institu-
tion of Ombudsman.

This word is a strange one, a foreign
one too, difficult to pronounce, difficult
also to understand what it means.
Similar is the word that has been
coined by my friend, Dr. Singhvi. But
I do not have any other word with
me. So, for want of any better word,
I would accept this word for the time
being.

Shri Sidheswar Prasad: The word

is ‘Ayukta’.

Shri Ranga: This is a kind of San-
skrit which I do not wunderstand.
According to us, Ayukta means some-
thing undesirable; yukta and ayukta.
Therefore, let us not go into that and
unnecessarily waste our time.

Evidently, it is accepted by all that
there is corruption in all ranks of life
today. unfortunately; in all walks of
life that deal with public work and
public lfe, and it is not only the
ruling party that has to concern itself
about it. All political parties, all
public workers, social workers, any
one who is interested in the welfare
of not only himself but also of other
people in his own small locality or
village or city, in the local politics,
panchayat politics or municipal poli-
tics or State politics, all of us must
take special interest in order to see
that corruption is brought down. It
is not only the responsibility of the
Government but also the responsibility
of all political parties and of all of us
here. And it is from that point of
view that I would like to congratulate
my hon. friend, Shri Surendranath
Dwivedy, Shri Hem Barua, Shri
Kamath and the late lamented friend
of ours, Shri Feroze Gandhi, who have
played their role so effectively in
Parliament by utilizing  Parlia-
mentary practices to bring to
the fore some of the most outstanding
instances of political corruption. It
stands to their eternal credit that two
Cabinet Ministers have had to resign
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from their high posts because of the
revelations that they had so courag-
eously placed before this House and
to the country through this House. At
the same time, we must also see the
trend of the remark made by Dr.
Singhvi that there are limitations
beyond which parliamentary interpo-
lations and parliamentary procedures
cannot go. Therefore, it is necessary
that we should have an institution
like this.

Now, who is to appoint this institu-
tion, this particular officer? The
Parliament itself. Therefore, the
ruling party need never be afraid of
it. So long as parliamentary system
continues, whether they continue or
we continue or any other political
party continues, the party in power
will have a very big say in its
appointment.

Shri Harish Chandra Mathur: There

must be unanimity in its appoint-
ment.
Shri Ranga: The party in power

will have a very big say. We do not
want to have a major say. Anyhow,
it will have such a commanding
powerful say that no political party
which happens for the time being the
ruling party need be afraid of the
consequences of allowing Parliament,
helping Parliament or enabling
Parliament to bring into existence
such an officer.

As my hon. friend has already said
it, I need not repeat it, but I do
emphasise that it will safeguard the
prestige and the position of every one
of the members of the ruling party,
their Ministers and also the leaders
of the Opposition and their members
in Parliament. For very good reasons,
my hon. friend, the late Pandit Thakur

. Das Bhargava was responsible for
helping Parliament to get the Offices
of Profit Act passed. It has served
a very good purpose. At the same
time, see the limitations of it. It was
because of the existence of that Act
tha* one of our members, a prominent
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front-bencher on the side of the Con-
gress was obliged to resign his
membership when he accepted an
important position in one of the public
corporations or commissions. But
then what happened? After having
gone there, he continues to be one of
the leaders and he continues to be in
the Working Committee. How can
one be expected to deal with things
in an impartial manner when he hap-
pens to be the chairman of a non-
political commission and at the same
time continues as one of the national
leaders of the ruling party? There-
fore, there are limitations behind that
also.

Then, what happens? My hon.
friend, Shri Mathur, has already refer-
red to it. These ministers and ex-
ministers are accusing each other.
There was a time when we had com-
plete faith in the Prime Minister him-
self. Whenever there were any com-
plaints that we had to make against
any of the ministers, either at the
Centre or at the State level, we used
to refer it to the Prime Minister. But,
unfortunately, for us....

Shri Harish Chandra Mathur: I
said, “All-India leaders”. That in-
cludes Rajaji.

Shri Ranga: Quite right. I do not
know, what he means by it.

Shri Harish Chandra Mathur: Now
Rajaji is speaking against the Prime
Minister and the Prime Minister
speaking against him.

Shri Ranga: I am not dealing with
it. We had so much faith in the
Prime Minister that we referred all
these things to the Prime Minister.
But, unfortunately, just as certain
powers of the King in England had
come to naught because of disuse or
because of not being used, the faith
that the people had reposed in the
Prime Minister had ceme to be wasted
away by the Prime Minister himself
by his failure to come to grips with
this particular problem and dealing
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with it in an impartial, powerful and
effective manner.

So, the time has now come when
Parliament must make up its mind
with the help of the ruling party and
of the leaders of the opposition parties
on this, namely, that there should be
this institution which would be above
the Prime Minister and which would
be capable not only of prying, inspect-
ing and examining even the activities
of the Prime Minister but also of sus-
taining the reputation of the Prime
Minister as well as every one of the
Members of Parliament.

Now we must go far beyond it.
There is no question of the size of
this country. My hon. {friend has
answered it very effectively by saying
that we can have one Ombudsman
for every State. Therefore, there is
no question of the size of this coun-
try. What is more, the so-called
decentralisation through panchayats
and all these things has really not
brought about any decentralisation
and has not brought down corruption
but, on the other hand, has spread
the tentacles of corruption from
Delhi right down to every village at
the time of elections and in the
management of the panchayats and
so on. Then there are the co-opera-
tives and various other kinds of ins-
titutions that are being brought into
existence through community deve-
lopment, panchayati raj and 101
things. We have our complaints
against the Government that they are
spreading their own tentacles. They
say that we are trying to use them
for political purposes. But what is
really happening is that all these
controls through the Government are
increasing and so all the greater is
the need for an institution like this
in order to help every one who is
working in every one of these insti-
tutions—democratic, independent,
partisan, political, non-political, social,
all these institutions—to see that all
those who are placed in charge of
these institutions are controlled,
supervised and also sustained in their
reputation. Then alone public life
will come back again to its own as it
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used to be when Mahatma Gandhi was
our leader and when it was a pride
for all of us to say that we are public
workers and politicians. Today most
unfortunately because of the failure
of the Government—I say ‘unfortu-
nately’ because I was associated with
them for so many years and even
then & used to tell them but they did
not heed my warnings which were
given then in their own interest and
in the national interests also in the
name of Mahatma Gandhi—because
of all these things today to be a
politician and a public worker has
come to be a very dangerous thing
indeed for any) one who really cares
for his own reputation.

=t g v v - s §
azeq, Tro faudy, 7 amg & g

o ATo 5t AW (ATYI) : ATTHIT
T qASAY ¥ AF | IT TG & AL
3w Y gy

ot fagme waR ¢ . fr IR
TF AEEAYW Nerd ¥R ¥ a1a fa-
Trad gegd fear & 1 § wow At
% A1 39 I F GHAT FQTE |

W F¢ Ay @R gt
U F WA FT GRET T AFAIT
®y grw fran &, gz fadr faFra-vier
ag-sxaeqt ¥ A s A amad
fom stg 3 & a1 7 wowifaw
el ¥ U F qa-fmin s wd
w93 giq & fom o, agr q6T Gwee
geaw g€ °Y | SfE 39 § 1 7.8 o
& g & geiT a1 IR, S ar
FHA FY T ¥ W W 5% Hal
Ffmg i afaagige v &1
aagE T 37 A3 § W faw a0
¥ g gr |
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[+t fagzae wae]

qrAfa ggen, o fagdl, F
sfifas o aqT w1 iR L
{ T AT FT AT F FC IF qAEAT
F Aga  F AT T AT FT AT
gz far 3 1 afg gw argy & fFgar
;T ¥ NorqT TG i, q TF UF
saffr &1 frgiw  waeTw T &, o OF
fedt ot oafeT & a} § 9= FT &,
T FT F AT GIAT X FF HI FHIT
&1 3@ @rgeg ¥ T FAITE FA
& fay Trw 2 o%, fo ¥ fagg weer=r
t :E frrra ), ferarg ag safem
Fi§ 747 g1, 71 1 WfeT ), g
FE Tt g F1E F7 F1§ 9 g1, fow
F fasg aeER F &1 fosmg
F

=afy ag OF IFT AZ@YW A
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F- AR -H fafea ¥ g qwedr
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T FE BT FIA ISTAT ERI

TH gAA AT AW N TATET F Ay
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9 ¥ =rg & ¥ 3w F At T
afd F1 T77 Ao 7 i 47 awg
¥ ¢ T3 @ gwend 9o A g
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fa= =1 FATAE AAET ¥ g3 FEAa
gig @t giam & | 39 fa¥ g "o
F A w7 F oy AT Fid Al
frasr &7 ¥ T9mw ag IR g
fF AF-T &F gIA AF AGIT F &7
F oF wfasdr #v frafas v ara, s
fF wsaTex F wradl #7 T[0T AR
AME AT TUIR IWHT Farsw wfafafy
gegqr 1 afg 1% 99 F g g9d
FE-FIT IF & a8 Fio-aqFT ¥
frafer &t sty &, 70 75 7 FFq 98
WETHAIT F ATAAT &1 FF HIT IT
F at ¥ ufeqq fadg Wi & gy
F4T(, Afes I FT UF qGT &7 AT
ag s g % g0 39w F w0
JF AT H, TEIA H, T F AR
ofa® freara I @ § qFF QY
FH |
1518 hrs,

[MR. SPEAKER in the Chair]
A qAATT qd-qET T I arg &y
qiT @37 frar & fr gw &1F @ H
TFAR JIG qAE FT A w1 9t FQ@
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AT F1 fawary AT G gy, AT A A
sarer fewaeY & T F9 AT § 698
sfafafy 97 77 iF T H AT, qr I
F fay oy ¥ Aiwa F qfq fasssr
IO 79 & fay ag oraws § fFaw
T 08 WAt oX faa +v7 & fag

~
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F9 F | afe qiw w9 @g-wEnia
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T owda fear 20

& g § & ag o Fgar T
g fr Twager i faafer 3 o
g I9 19 ST & AT 9 fF
T &Y oA 7 foag gaEe AT
# frmfor & gwer & 957 § 1 9T aF
89 59 9 F1 o4 ¥ @ FT AH-
g at frafer At a3T o) @w
g & owwrefas @iy § AR o
¥ ¥ gAR qfamtal # frafal
# 3 & a9 T QU ow ag @,
@ aF ¥ FwAEw F At
§ I TN FT AT GEAT T
E (o

&t feafaw & darm FAd &
fedie Y axw o g e sl
20 1 fre=ra & warrerm 7Y Y e st
X OF W qEeEq AT g | S
FHE X oET I AEEG W1 AP
T TR FriEat § d oge
Wt ¥7 w9t Y § a9 5@ a7
A A IR s HTeiSq frar
& fr 3¢ a¥ qoffagt ¥ s oA
I FEYT &, S WTE T O3 T,
AT T TR ¥ T F a
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# flt wo1T &7 wEAT 3 ¥ TR
faur & 1 afz it ff ST FT TgENT
TR T F AT SR F IR
F Frm ¥ 7 & a1 G Feafq § weer-
AR FT IAT 0T A & | FAH
FE § w@U o frar & fF e
MG T JERT A I FRTER
9T FET §, IH TR F GG TS
farmrer gak 3w ¥ gofiefadl o%,
BRI W F IqnNfaET 9 & | T
faft & ag gmawws & f5 2 agwl
FT g 7 ¥ 9T @ awenr # 5@
9B FT AR N Zw oo T

HIFTX FT QAT Ggq &7 AT
T | IfFT gy oY gE 9E & SEEr
qTH AT AT AET o § | FEasd
# darm w2 ¥ fod & aga
ot g€ & | AT 99 ot §
€9 q19 FT AGF oy qg <&@v A
8, 9 o ufys A q@ fear @w
£ fF fFe T ¥ @ I awa<i
HIT T AEaqu a1 9% fraa afamai
F W FA H I AT N AT
AT T W

S GO U L L A
T afer fmfo 8 § 1 @ ay
TR &1 g F@ 3 faw & gar
g F7 R @ aF @R &
¥ frarfagt #1, gk | F AT
1 €™ 9fer F1 @) awme aR
T FAT Y 1AV I IF g o9 gAEA
FT TN §8 qE TFQ § | WA
tar gar g fo fafr 39 se|e ¥
faee fdft ot o fasma
T oAET § AR SR afwmweey
JEET TEAT 51 OTT & A7 g THAC
T IgF W 9 q@r §, Ja fawg
fr et s Y fowaa €6 @, g5
T Y fasma g # faad 30
T T & T T &= a1 awifas
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FaFal ¥ faeg  #YE fowad @
g @ g Uwdfas a9 ¥ wdEA
¥ faeg oft & @ faema TR W
fradft @ 1| wwfon gz wews 2 fr
T afer #1 f gaa = &y
W AU W ST |

T U F qT q4T HqT JraA
§ @ ft faudt & wgaqw wena
T8 awd FETg A fmm wTn
g 5 gl e qar g Wl S
T qHET FT G 437 H 39 TS
# oY fa=wx sww feg wo §, gAE
6 o [ AR wE T fawra
faad =TT guTa &Y w9 | AraR
R GHT FIIHA F G T7 FT T ST
W@ w1 gEE agy fy Mm@
§ W AT & oqra fawy wan QY
AT FT FANH da § I
w22 fae @t §

Shri Surendranath Dwivedy: Mr.
Speaker, Sir, 1 congratulate my friend
Dr. Singhvi for bringing forward
this resolution for discussion in the
House. The time is very appropri-
ate for such a resolution to be dis-
cussed in the House and I would
have thought that it there were a
larger attendance in the House, more
serious thought should have been
given to such a proposition, The
time is past when any allegation of
corruption wag just taken as if made
because of some malaise or some
other consideration. Now it is an ad-
mitted fact that there is corruption
not only limited to any sphere of ad-
ministration but the whole political
life. The whole political life today
is demoralised and downgraded on
account of corruption at all levels in
political life and administration. This
question is not a party question, nor
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can we only accuse the ruling party
for all that has happened. Surely,
it was the duty of the ruling party,
when they took over power, to insti-
tute some machinery and to make the
organisation clean and efficient. They
have failed very largely because of
the particular circumstances in which
we live in this country and again
mostly because there has been no
challénge to the ruling party. As it
is-said, absolute power corrupts abso-
lutely. This has been the ultimate
reason for this unfortunate develop-
ment.

Sir, we have a different tradition
in this country so far as public life
is concerned, Mahatma Gandhi
generated the idea of service to the
poor. That was the call to which
the public worker had to devote him-
self entirely selflessly for the service
of the poor. Actually, he popularis-
ed that spiritual incentive is much
better than the monetary incentive.
That was the main idea behind the
movement that was launched in this
country not only to free our country
from foreign domination but also to
help our countrymen in developing
and working for a society in which
everybody will have his equal share.
Of course, whatever may be the feel-
ings, I take it for granted that in this
country, by and large, everybody
wants that we must have a regulated
development of democracy and we
must have a clean administration. If
that is so, the question is how it is to
be achieved. I am not going into the
question of grievances here and there
and the complaints that we often
make. The whole point is this. To-
day when we admit that the situation
is such, how are we going to meet it?
There has been some piecemea]l ap-
proach. The Home Minister himsélf
has come forward with the proposal
and he has already instituted the
Vigilance Commission. But, I think,
that is no reply. That hardly fulfils
the desire and the purpose for which
it is meant. After all, it is not even
a statutory body. So much thought
has been given to this problem and
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often times demands have been made
that let there be an independent
statutory authority which can go into
this question of corruption at all
levels and will have power and autho-
rity to inquire into and investigate
the charges of corruption against any
authority even including the highest
authority of the President and the
Prime Minister if it comes to that.
We want some such authority. I
think the country would have appre-
ciated it, even if it was necessary to
amend the Constitution, if * the Gov-
ernment had provided such an autho-
rity so that the country feels that
here is an authority which is inde-
pendent and which can go into the
question of corruption at all levels.
What has been done? The Central
Vigilance Commission is meant only
for Government officers. It is an
authority which is appointed by the
Home Ministry and you know, Sir,
it will have its own limitations. What
we want is this. We would like to
have an authority which will actually
be a people’s authority in the sense
that it will have nothing to do with
the Government. The Government
will have nothing to do with it
Such an authority, I think, is provid-
ed in this resolution. We should not
reject it by merely saying that the
countries like Sweden and Denmark,
the Scandinavian countries, are small
countries, that there is personal ele-
ment in this whole affair and, there-
fore, they can do it, but we cannot
do that. I do not think that is a
valid argument. If in a small coun-
try they could do it, we can amend
it to suit our own country and to see
how this authority can be an impar-
tial and effective one under the exist-
ing circumstances in our country.
But what appeals to me is this that
in those countries where democracy
is more or less established—not only
democratic Government—they are
proceeding towards social welfare
system also because they have been
able to give a ctlean administration to
the people. They have been able to
proceed in other directions. In our
country, we should make an earnest
attempt to sep that such an institu-
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tion is a success. In this resolution,
it is suggested that if Parliament re-
commends and the President appoints
the authority, or a person, then the
whole Parliament is committed to
such a person or an authority which

is  brought about That again
means that Parliament which is
represented by all parties or all

sections of opinion of the country
is also committed to see that that au-
thority is a success for the purpose
for which it is established. This 1is
an established fact. So, we want a
person in whom people will feel really
confident enough that if there is a
complaint, that will be lcoked into.
Not only that. He will suo motu go
into any complaint in case he feels
that there is not only corruption but
there are also some administrative ir-
regularities or there are avbitrary po-
wers used.

Shri Ranga: Misuse of pcwer also.

Shri Surendranath Dwivedy: Yes,
Misuse of powers also. Even from that
point of view, we can luo%: into the
matter. I can give you one instance—
I am not going into details of corrup-
tion as such in this country. As you
know, there is hardly a difference
between the State, the political party
and the Administration. If you go into
the root of the question, you wili find
that because of this, the party in po-
wer, that holds power today feel as
it they form part and parcel of the
Government, There is a feeling in the
administration also that if they dis-
please Congressmen, probably. they
will have no place in the administra-
tion. (Interruption).

An hon. Member: Is it so?

Shri Surendranath Dwivedy: It is so
and it is an admitted fact. You will
find in the services some young men,
efficient men, clean men and courage-
ous men. If you go to a Government
servant privately and enquire from
him, he will say that for an honest
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[Shri Surendranath Dwivedy]

man, there is no place in the adminis-
4ration. If he goes in appeal for any-
thing, nobody would listen to him.
To be successful in the administration
to-day, all that is needed is to be a
corrupt and dishonest person. That
is the run of the day. We must not
close our eyes by saying that this gort

Mr, Speaker: The hon.
time is up.

Shri Surendranath Dwivedy: What
I want to submit is that not cnly ~or-
ruption but also the Administrative
lapses should be gone into by this
authority. There is no distincticn bet-
ween the State, the political party
end the Administration in our coun-
try. Democracy will be a success if a
clear distinction is maintained. I know
‘Santhanam Committee and other Com-
mittees have suggested certain mea-
sures. Again there are ‘ifs’ and ‘buts’.
“They havesuggested a national panel.
If a complaint is made by on= person,
the President will. . .

Member’s

Shri Ranga: Again the Home Minis-
4ry takes that up.

Shri Surendranath Dwivedy: I
-would suggest that this is th2 most ac-
ceptable and democratic method in
-which people have complete faith and
1, therefore, request that if the Gov-
ernment are not in a position to ac-
cept this Resolution as such. le; them
assure the House that we are going
to introdude an authority on these
lines, Then, prabably, the purpose of
this Resolution would be served.

Shri N. C. Chatterjee (Burdwan):
Mr. Speaker, Sir, this resolution tends
to focus the attention of this House as
well as of the country on the basic
problems of democracy. Yesterday,
you may remember that the hon. Fin-
ance Minister declared that there was
a good deal of corruption not only in
the taxation department but a good
dea] of corruption in the business
world. We have got to remember
that theve is corruption at all levels,
and we shall be failing in our duty
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as the representatives of the people
if we do not set up a machinery ade-
quate enough to check thig expanding
corruption which is the greatest evil
today.

I am supporting this resoiution of
my hon. friend Dr. L. M. Singhvi on
three grounds. Firstly, it will promote
the rule of law. Secondly, it will save
parliarmentary democracy, and
streamline it, Thirdly, I submit that
it will be the best guarante= for the
effective redress of people’s grievan-
ces.

It is not correct that only in small
countries or in the Scandinavian
countries this system of Ombudsman
has been invented and tried. It has
also been tried in Poland. I remember
that when Mr. Khruschev invited an
Indian lawyers’ delegation, I happened
to be a member of that. Then, I met
cne of the biggest lawyers of Eng-
land. You know him, and he is Mr.
D. N. Pritt. He happened to be here.
Mr. Pritt told me ‘Mr. Chatterjee,
when you are going to Moscow for
heaven’s sake, do not merely gc to
the Supreme Court of Moscow or do
not merely talk to the Chief Justice
and the judges of the Supreme Court
and merely attend the people’s court;
but the most important thing in the en-
tire Soviet system is the Procurator-
General’. Having regard to my
political past, I went to Moscow
with a jaundiced mind, and I
made a very critical approach,
but 1 ought +to tell you that
apart from the appointment of the
official delegation with the Law Minis-
ter, I had a special appointment with
the Procurator-General for a num-
ber of days and I was satisfledq that
that was a system which was well
worth trying and had done something
to bring in certain elements of demo-
cratic rights in the totalitarian State.

I thought that the Procurator-Gene-
ral in Moscow was really meant to
secure the majority party complete-
ly immune from all criticisms and
from all onslaugts from any quarter;
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possibly, it was meant really as a
check even against judicial invasion
on the majority party’s rights. But T
found that it was not so. Any citizen
of the USSR could approach the Pro-
curator-General for the redresg of his
grievances, if he made a complaint
that there had been some injustice
done to him either by a court of law
or by a Minister or by a Supreme
Court judge or by any other official
in that State. I was amazed to find
that in a large number of cases. the
Procurator-General, took up the cause
of the ordinary man and secured him
redress.

This Ombudsman has been tried
also in Poland, and in Poland it has
been successful. You know, Sir, that
it has been extended to one Common-
wealth, country also, namely New
Zealand. At one time, we did not
know whether it had been successful
in New Zealand or not. But I would
ask the hon. Minister to read one arti-
cle which hag been written by Dr.
M. P. Jain of the Indian Law Insti-
tute, who is a distinguished scholar
and professor. He has written an ar-
ticle on Ombudsman in New Zealand.
New Zealand had the first appoint-
ment of this Ombudsman only, if I
remember aright, on 1st October, 1962.
But after a proper study, competent
critices have declared their clear ver-
dict that it has been successful. I
ought to tell you that out of 26 cases
investigated by the Ombudsman, in
New Zealand he has succeeded in se-
curing relief in 20 cases. The other
cases have not been turned down,
but they are still under investigation.

Let us not utilise this opportunitv
for pointing an accusing finger to any
particular Minister or on any parti-
cular political party. The other day,
Shri Nanda invited the leading Mem-
bers of Parliament to a conference. I
am genuinely convinced that the hon.
Home Minister honestly wants to era-
dicate corruption thoroughly and
effectively. Of course, his idea is fan-
tastic that it will be eradicated in two
years, But that is a good sign of the
day.
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One of my colleagues in this House
said that all politicians are suspect.
Why are all politicians suspect? Why
are all Ministers suspect? Why is
there so much of graft in the public
services? Will you be able to cleanse
the administration unless you set up
some machinery?

With great respect to Shri Santha-
nam, I do not think that the institu-
tion of a Vigilance Commission will.be
at all effective. I do not think that
his recommendation of having a na-
tional panel or his other recommenda-
tion that when grave allegations are
made against a Minister, there should
be an ad hoc committee recruited
from that panel, will work,

I think that this Ombudsman or a
People’s Procurator, will be much
more effective. Any ordinary citizen
should be allowed to approach him
and place his grievance against a
Minister, against a judge or against
any officer or against any abuse of
power or against any perversion of
authority, and the Procurator should
have the power to go into the matter
and to make a report.

I ought to tell you that I had the
privilege to discuss this matter with
some of the greatest lawyers of Eng-
land, both Lord Denning and Lord
Shawcross. Both Lord Denning and
Lord Shawcross have not yet finalised
it but they are of the opinion that
some such system is desirable and
should be introduced; and they have
expressed their opinion in some perio-
dicals which have come out in Eng-
land; they say that although the rule
of law is very strongly established
there, yet it ismuch better to have an
independent people’s tribune who will
have the power to take up any cause,
irrespective of the limitations of law.
You know, Sir, as a lawyer and as
an ex-judge, what happens in the
courts. The judicial process sufferes
from many limitations; particularly, it
is very costly, and then there is a
lot of delay, and thirdly, there is the
question of limitation, res judicata
and lis pendens and all those old
maxims which operate, But the Pro-
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curator is free from all this. There is
no limitation when there is a question
of corruption; there is no question of
res judicata when there is a question
of graft or any abuse or perversion
of power or of authority.

An Hon. Member:
evidence also?

The question of

Shri N. C. Chatterjee: When we
are thinking of an expanding welfare
State, it is bound to happen, whether
we like it or not, that the Ministers
and other people will have expanding
power and authority, and there is
greater chance of abuse. 90 per cent
of matters are disposed of below the
ministerial level. Therefore, there is
a greater chance of abuse there, be-
cause they are handled by subordi-
nate officials. Therefore, it is impera-
tive that we should now take up the
matter seriously; if we honestly want
a real parliamentary democracy, if
we honestly want to weed out corrup-
tion, then there must be a public
censor who will have the competence
to go into it, a man of unquestioned
integrity, who can easily find anything
out and who will have the courage
and wisdom to probe into the matter;
there is no question of his not looking
into evidence; he will certainly main-
tain the essential norms of judicial
procedure. He will certainly give the
a hearing. Audi alteram partem is the
basic principle of all fairplay; no man
should be condemned unheard. There-
fore, he will certainly give that man
a complete opportunity of defending
himself or vindicating himself.

Therefore, I submit that this is a
resolution which should be accepted
by the Government and by the House.

st fgem fog  (MTEgd)
memg WEREW, A S 7 qAfa F
m F oFg g

‘W fag gw g qela aE
AR, QU R @ IEE
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o gt R fF gwrdr e a4
T T W ], WEw-gew g

8|

.

st mmw fag (FuAr) o gd
frede &1 wq ar adr &

Nt fagaw fag - o191 &9 qeve
¥ AFT qeLY FT awF T AT | 2 F
o ot fif FiUE F asT ¥ 90
wet S F g=faegl 9 FAN AT AT
wrETRg gi, Fafeu R S« @
TEREr AR fEEY GFIT FV gRFEAr
gl geit | affm ww sEEr S
g w T

oS || JEE I F GIHA
QT @1 § 9§ WIA T 9T IAW
g1 gq o w3 T O] | W A+
qifgarie sTggERT frad o %
g @ FTR AEY I FTifE g 3@
o dfas T a1 @ § fm &
1O a3 feada gy qE ¥ gAY
N aFdr | IqE F fo gwa wad
dfrena ¥ gy 399 a9 W@ R3S
g gu fedl aEr@ wfasrd
¥ faers F15 FEE 9w T
% e fr sow Afew fear smg
IgF A I@ F| GEA Aifeq ]
gt & f Sust @ @i T F} A,
TR w7 gAH T 8 @ T
d1 ag seHl gz WA g, Wy A
Far 1 wuew woqy F41 A A g,
g ga¥ faadt Ff q@ &I T AL

AT HTFIX F FW F A1 WF
faq wga fraw aaq § fo ag 30
K{z}]@ﬁﬁqa\(naéfqﬁiﬁl%w?
o FA Ta aT0ar | qg FAT
# TFA F R g T AR WA
wg @ F FEAGaa ARG T
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faar art Q¥ ¥ H gfow  wE=w
AT qEAr £ 1 RfFT 59 F197 F W
& @ &Y faaF AT aFeAT anfad
i gu ot el afaard & faers
T 7 & aFdt 9w av fFosw
afaFrd # fas s amEr g
wgpfa 7 2 fv §8 9T qF<w1 I9mw
aro 1 =z e afgsd o 97 &1
¥ mfaa ar 31 AfFT IF R aw I
HFIAT AL TAQT AT AHAT TG qH
& saw e &< arem gawr
gy 7 2 w9 7 fRgaq <7 arem
T GLHEIT AT FT EFAT AT gIW
ATHETT WY T AFAT § | FHFT AG
wmifFor g2 ¥ 7 ¥ H AW
JFIO qF 9T AFSAT AGY A€@AT A
gFar | HY gIA ¥ g WY FE 97
fF oq aF 39 TH &t ALY FeTAT TGO
7 TF FIWA q7 AG Z FE |
Tg TE FIAA F) QFAT AL afew
FIET &1 3 w7 "@faam Ay gr
39¥ wrfe Ho THo wWIfHTI T
TEFq 3 2 1 9% faeTE ew 1o
T FT GFY | dTE H W ARG F
qraeT 33T, <HE F@ A fF oadw
TIFTT ZT A F A X FO AGN
FT gHdT | W 4 @9 § 5
JTFTT FT THAT & AT TE 1 &=
FTET §F FC FFAT § AT A4 q@ §
3 & 1 a1 @ gFIT "/fage A7 399
MT 39¥ gGRIW AR TR A amdr
T QY E 1 gAw @ gfads &1
T YFT AT A MG T W@
2 g 7 oft oo fool § v @
fr ¥ grag gak fao @Ergw T8
afew ara g w&T & | 367 9F e
TR FIOO T FT g7 € F |

T 9T HTF FLOTAT UFE ST TR Y
% foar @ 5 afx &5 sfasd oot
HIHEAT § FIT TET T8 9T 9 F@T¥
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£ a1 =g ama faar smow fF 9g @ v
g & axFT § Qo wreA g R g
g#1 fraq smefadl o ga=¥ 3@
grT F g I § 1 g9 e £ fw
T@g7 ¥ AFTA AT wHAT § FR
I TET T 9 @9 FA F | gEr
FIOT WA F T A T owgr A&y
R T § | WS WS ATEE ¥ oY a5
fe aram & wfa ol & wer @ @
Wi £ wraa & gfy S ¥ qgr adr
g aFdY 9w fF ag wrawt #7 ofqw
¥ | WS A afagT 97 g7 He
T Iz S Er afew faumaal w
Hfaat aF 9 AT I3 AT Er g
AT g7 g@ITA & 939 # o wori @y
J a2 frar wat ¥ g i, st faamas
F ge fan, &t faars 7 ag fFar
oS I FAT FIT & ST I5TAT T
Y & a1 gd "o AR WY g = 1fEg
T oA IOE FT g FIAT A1
g & wgar § 5 ag weama oAy
SOTE 9% ITH FIN §Y AT FTR! T & 0

T AT A qE wE F ara Fr & O
g9 2 a9 § FIWT F) L F T |
g9 91 § % ag oFT F7 3% | Afwd
ey | faaad § 1 gAA o FA 9T
W@ & § guk Us ¥ geraw g qhE
IT @ E | ITHT BT FL FET A0 )

T aay faurmst & faq =71 v
a1 f& #Ag woar fgaw § 1 afe
g feafexr & sarer go 4t g9
Fa FACT A WY 39 faon # gw aad
g &1 | g A 7wy fegarg fear
Afpa 3a% aY § iw gare ady g€
fr zo% qg @9 AT § & AT@ 9
g M ar &1 9 g ¥ UF A"
F T I A & g E ST e
uF gifaardc 1 §3€T FIA 98 &V
wTa XAT § 99 9T IS HEAr
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[sf fagraq fag]
sqdt Y fexeraz w7 g 0 3w
AT =ifin fa gAY Iadr gl
2 T T3 IS wweAY § o dan
gl gFm d@ gF T@ar § wHe F
sefa mmeay /gt g 1 AT oy adfEEy
# Y gure I

gaA FHA T guAr frod #
a1 & fF o guEdls geem WOy
qde 71 WY °eT gET g A Q w"
¥ FUT TIT FT GRT ZM@T § | W
qg 91T IF AT 4R UTAS g7 A AT A
SATET FI1 ATIT WM §H U FTT
TET ¥ F FT AT AT g JFT @
FAEANCAZIH AE & 4 N T
g 7 Wy & 5 M owwa aFmn
T g 38 fe @}, w0 39 |y
g

s & ¥ gAm £ f5 s gw
TIUA &1 gL FCAT A€ & A7 ZHRT
dfgm &1 g7 3399 AT 39 &
frsramr wfgq T feam dme w52
FY AT 983 F Q&Y% F #7IA0L fadem
F fogag & gt § afipmfal o
Fq @ w1 wfaw< g =9ifse )
TR A1 QHT Y F3T A ;19 FL9T
7 gL FE X A A g AT AF
mifeat gAT

fadreft am & wrdE gIeT ATAT
Ferg § ATOw ) wq, AFFT g7 qrAy
# gATd AT IAET IS qwT )
g9 Fast feaardr § 5 39 908 M1
g FY | fea 5w A@d & fr et e
9 A9 R 0 F AT frar s
eI AR AT R
Shri 8, N. Chaturvedi (Firozabad):
1 welcome this resolution which Dr.
Singhvi has moved, because most of

the ills from which we are suffering
today arise from pervasive corruption
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in almost every department of our
life. Sometimes it is said that when
the whole atmosphere is corrupt, how
can you expect the services to be
otherwise, they also represent the
general level of morality. But this
vicious circle has to broken, and those
who are paid to be honest must set
an example and lead the way. That -
applies equally to Members of Parlia-
ment, Ministers and others occupying
vositions of power.

In our Constitution, we have pro-
mised the establishment of justice,
social, political and economic, in this
country, but it appears that in this
process, the very instruments by
which this is to be brought about are
being tainted, and even elementary
justice has gone by the board.

In the law courts, justice is beyond
the reach and means of the common-
man, not only because litigation is
very expensive, but also because
palmg have to be greased at every
stage, for every minor thing that has
got to done, howsoever legitimate.

So far as administrative abuse is
concerned, there is not even proper
forum to which people can go and
ventilate their grievances. So many
persons knock in vain at the doors of
departmental officers. In rare cases
they get a patient hearing, rarer still
impartial justice. By and large, the
answer to the common man is that
the saheb is otherwise busy. How
many persons, when they are aggriev-
ed, find access to superior officers?

Even Parliamentary procedure does
not provide ample remedy for this. It
is much too complicated and cumber-
some, and it is not always possible to
bring people’s grievances for redress
here. So, an impartial tribunal or a
person who is absolutely unconnected
with and independent of the execu-
tive, is very necessary.

The Santhanam Committee made
its recommendations almost on the
lines of the Ombudsman. It is enly
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in the transition period that this Vigi-
lance Commission is to rema:n at-
tached to the Home Ministry, but after
the necessary legislation it will be
directly under the control of Parlia-
ment, if we read through the recom-
mendations, we™ find that it also re-
commended a Directorate for the re-
dress of complaints and grievances of
the common man as part of the Com-
missioner.

T submit that administrative reform
cannot replace the need of an Om-
budsman or of an officer who can
function as a grievance man.

Although we are thinking, in terms
of a Welfare State, what do we find
in practice? The woes of the com-
mon man are multiplying because the
administration touches him at nume-
rous points.

How much time have I got?
Mr. Speaker: Six or seven minutes.

Shri S. N. Chaturvedi: How much
have I taken?

Mr, Speaker: About six. He
have one or two more minutes.

Shri S. N. Chaturvedi: Even grants,
subsidies and loans under welfare
schemes are made available to him at
a price. All this results in waste and
misdirection of the resources, distor-
tion of our economic policies and
plans. Production is hampered and
the quality of work deteriorates. Arti-
ficial shortages are created, and costs
increased; productivity and output
decline. Where money and influence
count, there is mno incentive for
honest and hard work. Worth and
merit languish and go unrecognised
and unrewarded, while cunning and
manipulation forge ahead in every
sphere, which undermines the morale
of the people and gives them a sense
of frustration and helplessness. Extira
burdens are thus imposed on the com-
mon man. How then can he feel the
inspiration to give his best, how can
there be a release of that mass energy
which is required’ for a dyna.rmc and
progressive State?

may
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I submit that under these conditions
despite our best intentions, it all
makes a mockery of the Welfare
State. With the ever-expanding
sphere of State activity and a corrupt
administration, not all the trappings
cf democracy can save it from de-
generating into a virtual tyranny. .

“Bureaucracy”, says Straus, “is one
of the most prominent monsters of
our time”, and adds:

“Its shadow hovers over all or-
ganised efforts of modern man, but
1ts most frightening aspect is due
to an intimate alliance with Levia-
than itself—the State.”

This is the feeling in countries
where corruption is practically absent.
The pernicious effects of this alliance
where corruption is rampant and per-
vades every department of Govern-
ment can scarcely be imagined.

So, I welcome this resolution, and
hope that the Government will take
steps to implement it.

Shri S. M. Banerjee (Kanpur): I
rise to support the resolution moved
by my hon. friend Dr. Singhvi. 1
congratulate him on bringing this re-
solution in such a nice manner, and
it convinces almost every Member of
this House that such a body is not
only: desirable, but essential.

Mr. Speaker: It may be a very nice
manner, but the length of the resolu-
tion is certainly open to objection. I
allowed this as a special case, Ordi-
narily I would not allow such a long
resolution in this form.

16 hrs, I ‘

Shri S. M. Banerjee: Very kind of
you,

I take this opportunity of referring
to the Vigilance Commission and also
the report of the Santhanam Com-
mittee. The tall talk about eradicat-
ing corruption from the country with-
in two years reminds me of the story
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[Shri S. M. Banerjee]

-of the eradication of malaria from
the country. It says that malaria will
be eradicated, but the mosquitoes
will be there. So, I hope it may not
be on the same analogy that corrup-
tion will be eradicated, but the cor-
rupt people will be still holding offices
in our Government. Because, we feel
that there are numerous cases where
the Ministers’ integrity has been
questioned. Recently, I was reading
with keen interest a pamphlet issued
by someone quoting Sheik Abdulla's
utterances where he stated that near-
ly 700 route-permits had been given
to many politicians and high-ups both

in Delhi and Punjab during' the
Bakshi regime. I do not know the
truth of it. But surely this deserves

immediate investigation and enquiry.
My attention was also drawn to the
auctioning of CD cars in Delhi, You
remember a lot of questions were
raised in this House and the manner
in which these cars were sold by the
diplomats was questioned. Ultimately
it was decided that the STC should
auction these cars and I am told that
a Minister of the Cabinet rank had
purchased a car worth Rs. 80,000 re-
cently. How a Minister can get
Rs. 80,0007 This deserves investiga-
tion. I would request my hon. friend
Shri Hathi to let us know whether
Ministers are in a position to purchase
cars worth Rs. 80,000. T do not men-
tion names. There are sweeping
charges against the ex-Chief Minis-
‘ter of Orissa......

Mr, Speaker; We are going from
Delhi to Orissa and other places.

Shri S. M. Banerjee: I shall come
back to Delhi very soon. TIn this
House it was mentioned that there
were certain charges against the
Deputy Minister and the same charges
were referrd to the Attorney-Gene-
ral. I raised the question why simi-
lar charges were not investigated in
the case of the other Chief Minister,
for instance, Orissa Chief Minister,
Punjab Chief Minister, the ex-Prime
"Minister of Kashmir and so on, Why
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were these cases not referred to the
Attorney-General? It is the pull that
matters. I would request hon. Min-
ister to give his specific objectiong to
accept this Resolution which will
cater to the need of the people and
improve administrative efficiency and
at least minimise corruption in the
country in administrative services,
ministerial and legislators. I the
backbone of the country is broken, it
is only because of the deep-rooted
corruption in our administration, If
you go to the Chelmsford Club or
any other club, you will ind small
officers, low-paid officers, playing
rummy with the wives of senior offi-
cers and just losing money. They
should not win. Immediately they
win, their confidential report is
spoiled. Poor fellows have to go to
the club and lose some money at the
cost of their happiness, of their fami-
ly, of their children and they must
lose to the wives of senior officers.

Mr. Speaker: Why should they go
at all?

Shri S. M. Banerjee: I can only
wish, Sir, that your observations are
conveyed to them. We must remem-
ber that they have to serve in the
corrupt administration. I am men-
tioning this case because I have seen
during my seventeen years of service
as a small administrator in a parti-
cular department and I have seen
how various administrators function.
My feeling is that corruption will go
only if we uproot it from the top.
Right from the Prime Minister, every
one should be interested to see ' that
if we cannot eradicate or root-out
corruption, let us minimise it. That
is possible and I hope this Resolution
will be accepted without any hesita-
tion on the part of the Government.

st s fag ;. wwAE mew
g1z, & sto faudt #1 gaa § RaE-
am 2 £ fF oEi 3 A a9 § af
FEF & [T F F (A FH ST
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g °iY ¥, gW I} faar w@w WK
39 9 S FT g fAafree T
g mar 1 9w 7w o et fafrey
WY 1 F1 7faFR A T §, |ifE
W e 3w Qv gl R @w
{TAE YT FT VYW HIT I FH T
fear @
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The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
Sir, it really an important resolution
and it has provided an opportunity to
think on the subject, which is upper-
most in the minds of the Government
and the people in the country. Apart
from whether I may accept it or not,
I very much appreciate the intentions
of the hon. mover of this resolution.
It has given an opportunity to the
House to consider this question and in
a number of ways it has really been
useful.

I may assure the hon. Member that
we have not in the least taken his
resolution in any  spirit of ill-will.
While moving the resolution, he re-
marked.

“I do not wish to point any
accusing fingers at any one.
It is not my intention to censure
the civil service or its sins of
omission and commission. It is not
my purpose to impute the mo-
tives which impel politicians to
act in a particular manner”.

I can assure him that I have taken
his resolution in the spirit in which
he has been inspired to move it. The
question of eradication of corruption,
of administrative reforms and dealing
with public grievances and allied sub-
jects has been considered by Govern-
ment for sometime past. It is not that
the Government is not alive to the
importance of this question A good,
neat and pure administration is requi-
red and unless the Government
is able to give a neat and clean admi-
nistration, it cannot survice for a long
time, If there have been delays, the
causes of the delays have to be look-
ed into. If there is corruptien, the
causes of the corruption have to be
looked into. If there are grievances
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of the people, they have to be looked
into. This question has been consider-
ed since a good time and various sug-
gestions have been made. One of
these suggestions was the appointment
of a privy council to advise the Pre-
sident, an idea which was mooted by
Shri B. N. Rau. Then there
was another idea also. It
was the setting up of an independent
tribunal to enquire into . complaints
against high-placed members of gov-
ernment and public  services, Shri
C. D. Deshmukh had given this idea.
The hon. mover also referred to the
speech of the Chief Justice of India,
Shri Gajendragadkar, He gave the
idea of transplanting the Ombudsman
of Sweden. Then the idea of having
an administratives tribunal was given
by the Law commission. The Esti-
mates Committee of this House also
gave the suggestion that a  special
officer to investigate into  the com-
plaints be appointed to work under
the Prime Minister. Then, the pre-
sent Home Minister has also in an
article entitled ‘“Redress of Grievan-
ces” recommended, among other
things, the setting up of a committee
of Parliament to look into complaints.
The Prime Minister also has support-
ed that there should be a machinery
which should look into
all the grievances of the people and
there should be a machinery to look
to the administrative reforms also.

It was for this purpose that the
Government appointed a committee
known as the Santhanam Committee.
The Santhanam Committee has made
several recommendations., These re-
commendations are under the consi-
deration of the Government. But, in
the meantime, in order to show the
sincerity of the Government to tackle
this question as quickly, as early and
as effectively as possible, the first and
the important recommendation, name-
ly, that of the appointment of a Vigi-
lance Commission, has been accepted,
and the Vigilance Commissioner is
functioning.
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So far as the administrative reforms
are concerned, we have taken some
steps. A separate department in the
Ministry of Home Affairs has started
functioning, which will take into con-
sideration the various recommenda-
tions which have been made from
time to time by various individuals
and various committees, It is alo
an important aspect of the Santhanam
Committee’s report and it is also en-
visaged by the mover of this resolu-
tion. ’

I do not think, there is anybody
either on this side or on the other
side who is not keen to achieve this
object. How far that could be achie-
ved, in what manner it could be achi-
eved and how quickly
it could Dbe achieved is a
different matter. But everyone is
agreed on this, that there should be a
clean, neat and pure administration
devoid of corruption and every man
should have a right to get his griev-
ances redressed.

It is really gratifying that today we
have diverted our attention to some-
thing which perhaps on very few oc-
casions we give our mind to, namely,
that of the moral character, the code
of conduct of Members of Parliament,
the code of conduct of legislators, the
code of conduct of ministers, the code
of conduct of public officials and the
moral and the national character. It
is really the national character which
will either bring good name gnd fame
to the country or will drag us to
somewhere we do not know. It is
that national character which is of
utmost importance, and 1 am, at least
personally, happy that today we have
all been thinking in terms of moral
character and national character. Un-
less that fabric of national character
and moral character is woven to that
strength, to that requisite strength,
no man or any administrative machi-
nery can improve the present circums-
tances through which we are passing.
It would be wrong to think that when
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[Shri Hathi]

one such officer is appointed by this
House, he will be able to do every-
thing and he will work like a magic
wand. It is wrong. Even if we
appoint an officer, in this vast country
with so many political trends, with so
many people trying to do something
against another, he will not be able
to give us that result which we all
sincerely want, Therefore it is
that I am happy that atleast two of
the members who have spoken have
spoken on the importance of chara-
acter building. Although the Santha-
nam Committee’s report has not yet
been discussed, I am sure hon. Mem-
bers have with them copies of jt or at
least they gone through it.

1620 hrs.
[Mg.. DEPUTY-SPEAKER in the Chair]

Shri Surendranath Dwivedy: We
have not received copies of it.

Shri Hathi: Probably it is under
print, As soon as it is available, it
will be circulated to the hon. Mem-
bers.

He has also dealt with the code of
conduct for the Members of Parlia-
ment, for members of State Legisla-
tures and politicians. That is very
important.

The Home Minister had announced
that he will eradicate corruption with-
in two years. There is all the since-
rity behind his expression and he does
want it. As hon. Members, leaders of
various political parties, know he had
convened a meeting of all the parties.
Shri N. C. Chatterjee has also referr-
ed to that. But then there was one
difficulty, and the difficulty was,
though the members themselves were

_very keen in their individual capacity
to work on the committee, perhaps on
political grounds they cannot work on
such committees.

Shri Surendranath Dwivedy: May I
correct the misunderstanding? Because
there were no concrete proposals as
such when we met and the only ques-
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tion was whethr we would serve on
the Central Sadachar Samiti we
though that sadachar will better do
without political parties.

Shri Hathi: Let us not fight the
sadachar samiti, It is not a question
of our liking or disliking the word
sadachar, The object of everybody,
including Shri Ranga,who have spoken
today is, whatever may be the func-
tions of that body—on which, each
one had a different idea—its object is
to help the people, to meet together
and try to screen the complaints from
the public and pass them on to the
Vigilance Commission or some such
machinery  which is sought to be
evolved. Whatever it may be, I do
not want to raise that controversy, if
at all it creates cr raises that contro-
versy; I do not want to touch on that.
But what I want to impress once more
is this. The Santhanam Committee
has dealt with all these things. It has
to be discussed and the machinery has
to be evolved; whether it may be a
national panel, whether it may be
something else, whatever it is we
will have to consider the various pro-
posals and see how far they would be
consistent with the conditions in the
country, the position under the Cons-
tition and so on. But, I for one am
not going to put as an argument that
because of the constitutional difficulty
we cannot do it. I, on my part, would
not bring that as an obstacle or rea-
son for not accepting the Resolution.

But, Sir, as you will see, this Reso-
Jution has six important objects in
view, and they are, the eradication of
corruption, redressal of administrative
wrongs and excesses, securing the
liberties of citizens, strengthening the
basic foundations of parliamentary
democracy as a system of government
and so on. These are some of the
objcts, and very laudab'e objects I
should say.

But if we take into consideration
the functions of the Vigilance Com-
mission, they are nearly the same as
expected of this machinery. The
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Centra]l Vigilance Commission would
in fact be performing the functions of
the Ombudsman in respect of corrup-
tion or that of integrity of public
servants. It has also the powers to
investigate any complaint against a
public servant who has exercised, or
refrained from exercising, his power
for improper or corrupt purposes.

That is one main or important thing
which this Resolution aims at,

Now, it has been argued that this
Vigilance Commission is under the
Home Ministry and it may work as
an attached office. But tne Commit-
tee has recommended that it should
be something like a statutory body,
such as, the Union Public Service
Commission or the like, But before it
could be given that status, we thought

that rather than wait till all these
formalities are undergone, it would
be better if something starts. It is

always better to start in right earnest
rather than wait till a particular
thing is done and not do anything at
ail. For that purpose it had been
done.

Then, the question of evolving a sui-
table machinery for dealing with the
grievances of the citizens against the
administration will be separately ex-
amined and the Department of Admi-
nistrative Reforms which will siart
functioning soon will work out the
details of this machinery. So, the
second important function which this
Resolution aims at is also under the
consideration of the Government.

So far as the question of rights of
citizens is concerned, we have got
various provisions in our Constitution
which give the rights and opportunity
to the people to move any court. Any-
body can move the highest court and
get his grievance redessed. But what
has been argued is that this is a costly
affair and every man cannot....

Shri Sinhasan Singh: Nobody can
move a court of law against any offi-
cial without the permission of the
appointing authority.

VAISAKHA 2, 1886 (SAKA) People’s Procu-

12412
rator

Shri Hathi: I am not talking of a
citizen moving a court of law against
an officer. This is about the 1edress
of wrongs so far as his civic rights
are concerned., So far as the officer
is concerned, I think, the hon. Member
has in mind article 311 of the Consti-
tution, There also, if you have seen
the Santhanam Committee Report,
you will find that they have made
certain recommendations. But what
the hon. Member wants to refer to is
article 311.

Shri Sinhasan Singh: Section 6 of
the Prevention of Corruption Act.

Shri Hathi: These are administra-
tive matters. There are certain legal
difficulties which have to be removed.
That is exactly what I say. The other
thing is fundamental.

So, on the whole, I agree with the
fundamental or important objects
which have been enunciated in the
Resolution and which the hon. Mem-
ber wants. Everybody on this side
and on that side agrees with the
importance of having some machinery
to redress the grievances of the
people whereby people can get
administrative reforms and corruption
would be eradicated, With all these
objects everybody agrees. The ques-
tion is as to what type of machinery
it should be, whether this particular
machinery, namely, the Ombudsman,
would be a feasible thing here because
a person—one man—should be unani-
mously appointed by both the Houses.
If we have one such man, naturally, it
would not be possible for one man to
deal with the number of cases that
would come up. If we look to the
type of cases which they have taken
up in those countries, we will find
that there are a number of or variety
of cases. One man may not be able
to cope with this.

To that the reply is that it may be
that for each State we can have one.
That means, all the legislatures of the
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country should appoint each one of
them. I am not arguing this with a
view to oppose this; I am arguing
this with a view to put it in
a practical way. Different standrds,
different decisions, different judge-
ments and different codes will be
evolved by 15 or 16 different people.
Now, that is also an idea a thing to be
done, to look to whether we will have
one set or 15 sets in the country or
how we wil] do it. Therefore, all
these questions have to be considered
and considered in a way so that we
are able to evolve ; system which will
satisfy and suit the conditions in this
country. I am not at all going to say
that it would be impossible to do it.
But I would say that perhaps it will
not pe practicable. It is why that
though I fully appreciate and sympa-
thise with the principles laid down
in the resolution. I feel that the way
in which it is sought to be implement-
ed either by constitutional amend-
ment or by legislation or by so many
other things may not be, at present,
practicable, Moreover, we have before
us a very good report which the
Santhanam Committee has submitted
and which is now before the House.
Let us also consider that report and
after discussing that, whatever the
House decides as being in the interest
of the country, I do not think the Gov.
ernment will object to that approach
which would try to get the result
which we all aim at. I, therefore,
request the hon. Member, through you,
Sir, that he should be pleased to

withdraw the resolution.
—
Dr. L. M. Singhvi: Mr. Deputy-
Speaker, Sir, I am grateful to my
esteemed colleagues in the House
who have participated in this discus-
sion. I am galso grateful to the hon.
Minister of State for Home Affairs
who has intervened in a constructive
spirit. It was never my purpose to
claim that the institution of Ombuds-
man would be a panacea for all our
administrative ills. It was not my
purpose to claim that once this insti-
tution is brought into existence, we
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will be able to bid final farewel] to
all our problems of corruption or
problems arising from unredressed
grievances of the common citizen, The
House has witnessed today 3 powerfu]
and unanimous consensus of opihion.
A galaxy of eminent Members of
Parliament have participated in this
discussion and they have lent the
support of their powerful opinions to
the underlying idea of my resolution.
This should be the greatest persuasive
force, the greatest sanction, on the
Government for accepting the under-
lying idea of my resolution. I am
sorry that the Minister has not found
it possible to accept the resolution as
it has been moved. It was not my
intention to insist on the wvarious
details which I have incorporated in
my resolution. These details were
incorporateq mainly to give hon.
Members an idea of the broad out-
lines of the proposed institution. I
would certainly think that it is in this
spirit that hon. Members of this House
have participated in this discussion
and have lent their support to this
resolution.

I would once again appeal to the
hon. Minister to say in unequivocal
and clear termg that he accepts the
principles of the resolution as em-
bodied in the first part of the resolu-
tion which only calls upon the
Government to enact suitable legisla-
tion for bringing an institution for
the redress of people’s grievances and
for the maintenance of parliametary
democracy.

The institution ¢f Ombudsman, as
has been rightly emphasiseq by
eminent Members who participated in
this discussion is the legitimate off-
spring, a conceptional corollary of
parliamentary democracy confronted
as it is, in the mid-twentieth century,
with the complexities of social and
political organisaton. @We witness
today serious and grave deficiencies
in the organisational structure and
the operationa] processes of administ-
ration, but it is meet amd proper that
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we who hold the reins ultimately of
the governance of the country should
ponder over the institutional devices
which may remedy and rectify these
defects. Any delay in this matter
may prove to be perilows and hazard-
ous to the developing democracy in
our country.

I hope that it is realised by Gov-
ernment that the liberties and rights
guaranteed in the Constitution and
subscribed to by many liberal philo-
sophers and politicians would remain,
vague, mystical and inchoate unless
an institutional base and medium is
devised for the redress of the griev-
ances of the common man, who much
too often, to our great dismay, is
pushed aside and pushed about.

It is quite clear that the creation or
the establishment of such an institu-
tion as the Ombudsman would create
greater public confidence and would
cleanse the administration in such a
way that it would better serve the
ideals and objectives to which our
society is committed.

I would like finally to submit to
you in respect of the vote on this
resolution only after the hon. Minister
is able to give a definite and unequi-
vocal expression of his views so far
as the principle of this resolution is
concerned, because my main purpose
was to focus the attention of the
country and of this House on the
subject of this resolution. I do not
want that this resolution should be
defeateq in this House by a forced
majority. We have come to realise
that this House is wholly in support
of the idea of Ombudsman, and I
would like to leave it at that, in case
the hon. Minister is prepared to give
an unequivocal expression of his view
that very soon such an institution
would be deviseq for redressing public
grievances and that he accepts the
fundamenta] principle of this resolu-
tion, which is unquestionably sound.

Mr. Deputy-Speaker: Is the hon.
Minister prepared to give such an
assurance?

12416
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Shri Hathi: I have already said
what I wanted to say. As I have said,
we accept the underlying principle,
and everybody accepts it. What sort of
machinery it should be will depend.
We have before us the Santhanam
Committee’s report. The enly question
is what sort of machinery should be
there. It may not be Ombudsman, but
it may be something else, So, I cannot
give that assurance.

Dr. L. M. Singhvi: In that case I
would beg leave of the House to
withdraw the resolution.

Mr. Deputy Speaker: There is an
amendment to the resolution, moved
by Shri Sidheshwar Prasad. I shall
now put that to vote.

The amendment was put and
negatived.

Mr. Deputy-Speaker: Has Dr. I.. M.
Singhvi the leave of the House to
withdraw his resolution?

Several Hon. Members: Yes.

The resolution was, by leave,
withdrawn.

Shri Harish Chandra Mathur: It is
withdrawn in the 1light of the
assurance,

16.39 hrs.

RESOLUTION RE: DISPARITY IN
INCOME

st o Wo @ (Imfam) :

werer wered, & g #<ar g fF o

‘e gt A T W B fF
@R FT T QA AT
i goar waEfgat §
freaw AR wfgsaw
o F S AgHEAT $
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[T Yo 50 FRA]
FTH AT -3 T
N fewr ¥ g€ wifw W+
i FQ & fag
Hqg wewdi ®X HgE
fadgal #r uF wfufa
fraw s anfgg 1"

ey wI, § &1 ag wwE
A F gmA qan § ag el @
fawy a1 felt o fasw § gwfad
WEaTs g F1 a9 & @
T YEE F GEF & qEA
g

§ ot o F fawwar @ FW A AW

e w1 H 5 M —

*The State shall in particular
direct its policy towards securing
that the operation of the econo-
mic system does not result in the
concentration of wealth and
means of production to the
common detriment.”

W FR g S¥adiT Qs
& o 9% g9 YW ¥ 99 WX A
IgwEt § ©F gEwr 9g W ar fF gurd
sifas fawwar 7 gX &1 1 39 §F fag
g ¥ el duEdfa g § oo
STW g AefREE TR dR T EW
TR ¥ Ifee iy § —

“One of the four objectives of
the Second Five Year Plan is the
reduction in the inequalities of
incomes, A reduction in equalities
has to proceed from both ends.

APRIL 22, 1964
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On the one hand measures have to
be taken to reduce excessive con-
centration ¢f wealth and incomes
at higher levels and on the other
incomes in general and particu-
larly at the lowest levels have to
be raised.”

T T ¥ A FoET § A
qERT ¥ TF FIW AR AW TG FW
T fraifa sefa o o faifa
#uy aF g T A fqwwar 71 Sww
fear & o 9§ Q1% @R 9 FET
2 & el Q, a1 FeEmsT § feaw
T sfasaw W #1 fawmar sk
qfETR #Y AT FT ] F T8 AwF
T Afas a8 9 7R 30 F qUaR gAY 1
Tg 99 A9 W F I IWH 9TR
R ¥ wgr W § 5 e 4,
anEmt § wifas fawwar & &
SRl SR Afawaw AR FAaw A
FT Hgd q /R 30 F1 gAT =1(EY |
Y WH AR 9 FFT § —

“Taxation Enquiry Commission
considered a reasonable range of
incomes after tax to be about
thirty times the average family
income. This broad objective
should be progressively realised
over the next two or three plan
periods, Although, in view of the
low incomes of the bulk of the
populations, this range represents
a considerable disparity, it snould
be further reduced as lower
incomes rise.”

JqTEReT WEleW, & d\@a § fF
et guafia g § Frehie faaga
2 a0 97 a8 Tl T & fF gy
ffrFmd 1S s g v
S, @9 FrEE # wafy § gy
sifasas ST fawwar gRf a8 9 WK 3o
¥ ToET gt SR W 99 § ag WY
FT & FF AT 9 I @ FF AT AR
F4 FC AEA 1 AfeT T FW A
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T At F1 2@Y § W AW AW A AT Rftgf e T @ E? swmm 1

qfcfeafa @ o) sa ofdfeafadi &
FTOn FARY AT MG 5y @
37 ¥ a1 7Y wew v 7 ogArd
faqmar W FT § AR 3o F FMET
ag= # wafa frar W & o wafa
9 3w § g A T § §, FRO
S of Iq & gi, IT ¥ q1 4 g1 IA/A«
2 fr o wifas fawwan 923 1 aw
g A7 aew vifa fear & & 1 3z
o 3gd & wEEe afdeaf #1 g9w
el & s R afgA ST &
1, A qEEdly G & doF
TR g9 4 #wegw far f& ogwrd
faqmar geAT I1fgd | StarfE 8w 3 &7
aATEl # off TW 9 FT Jeqr@
a1 & s gy =R 9r R oag #
Fwrer & S o¥g gafamr wEd
¥ o T A faw § wgdr wafa
fearem Y 2 ? g fagw & gmarad
fagrat ©d FHEg a9 & faoda
W § g A fawAar 93 W & | s
wfEdl BT FEor g W@ & 1 wfET
I AT Y ? T A Aty
gH F A% gW 47 o § frogAm A
¥ 9 wiwE Az § o T AN
T T | AT F aaa € R R 2w
Fag N yafa § 98 9 =7 F T
& & 3 @ wfex @ FT FRU A
g 7 T AwAr § #E T AF AT
gfe & a1 T F AT FA § g
;N w7 § 3@ 3§ F1E qfe § o g
Ifewfea Aifr ] 9a 71 wdt e ¥ 7
® ST F 99 F7 fawla fawr F ¥ o
@ g

TR Wged, ¥ 1w ¥F waw
¥ OF A A FEAT TRGATE | T A
A ¥ AR G T, g Ao g alt
o1 &} FF IR ST Hed Soret
wHREE’ i e e
i w7 f 709 7 s @ § qar vy

AR 3 AgS § 79T TT 49T F AR

W & ey M F g7 =E v
TR FT A Ag I FA g
R FT AW 3 OF TAT HR
o Tl & fAed 97 98 T3 29 AT
Tg AA FY 297 T FF 98 i FAT
e agiar a7 § wwwmar g fr
o dEl ¥ fawEe F fau 59 WA
FT IGT AT TAT HEHET & |

S TR M 77 fav@ TreEEg
Tl & g1 <) & d wifgs wfemdt w1
Frwmag R NI wma s
gAY i &1 favwar w27 F oy W%
WIgIA IR F AN A T 8w
A A TF A% TF § 79 R &, Qe
FAT FT IAH! FEfAT FT R & A
ar gaFT faada fowm &Y < 91 "
g2 @ sawFram For ¢ ?
qZ QF 93T 1 AW | F wwmar
g fFra g amdm o it @ s
AT AT AT AR TH AT FY GHrE
@ g w1 fyeet aifee fs sfex
THFT FTT FAT 7

ot §6 fat sz gark faar war
ST X T IFTC 57 G0 fay 6 s
w § gwifas # Fqfq q@ @
IFr Fiw F fag IR A FH
g fran 9a% fag 3 awame ¥ o=
& FifF g ITHT OF FEY FIX Y AT
FFATE AT A AT § § oY agy wEw

ThaT AgreaAiag gfafa 51 faiéd
9 @3 ¥ wq aF W7 I qOfeq 4
AfpTagugi oA aE A AR &1
& TEarl # g 3@q § 5 9w foe
¥ $O 5V 79 I9 O @I § | I ar
ag a1 fF ag fare aarewE § g
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[#fY 3Yo Wo 7TA)

& T2 T He I ) WX IR A% A
HEaT ¥ BT I fE ga feage
I T & W W 2wy § v wgard
¥ IaFt fge quae e el §
afF @ we # 1 oT aw ag T qg
g oawr g oS0 o PR | meard §
sFifaa g% € suwT Aifos w7 o A
& T ) owET § ST a1 6 qgy
AT AT qFAT § KT THH B I
| I F1 faeaq e o 7oy 2 5
T w1w F) fawwar ¥ F Fg
T A e F o @ € AR gy
AT ¥ gE; AR Sty frar 2
WRAg A § fo gy 49 Freere-
T & Nefew st &, @ d@ OF
T TR g §, fa@ET qv% gura
ST AT ATTRT |

afafy &1 fgd & @16 &7 & =7
Lo

“There can be no doubt that,
in part at least, the working of
our planped economy hag en-
couraged this process of concen-
tration by facilitating and aiding
the growth of big business in
India.”

gfafa &1 fra@ ¥ 391 F70r ¥ faam
o § f e Sefgaw fearg #t-
[ T v $sfgas SR BT
g2 At &7 e w2 IgAN A7
T FIGAIT F( STTRT.UE A § | gHHT
e ag & f w3 a7 T Fvara
FT FooT §, I IAW ¥ 95 a8 5T A-
aftdt #Y gt o g€ § A7 g9 TF
FAET 7 FT Y FgAT AT TR | FH AT
ATWEFAT 59 T &1 § f5 T ;T
X ¥ R quAd wqrfaq 7 0,
S g7 T = A W F A e
el Afaa & B2 sl F o &

APRIL 22, 1964
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Ffeme @t @ B Wra | faw @&t A
Fi Tq 9 €AF AT TR |

afefr S g W

“The Committee recounts the
countervailing measures, taken by
the Government but says that ,
despite all these the concentration
of economic power in the private
sector is more than what can be
justified as necessary on the
functional grounds.”

afafa Y oot fod Fag A Fm & 5
T 7 AT e dage # #
fdes F7AT ATEAT § (F W gurd
et 1 &3t Zrwwa A &, e
méwﬁmﬁfmfﬁmg’r
et & | afufy ¥ awrn § fF g
é&a‘rmnaagﬁ'w%ﬂm-
a‘ewgmwﬁaﬁﬁémmmmﬁ-
far qIaT G & qA 7L gat § 99
T

T 3 % frerwar fay same &,
Sio nz@ad afafy ¥ 7@ AR ¥ FO
miws weaw R 1 98k ¥ wH
Frafaal ¥ ¥ st sfama sl &
are fag q¥ . % Sfowa Fewy wfwew
ar, o fx fad q. < sfewrr et
% T o AT Y3 S W |
e W et W aw § fr g
sy ¥ s 1 fawwar faa &

E‘q'{("{ﬁﬂﬂmamgqifﬁ
mm%ﬁ:gﬂmﬁfmma
s AT @ E A Y T W I
q:‘rq'rﬁamﬁzfﬁfa‘wm%ﬁ%
qony a3 @ & 1 & wmar § 5o
feafr gar 2 ¥ foq Gares wifad
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g T § | gEfaT X w1 5
A FY AT ZAAT AT I AT

Feret et # wradh O fawwar &,
IY ot & w & qrN AT IR §
qo T & WiFS! F1 @A ¥ GH
TR ErT & fF qen3-wy e @&
sfama af@re arR 2w &1 o= &
qo wfawa & mifaw 7, oiw sfoma
AT T IHIA & ¥q wfawa & afes
¥, Tq gfagea &0 qE gHA F
y & gfawa & wrfeas ¥ S| gfama
@ oy ¥, fom & qrg = 9 &
T

¥ Hiwg 91 aifqq F@ § 7 o=

2% Ao Fomr # wfaw fagwar &
& FA T GET FI 79§ T T
uz & fF &m0 A 3@ vivg v T F feag
F a1 TET fwem 0 ¥ wiwe W@
aa ¥ daw § e oge 3w A ooy
siwor fawaar & | 3g uw 93 Wew
a9 § M S aF gH 9 aH AT
g &, v g% s fEaE W}
Tl #1 q@T § falt gFTC FT gUR
fiAr qrgafas &r @ §

ST WITIFAT g9 AT F1 3§ fF
T & Af wong any | T
& FTIFA &7 g 0F ©F I qIOHT ¥
M- 1 a1y, aifs Fwifay &
qaT Y FHE I A FH A GH eI
I 97 F1 R FA F fu grawms 7w
ISt TE |

39 @57 § & ¥ grEw ¥ agw
frar @ aaig ) mamwaM F
A X ag W § fF ogura gaew
v femeiz Il a7 gy iz
FO ¥ A% fo¥ gu a7 7 fedee 7@
# FTHAT A I R | WR g

Income
g %1 AW F FIAA AT qFAT, A WY BT
forawar & o wfws fademme T
TEAT | T qEA ¥ Jr@ATTTH T &1
=1 gt wre € fir &Y w7 WY o¥ite
&Y grar € | Tafee ewI 1 end
™ s @Y 9| =ifgw |

WX gt qifedt a3 3w @
g gua faar O, SR AgEE ]| R
graeq ¥ FTHT fAgaor @ oy, a7 T
S IS WX AT @R 2@ F A A
ooy F=9 & fFd gU & o9 ¥ uwifawe
F AT T F B2 I F1 9794
T gafq w@ 1 A1 foet @1 @
T 57 qF7 fqamar § F1E =4
AT FFATE | T F) G I FT AR
e

17 hrs.

gafae & amwgan § fr dag axed
91T sd-wifedl, wd-faueal &7 us
FHET T FIF T A AR FY o9
FEE | 1A A TH AT FT 99T O 5
mfgs faunar 927 & IoF Ig A
© ¢ ag T |F 9T 3w fadwm
FI, IUFT W@ FX, JAGT AT FX
arfE oy aeg faee % fF gardy @
¥ w37 & FR0 g1 §, 74 gfeat J@q §
AT EY § A AT 9 39 I9¢ F A Ad
D @ & fF N aw=d A F1 In
FA AN E I FO FN L ? W
TIE 7 FHE A9 ¥ 79 AW FT A9
AT R0 WX FISET WY FTETE )
wdt § 1 gafae ag o= € fFoow
FALT FE 1Y S AT i} F) dE@E
FT g% AR Ig g fawew aF f&
fE-a e ¥ sigs fawwar |
3 74 fFw Ay Wi e § vy
9:30 ¥ wigs 7 . .

52324
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IMEAR WG AT WG @R 17.01 hrs.
FT W E?
. & The Lok Sabha then adjourned till
. st Wte 0o ﬂﬁ! P & fr ar Eleven of the Clock on Friday, April
wfeq @ agm 24, 1964|Vaisakha 4, 1888 (Saka).

IqrETA WHIT : qZT HBT |
A AT T Ffeg w1

GMGIPND—LS II—399 (Ai) LS—13-5-64—980.
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